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LOK SABHA DEBATES

LOK SABHA

Yuesday, March 25, 1980/Chuaitra 3,
1902 (Saka).

The Lok Sabha met at Eleven of the
Clock.

[Mg. SPEARER in the Chair]

ORAL ANSWERS TO QUESTIONS

MR. SPEAKER : Question
(Interruptions)

SHRI JYOTIRMOY BOSU : T have
given notice under Rule 338. Please
suspend the Question Hour. That is
covered under Rule 41.

MR. SPEAKER : I have disallowed

at.

SHRI JYOTIRMOQOY BOSU : To
enable the Hbouse to discuss the blockade
of Awam business piloted and guided by
M-s. Indira  Gaadhi, running with the
hare 211 hu 1tinq¥1’ith the hound.

MR. SPEAKER : Mr. Bosu, I have
disallowed that under Rule 388.

SHRI JYOTIRMOY BOSU : This
€9 a very imoortant matter you cannot. .. .
{Interruptions)

MR, SPEAKER : I have disallowed

-

it

SHRI JYOTIRMOYBOSU : I want
to make a submission. You disallow

it,
MR.SPEAKER : No submission.
SHRI JYOTIRMQOY BOSU : I

€annot force you. I have not come with
@ gun. I have only to make a submission.

MR. SPEAKER : No.

2

SHRI JYOTIRMOY BOSU : There
is one thing you ought to understand.
(Interruptions) . . .. .. You would be kind
enough to understand.

(Interruptions)

MR. SPEAKER : I have admitted
one under Rule 184.

(Interruptions)

PROF, MADHU DANDAVATE
One clarification.

(Interruptions)

MR. SPEAKER : Nothing in the
Question Hour. (Interruptions) Nothing
in the Question Hour. (Interruptions).

PROF. MADHU DANDAVATE
Ouly one clarification.

(Interruptions)

MR. SPEAKER : Mr. Negi.
(Interruptions),

PROF. MADHU DANDAVATE
(Interruptions)**

Throughout the history of the Parlia-
ment no Session has gone in which a single
(Interruptions) has not been allowed
(Interruptions) Please tell us. (Interruptions).

Have you made up your mind ?

MR SPEAKER : You are wasting
the time of the House.

(Interruptions)

PROF. N. G- RANGA : Question
only.
MR SPEAKER :, Shri Negi.
(Interruptions)
MR SPEAKER : Nothing.

(Interruptions)

**No recorded.
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MR SPEAKER : I have disallowed

it. (Interruptions)  Nothing should be
| without my permission.
(Interruptions)**
Chmuge in Commercial Services
of ALR.

*183. SHRI T, 8. NEGI : Will the
Minister of INFORMATION AND
BROADCASTING be pleased to refer to
the reply given to the Starred Question
No. 59 on 1gth July, 1978, regarding
appoirtment of Station  Director 1n

mmercial Centresof AIR and state :

(a) what action Government have taken
80 far to change the complexion of Com—
mercial Services of All India Radio ;

(b) ivit a fact that some of the Station
Directors posted at various commercial
stations, were not found fit to hold the post
of Statjon Director and adverse entries
were canveyed to them ;  and

(c) what are the reasons to post such
type o) officers in Commercial Services
where public dealing is esssential ?

THE MINISTER OF INFORMA-
TION AND BROADCASTING AND
SUPPLY & REHABILITATION (SHRI
VASANT SATHE): (a) The staff Inspection
Unit of the Ministry of Finance has been
entrusted with a study of the manage-
ment aspect of Commercial Broadcasting
Centres.  Further action in the matter
will be taken on receipt of its report.

(b) and (c) . Adverse remarkes rela-
ting to performance deficiencies as repor—
ted in the Annual Confidential reports
were communicated to some  Station
Directors including those  posted at
Commercial Station. None of them was,
however, found unfit to hold the post of
Station Director,

MR. SPEAKER . I am to rule this
House according to the rules. (Interruption)
Itisnotyour wish or my wish.  According
to the rulesI havetogo. 1 do go accor-
ding 10 the rules, Please do not obstruct
the proceedings. (Interruptions) 1 have
seen it  (Interruptions) Mr. Bosu,
atleast that much I know that you are a
blockade to the proceedings in the House.
That much I know. Mr. Negi -- .

(Interruptions)

PROF. N. G. RANGA : Only ques-
tion. Nothing clse,

(Interruptions)

MR. SPEAKER : 1 have disallowed.
This is not according to the rules the way
you are behaving. (Interruptions) .  No,
not at all. (dnterruptions)
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THE MINISTER OF INFORMATON
- AND BROADCABTING & SUPPLY

& REHABILITATION (SHR] VASANT
SATHE); (a) No. Sir,

(b) to (d): Do not arise,

q.... .. (Introuptions) 1 will try to

take up the matter. I am not the master
of the Planning Commission.

DR. SUBRAMANIAM SWAMY :
Ask the Agha Khan.

SHRI VASANT SATHE : You have
been asking many others outside India
for many things. You hav- done enough
damage; we do not want to emulate you.

MR. SPEAKER : No inter-changes,
please!

CHAITRA 5, 1902 (SAKA)
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.. SHRI VASANT SATHE : I would

like to take up thismatte; wi't the Plann-

ning Commission once agiain and if we

get financial assistance, I wish to assure

{snyfrtxend that 1 shall do my best for
urat.
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MR. SPEAKER : It has
been answered.

ot Ta WP g3 dwr W
w9 7gT P o @
SHRI MAGANBHAI BAROT : May1
ask the hon. Minister that sofor as Gujarat

i1s concerned, there is a long standirg
demand for a Television centre in Gujarat

MR. SPEAKER : The question is
regarding the radio station. Let us come
to the proper question.

already

World Bank Agsistance for Cons-
tructing Irrigation Projects in
T Y

#186. SHRI K. P. SINGHDEO : Will
the minister of ENERGY AND IRRI-
GATION AND COAL be pleased to
State :

(a) whether world Bark is assisting
in constructing medium irrigation projects
in Orisa

(b) if so, the details thereof; and

(¢c) the details of the qu antum and mode
of such assistance to the RengaliDam Pro-
ject ?

THE MINISTER OF ENERGY AND
IRRIGATION AND COAL (SHRI
A.B. A. GHAN] KHAN CHAUDHURY.
(a)to(c). A Statement is laid onthe Table
of the House.

Statement

Word Bank assistance for constructing
Irrigation Projects in Orissa

(a) & (b). : Yes, Sir. The Inter-
national Development  Association, an
affiliate ofthe World Bank, as per agreement
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sign=d in October, 1977, ars providing
credit assistance of US § 58 mullion for
Orissa irrigation project. T he agreement
will be effective upto October 1983. The
items on which creditassistanceis proposed
to be utilised are ¢ ' .

MARCH 25, 1980
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S1. No. Item Estimate Crodit assj-
cost tance

($ million) ($ million)

1. Medium Irriga-

tion Project works 102.74 52.3

2. Land Consolida-
tion '> 13-26 33
3. On-farm works _J 2 4
Total 116 oo 58 o

15 m*diumirrigation projectworks have
bsen included in the programme and
planned for construction over a five-year
puriod. A list of these irrigation projects
1s enclosed.

{c) No assistance for the Rengali
ddam n project which is at present under
ex-:itina 15 coatemplated.  However,
the R *ngali I[rrigation  Project comprising
coastruction of Samal Barrage across the
Brahmani river, downstream of the
Rengalidam, and distribution system on
the left bank to henefit an area of
50,0n0 hectares is proposed for world
Bank assistance.

List of b-of «cts incl eded in the U'n> of credit
assistaice under Gredit No. 740-IN

1. RamialaTrrigation Project.

2. Sancei Irrigation Project.

3. Daha Irrigation Project,

4. Kuanria Irrigation Project,

5. Dumerbahal Irrigation Project.
6. Remullrrigation Project.

7. Gohira Irrigation Proejct.

8. Talsara Irrigation Project.

9. PillasalkilIrrigation Project.
10. Jharband Irrigation Project.
t1. Sarapgarh Irrigation Project.
12. HarbhangiIrrigation Project.

13. Kanjhari Irrigation Project.

QOral Answers

14. Hariharjore Irrigation Project.
15. Badanala Irrigation Project.

SHRI K.P, SINGH DEO; Arising
from the reply of the Minister I would
like' to know that since Rengali Dam
Project is a multi-purpase praject involv-
ing flood protection, hydro-electric gene-
ration and irrigation which a State like
Or'xssa cannot finance on its own, it needs
assistance fram the Central Government
as well as from the World Bank. The
distribution system of the left canal has
only been included from the World Bank
asgistance. I would like to know when
the Planning Commission a originally
approved the Rengali Praject, whether
it has envisaged to take up simultaneoulsy
the left canal and the right canal 10 as to
ascrue benefits earlier instead of only
taking up the left bank canal separately.

SHRI A.B.A. GHANI KHAN CHAU-
DHURY: This praject islunder consi-
deration of the World Bank. No final
commitment has been given by the World
Bank sa far.

SHRIK.P. SINGH DEO: cnly a few
days back, theadvisors of the Warld
Bank led by Sir John Crawford had
come and visited Rengali Dam site to
finalise the financial assistance for the
Rengali Praject which is estimated to
cogt at the moment Rs. 214 crares, the
revised estimate is Rs. 300 crores. 1
would like to know whether the Gavern.
ment  will take it up to include the
right canal also along with the left canal
with the World Bank assistance because
t eright canal is easier terrain for digging,
it is labour-intensive and cheaper. The
cost bene fit ratio is Rs, 5200/-per hectare
for the right hank canal Whereas for the
left hank canal it is Rs. 7700/~ per hec-
tare till t e end of Phase I. Whether the
Government of India will take it up with
the World Bank to incluwe the right bank
canal along with the left bank canal
because according to a principle, wherever
there is a command area, no other irri-
gation project will ccme up? My
district, Dhenukanal district, is a chroni-
cally drought afleccted area since 1964.
1t the right bank canal does not come up,
we will have no other irrigation projec
tor another 20 to 30 years,

SHRI A.B. A. GHANI KHAN CHAU-
DHURY: Sofar as we are concerned
we have no objection. In the World
Bank, there are certain norms. If i
falls within those norms, there is no ob
jection in taking it up.

SHRI DIGVIJAY SINGH : How
much allocation has been made for thi
scheme has not been answered?
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SHRI A.B.A. GHANI KHAN
CHAUDHURI: We have given in the
answer in totality the funds that we have
received from the World Bagk. I would
like to point out that there is a way of

spendinag the money and we spent the °

money accordingly,

SHRI M. RAM GOPAL REDDY:
The Minister should not make a difference
between the right and the left.

MR. SPEAKER: You have no pre-
ference at all?

SHRI M. RAM GOPAL REDDY:
First 1 will make a suggestion and then
put the question, Since Orissa is a back-
ward State, whatever little water is avail-
able must be economically used. I would
say that what the World Bank says is
immaterial. Is the Government going
to suggest to the World Bank that we want
to use the water in both the canals?

SHRI A.B.A. GHANI KHAN
CHAUDHURI: I have already answere
cd that question. I have said that we
will certainly take up the matter with
the World Bank, but it is for the World
Bank to decide.

SHRI M. RAM GOPAL REDDY:
You have to insist on this.

SHRI A.B.A. GHANI KHAN
CHAUDHURI: How can I say that the
World Bank will do this?

SHRI M. RAM GOPAL REDDY:
In out State we have got the right canal
and the left canal and we are getting water
from both,

SHRI CHANDRAJIT YADAV:
Perhaps Shri Ram Gopal Reddy does not
know that the Minister has some allergy
to the left. The hon. Minister stated that
the World Bank has made no commitment
as yet, Since the World Bank team hat
already visited the site, has it mentioned
certain conditions which it wants to put?
You have sajd that there are certain
norms and it has to tall within the norms.
What are the norms which the World Bank
has put for assistance for this project?

SHRI A.B.A. GHANI KHAN
CHAUDHURI: For obtaining World
Bank assistance certain norms have been
suggested. (a) The project should be
consistent with the priorities of the
[Government of India and the State Gov-
ernments and it should bea Plan project.
(b) The State Government must have the
capacity to provide adequate finance to
complete the project in accordance with
the agreed time schedule. (c) Projects
which involve inter-State dispute for
interna ional consideration should not
be pressed for World Bank assistance.

CHAITRA 5, 1802 (SAKA)
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(d)Projects should be evenly spread
out by the Department of Economic
Affairs so that a large number of
States can get the benefit.

SHRI ARJUN SETHI: The World
Bank has given a period of three years
to undertake the project. Since these
areas are backward and require more
time, may I know from the hon. Minis-
ter whether they will request the World
Bank that this period should be in-
creased to, at least five years so that
this project can be completed in right
time?

SHRI A. B. A GHANI KHAN
CHANDHURI: We  have to give aa
undertaking to the World Bank that we
will complete the project within the
specified period of time.,

Py W® g srer fewgt atweat
® Frnie IUT NN ® Py deY
ToE gt & e
*188. i T wiw Tt ¢ W et
wix fawy’ wwr wigwr ¥ 77 T

T FT FA PF -

(%) a Pl B fag Pag &=
gEaT i Peemg ataeTat @ sl
IA AT & Pau Pead Towig T9EHT
#9x fag 7 ; sl

qa TG ? .

THE MINISTER OF ENERGY AND
IRRIGATION AND COAL (SHRI
A.B.A. GHANI KHAN): Mr. Speaker,
Sir, this is actually a question to be
answered by the Agriculture Department.
T do not know how it has come to me,
So. my Department could not collect the
information.

MR. SPEAKER : You could have
transferred this to them.

SHRI A.B.A. GHANI KHAN: The
Minister of State for Agriculture is here.
He has been able to prepare the material.

MR. SPEAKER: Is he ready to
answer ?

SHRI A.B.A. GHANI KHAN: Yes,
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MR. SPEAKER: Then, I will allow

bim to answer. (isterupiions). Tley
are transferring it just new. .

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE
fSHRI R.V. SWAMINATHAN): May

have the permission to reply? The
information collected from the U.P. Gov-
ernment is that so far they have put up
85,e83 tubewells 1}? to the year 1978-79.

ut of these, the World Bank has sanction-
ed only Boo tubewells in the year 1961
and that has been completed in the
year 1954. We got a loan of § 6
million from the World Bank. That has
been completed. Now we are negotiat-
ing with the World Bank and they have
sanctioned 500 tubewells and we have
been negotiating for § 18 milljon,and with
this we have to put up 500 tubewells
at a cost of Rs. 30 crores. Although
800 tuhewells were completed with a
lesser amount, because of the increase
inthec st we have to spend Rs. 30 crores
on these 500 tubewells.
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SHRI R.V. SWAMINATHAN: Sir,
I have alreadly answered this question.
But anyhow, we have already negotiated
with the World Bank and they have also
sanctivmed, and they have even released
8 2 mullion as the firstinstalment. These
tubew *\Is will be put up in 12 important
districts of U.P. These tubewells will
b* spriad out at the rate of 40 tubewells
in eact district. I can name those dis-
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tricts, These tubewells are spread over
12 administrative districts, viz.

1. Saharanpur 7. Hardoi

2. Aligarh 8. Faizabad
3. Etawah 9. Azamgarh
4. Mainpuri 10. Varanasi

5. Garipur
6. Lakhimpur 12. Allahabad.

These are the districts, For the other
districts which the hon. Member has
rzquested, we will also ccnsider whether
wle can extend them to those disrticts
also.

o ww gt o ag ST
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Y

SHRI R.V. SWAMINATHAN : | have
already answered the question. We
will consider puttirg vp tlcwelle n
Sitapur. For the further irformzticn
which the hon. Member wants atout the
Sixth Plan, if he gives separate notice,
1 can answer it.

st T W Tt . oeweT wEEd,
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MR. SPEAXER: That is a good
suggestion, but that is not covered by this
-question.

SHRI R.V. SWAMINATHAN : This
is only a pilot project. Itis to be spread
over 12 districts in the western, eastern
and central parts of U.P. This project
is to start from 1st April, 1980. So far
as Aligarh is concerned, we are giving
40 tubewells. So, why do you worry ?

SHRI P. RAJAGOPAL NAIDU:
‘May I know how many wlls were success«
ful in U.P.

SHRI RV. SWAMINATHAN A
votal of 15,283 tubewells have been put
up, and all the tubewells are successful
in U.P.
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THE MINISTER OF ENERGY
AND IRRIGATION AND COAL
(Sﬁykl A.B.A. GHANI KHAN CHAUDH-
URY):

(a) to (c). Astatement is placed on the
Table of the House.

Statement

To erosion of villages in Monghyr district of
Bihar by Ganga Waters

(a) Erosion of banks of river Ganga
has been taking place in the Barahaiya-
Khutaha area since 1974-75. Measures
to prevent bank erosion were taken up
in 1975 after the matter had been examin-
ed in detail by technical experts. These
works included the construction of bed-
bars, sal-ballah piling, boulder pitching,
etc. Additional works have been re-
commended from time to time by a com-
mittee of experts which periodically
inspects the area. The river bank has
been protected by a revetment in some
portion of the bank near Khutaha, but
as the erosion is travelling to downstream
areas, the extension of the revetment of
another 1,000 ft. has been recommended
by the Committee after its last inspection
in December, 1979. The State Govern-
ment has informed that this work is ex-
pected to cost nearly Rs. 34 lakhs in
Khutaha areaand further works amount-
ing tonearly Rs. 70 lakhs will have to be
constructed in Barahaiya area.

(b)&(c). Information regarding the nu-
mber of villages affected by erosion and the
arrangements if any, made or contem-
plated for rehabilitation is awaited from
the Bihar Government.
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SHRI ABA. GHANI KHAN
CHAUDHURI: I do notknow whether
an “aerial survey has been deng or not,
Actually, this is a flood control measure
and is a State subject. It is noteven a
Concurrent  subject. They prepare
schemes and send ‘{fxem for our approval.
In this particular case, the entire scheme
has been prepared by the State. From
time to time, our experts have gone there
to help them.

SHRI A.B.A. GHANI KHAN
CHAUDUHRI: I do not have any
information.

MR. SPEAKER: He says that he
has no knowledge of such report.

SHRI AB.A. GHANI KHAN
CHAUDHURI: I hav- already said
that this is a State subject altogether.
The Government of India does not give

' any compensation.

MARCH 28, 1980
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SHRI AB.A. GHANI KHAN
CHAUDHURI: That is just a recom-
mendation. All over India there 15 an
erosion. ‘What happens is this, normally,.
the funds required for flood contiof
schemes are provided in the State Plans.
In respect of important and emergent
schemes, due consideration is given at
the time of formulating the actial State
Plan to see that adequate provision is
made by the State Government for such
schemes, In specialcases, the Government
of India sometimes cons der giving loaw
assistance. For Bihar, advance Plan
assistance was provided for Patna flood
protection work. In regard to Mo1 ghvr,.
nothing was provided for.

MR. SPEAKER: He wants special
attention for Monghyr.

SHRI AB.A. GHANI KHAN
CHAUDHURI: As I have said. we
will consider it. But this is more &
responsibility of the Statc thar that of
Centre.

it WS T aEe, fawew
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SHRI A B.A.
CHAUDHURI: 1
national problem. But
subject.

sft T fawme T T @ =
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GHANI KHAN
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it is a State
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SHRI A. B. A. GHANI KHAN

CHAUDHURI: We have no scheme
like that. 1f the State Government
approaches u> on this, we will consider
it symnathencally.

st o faww qTEET: W WON &

SHRI A. B. A. GHANI KHAN
CHAUDHURI: As 1 said, we do not
have any scheme ’ ke that. But if the
State Government approaches us, the
Central Government will certainly con-
sider it.

SHRI A. B. A, GHANI KHAN
CHAUDHURI: As I have already
said, we do not receive any reports from
the State Governments. The Central
Governm-nt dors not provide any funds
The C'ntralGovernment does not have any
schem= Lk« that. But if the State Gov-
ernment approaches us, we will certainly
consider it,
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MR. SPEAKER This question has
already been answered.

SHRI CHANDRA SHEKHAR
SINGH: 1 would like to draw the
attertion of the hon. Minister to the
statementlaid on the Table of the House
in reply to this specific Question. It
does not indicate whether any rehabili-
tation measure has been undertaken in
respect of these villages. I would also
like to draw the attention of the hon.
Minister to the factthat this problem
has arisen in this area because of the
construction of the railway bridge at
Mokama. In view of this, would the
Government of India give us an assu-
rance that it would take interest not
only in the scheme for anti-erosion work
and rehabilitation work but also give
financial support to this scheme.

GHANI KHAN

I have alrcady ex-

SHRI A. B. A.
CHAUDHURI
plained that.

Increase in Price of Coal after
Nationalisation

*191. SHRI SATISH AGARWAL:
Will the Minister of ENERGY AND
IRRIGATION AND COAL be picased
to state on how many occasions since
nationalisation the price of coal was
raised and what percentage increase in
the prices of coal has been effected since
nationalisation ?

THE MINISTER OF ENERGY AND
IRRIGATION AND COAL (SHRI
A.B.A. GHANI KHAN CHAUDHURI):
The price of coal has been increased
thrice since its nationalisation. The
increase in the pit head price of coal
after the last price revision with effect
from 17-7-1979, as compared to pit
head price at the time of nationalisation
of coal industry is 170%.
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SHRI SATISH AGARWAL: Des-
pite an increase of 170 per cent over the
of coal which was alent at the

time of nationalisation, what does the
Government propose to do to remove
inefficiency and corruption in the Coal
India and increase its efficiency and
stablise the prices of coal and make it
available to the country at lower prices?

SHRI A.B.A. GHANI KHAN
CHAUDHURI: It is not only a question
of inefficiency or corruption, this or that.
I would like the hon. Members to con-
sider how the prices have gone up. For
example, [ would like to give you a few
illustrations. The wage increase has
been three times, an increase of 200
per cent,

Then, there is increase in power
tariff. If we consider the increase
in purchase of instruments like dumpers,
the increase is 459,. For shovels the
increase is 35% ; for draglines the increase
is 200%. All this increase has been
there. And whenever there has been a
revision of price of coal, there has always
been an unremunerative price given
(taterruptions).

SHRI SATISH AGARWAL: Is it
not a fact that the losses of Coal India
have reached an all time high of 400
creres? If so, what does the Government
propose to do to bring down the losses
of Coal India?

MR. SPEAKER: He says the coal
prices have gon* high and Coal India
has suffrred a huge loss. Are you trying
to bring 1t down?  (suterruptions).

SHRI A B.A. GHANI KHAN
‘CHAUDHURI: Basically, the pro-
duction was hampered and was not,
what he calls ‘up to the planned level of
production’. This could not be acheived
simply because there were certain con-
straints. One was that of power. Then,
another constraint was labour trouble

SHRI JYOTIRMOY BOSU: Whose
doing is it? (interruptions).

MR. SPEAKER: He is talking of
the past; not the present.

SHRI A.B. A, GHANI KHAN
CHAUDHURI : The third was diesel,
etc etc  'We are trying to solve these
problems and youcan see, Mr. Speaker,
Sir, that in the month of January and
the month of February, therc has already
been more production of 200 million tons
each month than what the Janata Govern-
ment did. What actually happened
after the nationalisation period is that,
up to 1976-77 production was going up;

then for three years the production reach-
d a stagnant level. (interruptions).

MARCH 25, 1080

Oval Answers 20

MR, SPEAKER: Yon si¢ two
miflion tons?

SHRI A.B!A. GHANI KHAN
CHAUDHURI: Yeah,

It reached a stagnant level; production
could not be stepped up. Now we are
trying to do away with the impediments.
(interruptions).

SHRI GEORGE FERNANDES :
He said in two months it was 200 million
tons more, and he repeated it. Either
he does not understand his arithmetic
or I do not know.

Why don’t you do your home-work
and come here? Wzy don’t you do
your ?homc-work and come? What is
this.

The Minister comes to the House..
(interruptions). We are not responsible
for your problems. What is this?
(¢nterruptions). There is a limit.  (inter-
ruptions).

SHRI VASANT SATHE: He said
only two million tons, not two hundred.

SHRI GEORGE FERNANDES:
You can check up from the tape. He
repeated it. He repeated twice ‘200
million tons’. (interruptions).

SHRI VASANT SATHE He said

‘two’,

SHRI GEORGE FERNANDES:
He said ‘two’ hundered  mulhion’.
(§nterruptions).

MR. SPEAKER: Please, order!

Take your seats (interruptions).

SHRI GEORGE FERNANDES
Ministers come and treat the House as
though this were a kind of kindergarten. o
(interruptions).

MR. SPEAKER : Please, order;
please take your scats. (interruptions).

1 will take note of these proceedings and
see what hasbeensaid. Thisis a recorded
thing.

Please, order

SHRI JYOTIRMOY BOSU: The
tape should be preserved, Sir. The
tape should be preserved  (interruptions).

MR. SPEAKER: Please, no! 1
will check it. (énterruptions). Nothing
more should be said about this thing,
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House. This is oneyfuniliu thing. .
(Intsrruptions).

MR. SPEAKER: I have got the re-
cord with me. I have got the sicord.

you cannot bully,

Please, order now! (Interruptions).
What are youjtrying to do? (Interruptions).

MR. SPEAKER: Mr. Bhatia.

SHRI R.L. BHATIA: May I know
from the hon. Minister. . (Interruptions).

MR. SPEAKER: Mr. Bhatia will ask
his question

SHRI R.L. BHATIA: May I know
from the hon. Minister whether it is
a fact that, due to the revision of the
price of coal, the production of coal
incrcased  before 19777 And what
is the position after 1977? If it is less,
please tell us the causes why the pro-
duction went down.

SHRI A.B.A. GHANI KHAN
CHAUDHURI: As I have' said, upto
1977, the production was increasing.
After that, for three years, the produc-
tion reached a stagnant level. There
was no improvement in  production.
{Interruptions).

MR. SPEAKER: Let him answer.
He is answering. Don’t interrupt him.

SHRI A.B.A. GHANI KHAN
CHAUDHURI: Mr. Speaker, Sir, only
in January-March, it will be about ten
million tonnes per month increase;
during these two or three months, it will
be ten million tonnes increase. . (Interrup-
tions).

MR. SPEAKER: Three months?

SHRI A.B.A. GHANI KHAN
CHAUDHURI: Yes; three months.

SHRI JYOTIRMOY BOSU: Will
the hon. Minister kindly tell us after

carefully studying the documents—it will

take a little time—since nationalisation. .
{Interruptions).

MR. SPEAKER: Only a supple-
mentary question.

SHRI JYOTIRMOY BOSU: I am
an ignorant respresentative from the
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dark continent of eastern India. . (I

tions). Will the hon. Minister kindly
tell us, since nationalisation of coalunines
till today, how many times the prices gof
coking coal and other varieties of coal
have been increased and by what amount
cach time?

7

SHRI A.B.A. GHANI KHAN
CHAUDHURI: The revision has been
thrice as follows: on 1-4-1974 when ave.
rage pit-head price of coal was increased
from Rs. 37-50 to Rs. 47-50 per tonne,
an increase of Rs. 10/- per tonne; in
other words, the increase wis 266 per
cent,  Again, on 1-7-1977 when
the average pit-head price of coal was
ncreased from Rs. 47:50 to Rs. 6490
per tonne. (Interruptions). Again on
17-7-1979 when the average pit-head
price of coal was increased from Rs. 64 g0
to Rs. 10110 per tonne. But even in
this matter—there was an increase ; you
can see it from here—even there, the cost
of production was taken..

SHRI JYOTIRMOY BOSU: Ihave
not asked that question.

MR. SPEAKER: Mr. Panika.

SHRI AB.A. GHANI KHAN:
CHAUDHURI : Sir, on¢ minute. [ am
Surprisel to see the champion of the
public  sector has to-day become®*

Interruptions.
SHRI  JYOTIRMOY BOSU:#**

SHRI CHANDRAJIT YADHAV:
He must withdraw this. This is a very
serious insinuation aboutan hon. Member.
If any hon. Member asks a question, he
calls him*#

He must withdraw.

MR. SPEAKER: No, no, I will not
allow it,

SHRI  CHANDRAJIT YADAV:
Can he call a member:®*®  because he
asks a question? He |must withdraw
it.

MR. SPEAKER: Casting asper.
sions will not be allowed.

SHRI CHANDRAJIT YADAV:
Are you going to expung it?

MR. SPEAKER: VYes.
Mr. Panika.

s*Expunged as ordered by the Chair.
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SHRI JYOTIRMOY BOSU: If1I
call him*® is 1t unparliamentary?

MR. SPEAKER: Please don’t do
it Panika. . whatever s said

without my permission, will not be
recorded.

SHRI A.B.A. GHANI KHAN
CHAUDHURI: During the Janata
regime the production reached a stagnant

level. .

AN HON. MEMBER: The price
also increased.

SHRI A.B.A. GHANI KHAN
CHAUDHURI: There was no increase—
till we came to power. We made some
headway. Sir, I do not have the figure
about these two periods—during the
Janata period what was the loss and
during our period what was the gain?

SHRI A K. ROY: It is a very im-
portant question and you know that the
price-hike was the last gift of the last
Ministry in its last days which affected
both the people and also the core indus-

tries.

1 would like to know from the Minister
as to what is the impact of this price-raise
on the core industries of the country,
mainlv, the steel, power and cement
industries, .

AN HON. MEMBER: Alo the
fertiliser industry.

SHRI A.K. ROY: S-:coadly, I would
lik> to know through you. Distribution
15 012 of the biggest scandles in the Coal
India Ltd. 1 want to know whether the
Minister proposes to have a public dis-
tribution system of coal at the controlled
and fixed prices especially for the rural
people of India.

MR. SPEAKER: How does all this
question come from this?
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~ SHRI AK. ROY: It comes, Sire
impact of price-rais¢ o different commo-
dities, While increasing the price, the
Ministry must have taken into considera=
tion the impact on the common people,
its impact on the core industries, etc.
So I wyould like to know what will be
its mgv;.ct on the core industries,

SHRI A.B.A. GHANI KHAN
CHAUDHURI: 1 cannot answer,

SHRI A.K. ROY: My sccond point

is,

MR. SPEAKER: No, no. You
cannot enlarge the scope of the _question.

SHRI CHANDRAJIT YADAV:
This is regarding the fall in the produc-
tion of coal.

}.want to know whether the hon.
Minister is aware of the factthat our steel
mills have a coal stock of as low as two

days only. On an average they should
have a coal stock of minimum 10 days

but from 2 weeks to 3 weeks, .

MR. SPEAKER: Does it come from
this question ?

SHRI CHANDRA]JIT YADAV:
gccause the coal production has gone
own, .

MR. SPEAKER: It has gone up
now.

(Interruptions)

SHRI CHANDRAJIT YADAV:
Speaker is there, 'Why are you shouting?
(Interruption)

MR. SPEAKER: Mr. Barot, why are
you standing? Pleuse sit down.

SHRI CHANDRAJIT YADAV: 1
want to know this. I want to know from
the hon. Minister whether he will assure
this House that the steel mills of the
country will not be allowed to fall short
of the coking coal requirements. Will
the Minister assure this House that they
willnot face any difficulty due to shortage

of coal?

MR. SPEAKER: Due to shortage of
coal.

SHRI A.B.A. GHANI KHAN
CHAUDHURI: At the present moment
itisnot possible tosay anything definitely.
We are trying to do our bestin thisregard.
As hon. Members are aware, there is the
question of power shortage. Other
factors are also there. We are trying to
resolve these difficulties. Let us see.

_—

eeBxpunged as ordered by the Ch air.
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Propossl to set T an Election Fund

¢1g2. SHRI LAKSHMAN MALLIC K:
SHRI AMAR ROYPRADHAN :

Wiill the Minister of LAW, JUSTICE
AND COMPANY AFFAIRS be pleased to
state :

(a) whether there is any proposal under
Governm=nt’s consideration to set up an
clection fund; and

(b) if so, what are the details thercof?

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI P.
SHIV SHANKER): (a) There isno such
proposal under Government’s considera-
tion,

(b) Does not arise.

SHRI LAKSHMAN MALLICK : We
%know our limitation in regard to election
and also in regard to election cxpend:-
ture. Nowa days the election expenses are
going very high. The poor person can-
not afford such huge election expenses
because of his poor financial condition.
If the Government does not come for-
ward for the rescue of the poor bv  setting
up an Election Funad, the poor pcople.
will not com= forward to contest n the
election. So, I want to know whether
the Government proposes to se€t up an
Election Fund.

SHRI P. SHIV SHANKER: No Sor.
Y have alrecadv said that.

SHRI AMAR ROYPRADHA\AN: It
i3 a long standing demand of different par-
ties esp -cially from the left political p.rties
that there should be a provision to give
financial aid to contesting candidates
in the clections. T think the hon. minister 13
aware of the fact that the Tarkunde
Committee has made certain recommen-
dations in this regard. They have made
a recommendation for grant of financial
aid to election candidates so that the poor
people an 1 the common people may con-
test the election to the Lok Sabha and
to the Vidhan Sabha. T would like to
know very clearly from the hon. Minister
whether the Government will seek any
opinion from different political parties
and from the Election Commission on
‘this subject of giving financial aid to
contesting candidates?

. SHRIP.SHIV SHANKER: The matter
i3 a part of political reform. And I assure
the hon. Member that as and when we
take up this issue we will certainly con-
sult the various political parties and we
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will take into consideration the views of
the Election Commission.

DR. KARAN SINGH: The Election
Commission itself a few months ago=
if 1 remember correctly had made a sug-

stion that the Government may consider

nancing part of election expenses, This is
a very important matter which strikes
at the very root of the problem that we
face, of high election expenscs. The hon.
Minister, in his reply, stated that there is
no such proposal under his consideration.
May I know from the Minister—in view
of the clear remarks made by the Elec-
tion Commissioner will he initiate such a
proposal as quickly as possible so that by
the time the next round of elections takes
place, some imﬁortant steps would have
been taken in this regard?

SHRI P. SHIV SHANKER: On
the question of time limit it is not possible
for me to assure at this stage.

SHRTI MAGANBHAI BAROT: Is the
Minister aware that during the elections
the anti-national and multi-national
money is pouring into the national camp-
aign and they create problems also for the
clection machinery. Is the hon. Minister
thinking of evolving a way out to protect
our clection machinery, to see that such
mony do not decide our clections?

SHRI P SHIV SHANKER : My hon.
Mrirnd seems to have a  lot  of more
information which I do not have. If he
does furnish the same 10 me, I will take it
into considcration.

WRITTEN ANSWERS TO QUESTIONS

Shortage Of Coa] In Karnataka

*:185. SHRI G. Y KRISHNAN: Wil
the Minister of ENERGY AND IRRIGA-
TFON AND COAL be pleased to State 3

(a) Whether Governrnent are aware
that there is a shortage of coal in the State
of Karnataka;

(b) Whether the system and loading
position of coal particularly in the South
by Railways is satisfactory;

(c) Whether the State of Karnataka has
requested the Central Government for
more quota for the State; and

(d) if so, the reaction of the Central
Government thereto
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THE MINISTER OF ENERGY AND
IRRIGATION AND COAL

SHRIA.B.A. GHANI KHAN CHAU-
DHURI) :

(a) Yes, Sir,

(b) There has been”some shortage in
the availability of wagons for loading to
the South, Frequent strikes at Bellam-
palliand Ramagundem areas of Sin gareni
collieries also affected the coal loading.

(c) The State Government had drawn
attention towards the shortage of coal
and coke in Karnataka and had requested
for an increase in the supplies.

(d) All out efforts are now being made
to step up production as also resolve bott-
lenecks of movements to meet the coal
rcg:ircments ofall States includingKarna-
taka.

News Item Captioned “Inflated
Power Bills Upset Consumers.

*:187. SHRI C. T. DHANDAPANI:
willthe Minister of ENERGY AND IRRI-
GATION AND COAL be pleased to
state:

(a) Whether his attention has been
invited to the news item entitled *inflated
power bills upset consumers’ appearing
in the 'Indian Express‘, New Delhi dated
29th February, 1980;

(b) Whether at present all bills are being
senttoa Bombay firm for computerisation ;

(c) if so, the manner in which the con-
tract with this, firm was entered into and
the total expenditure involved in this pro-
cess; and

(d) the advantages which have accrued
toDESU by the introduction of this system
from the fiinancial point of view?

THE MINISTER OF ENERGY AND
IRRIGATION AND COAL (SHRI
A.B.A. GHAN] KHAN CHAUDHUR:

Statement
(a) Yes, Sir.

(b) No, Sir. The work of computeri
sation of the billshas been equally given
to the four firms in Bombay/Delhi. The
scheme of computerisation of bills has
been made applicable only to about 509,
of the total number of about g lakhs cons-
umers in Delhi.

(c) The system evolved and in use by
the Bombay Sub urban Electric
Supply Ltd., Bombay, who have their
own computer centre was studied and it
was found that the pilot project could be
entrusted to them as an experimental
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t?e”gfmﬁe contract for computerisa-
on Of ahout 92,000 POWET CONSUMErs Wy
therefore, awarded to M/s Bombay Sub-
urban Electric Supply Ltd. at negotiated
rates, The onetime charge covering system
design, programming and creation of
master dataisaboutRs. 48,000and regur-
ring monthly charges for preparation of
bills are about 22,000 rupees.

The contracts for computerisation of
domestic/non-domesticfsmall  industrial
power consumers below 5 KW have been
awarded to the following four firms om
the basis df limited tenders:

1. M/s Bombay Sub-urban Electric
Supply Ltd., Bombay/N. Delhi.

2. M/s. Tata Consultancy Services,
New Detlhi.

3. M/s. Mass Services Pvt. Ltd.,
New Delhi.

4. M/s. Computeronics India Ltd.,
New Delhj.

This i:.volves an expenditure of about
Rs. 4 5 lakhs as one time charge at the
rate of Rs. 1/-per connection and recurring
bi-montiily, charge of Rs. 2 lakhs approxi-
mately for 4 5 lakhs connections.

(d) Cost of billing as a result of com-
puterisation will go down substantially
as compared to the cost involved in the
m. nual billing. The following advantages
will also accrue to DESU as a result of
computerisation :

1. The gap between the billing and
the realisation of money will get reduced.

2. Recovery of the arrears will be
expedited because monthly arrear lists
alongwith the disconnection notices will
be avail ble from the computer agency.

Criterie For Giving Advetisements
To Newspapers

189 iRI K. MALLANNA: will
the Mir - of INFORMATION AND
BROAD’ TING be pleased to lay a
statemer showing: o

(a Y hatare the criteria laid down
for giving advertisements to newspapers/
journals and periodicals;

(b) Whether there have been ins-
tances where newspapers and periodicals
were denied advertisements during the
last two years; and

(c) if so, the reasons?

THE MINISTER OF INFORMATION
AND BROADCASTING AND SUPPLY
REHABILITATION (SHRI VASANT
SATHE): -
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(a) A detailed statement of the
advertisement policy of the t
as followed in the Directorate of Adverti-
sing & Visual Publicity is laid og the Table
of the House. L
(b) Y¥es, Sir. Therehave¥een some
reports that newspapers were deXied adver-
tisements contrary to the policy during
the last two years. These cases are being
examined afresh and necessary corrective
steps will be taken. N
(c) Reasons will be known only
after a detailed review of the casesis made.

Statement .
MINISTRY OF INFORMATION &
BROADCASTING

(Advertising Policy of the Governmenlt)

The Directorate of Advertising and
Visual Publicity, which is the centralised
publicity organisation of the Government
of India, places advertisements in various
newspapers and periodicals on behall of
Ministries and Departments of the Govern-
ment of India and their attached and
subordinate offices and a number of auto-
nomous bolies. The primary objectivé of
Govt. advertising is to secure the +  est
po-sible publicity coverage. Political affili-
ations will not be taken inte accou t “in
placing  Government  advertisements.
Advertisements will not be issued, how-
ever, to newspapers and periodicals
which incite communal passions or preach
violence or offend socially accepted
conventions of public decency and
morals.

2. A balanced and equitable placing
of advertisements is aimed at Government
advertisements are not intended to be
measure of financial assistance In pursua-
nce of broader social objectives of Govern-
ment, however, weightage or consider-
ation will be given to:—

(a) Small and medium newspapers
and perjodicals ; 14

(b) Specialised,scientific and +  ui-
cal journals; 4o

~ (¢) Language newspapers anu ,3,;;.{"0-
dicals; £

(d) Papers and periodicals *wmg
published in backward, remote or ‘W ler
areas; .

(e) Any other category which Govt.
may consider appropriate for special and
bonafide reasons.

3. Small, medium and big news-
papers/periodicals shall be catagorised as
under:

(i) Small—Upto 15,000 of circulation
(ii) Medium—Between 15,000 and

50,000 of circulation
(iii) Big—Above 50,000 of circulation.
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4. Inselectingnews for placing
advertisements, the followgmsidenﬁda
will be taken into account within the funds
available ,

(a) To aim at coverage of readers
from diffepent walks of life, particularly
in the czss of national campaign.

(b) To reach specific s~ctiors of
people depending upon the mssage of
advertissment .

(c) To is= only newspapers/perio-
dicals with a minimum paid circulation of
not less than 2,000 copirs. Relaxation will
be made in the cas~ of the following:

(i) In the cas= of Urdu and Sindhi
paper8, the minimum paid circulation of
1.000 copit8 will qualify for Government
advert gements,

(ii) In the cz8~ of specialis=d, scienti-
fic and technical journals, the mirimim
paid circulation of 500 copits will qualify
for Government advertis-ments.

(i) “In the cese of Sarskrit papers
and papers published especially in the
backward, border & remote are:s or in
tribal languages or primarily for tribal
readers the minimum paid circulation of
500 copics will qualify for Government
advert éments,

(d) The newspapers/periodicals
should have uninterrupted and regular
publication for a period of not less than
six months,

(¢) To use only genuine newspa-
pers which circulate news or written on
current affairs; like-wise to use only stan-
dard journals/periodicals on science, art,
literature, sports, films, cultural affairs etc.

(f) House magazines and souvenirs
shall be excluded.

(¢) *Pulling-power’ production
standards and the language and areas that
are intended to be covered,

5. Inregard to production standard,
the following specification shall apply:

A ddily newspaper should have a
minimum of four pages daily and should
be having size notless than 45 cm X 7
standard column width of equivalent
printed space. Weeklies and Fortnightlies
should have the following size and number
of pages:
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Print area not less Minimum number
than of gages
0 cms X 4 cols. 6 or equivalent
so¢ * printed space
20 cmsx g cols, 12 Do.
15 cms X 2 cols. 24 D3,

Periodicals other than weeklies and
Fortnightlies should have the following
size and number of pages:

Size Minimuym number
of pages

20 cmsx 3 cOls. 32

15 cms X 2 cols. 40

Exceptions will be made only in the
case of newspapers/periodicals being pub-
lished in tribal language or for tribal audi-
ence. ,

6. For big and medium newspapers/
periodicals, the circulation will be accepted
on the basis of a certificate from a pro-
fessional and reputed body or institution.
«n the case of small newspapers/periodiacls
the circulation of figuresshould be certfied
by a Registered Chartered Accountant.
The circulation figures, if proved incorrect,
will render the  papery/periodicals in-
eligible for advertisements, besides any
otheraction which Government may deem

appropriate.

4. ADERTISEMENT RATES:

The rate-structure for Govern-
anent advertisement will be based on
the principal enuniciated above,

Tube Leakage in DVC Thermal
Power Station

*193. SHRIMATI GEETA MUK.
HER JEE: will the Mmister of ENERGY
AND IRRIGATION AND COAL b

pleased to state:

(a) Whetherany technical study has
been carnied out for frequent tube leakage
experiencedin theD.V.C.Thermal Power
.Station;

(b) ifso, whatare the results of such
study; and

(c) Whatactual measures have been
adopted to avoid the same in future?

THE MINISTER OF ENERGY AND
IRRIGATION AND COAL (SHRI
A .B.A. GHANI KHAN CHAUDHURY):
{a) and (b) The causes of failure of
boiler tubes have been studied by the
Damodar Valley Corporation. As a result
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of these studies, it has been identified that
the failures are due to (a) high ash content
in the coal, (b) abrasive material available
in the coal thatisused on the boilers,
(c) over-heating due to internal deposits
on the boilers due to long service, (d) in-
adequacy in the design parameters of the
boilers and in some cases failures due to
fatigue and (e) problems associated with
water chemistry and combustion contt6l.

/

(c) 'With a view to minimising these
failures, internal modifications of the boiler
are being obtained from indigenous and
foreign sources. A task force for examining
the failuresin major thermal power stations
has been constituted in August, 1979 to
look into these problems for suggesting
remedialmeasurcs, wherever necessary.

Power Shortage in North India

«194. SHRI P. K. KODIYAN :
will the Minister of ENERGY AND IR-
RIGATION AND COAL be pleased to
state:

(a) Whether the North India region
isstillin the grip of severe power shortage;

(b) ifso, whatare the reasonsfor the
continued shortage of power in the region;;
and

(c) what steps have been taken to
mecet the shortage? -

THF. MINISTER OF ENERGY AND
IRRIGATION AND COAL (SHRI
A. B. A. GHANI KHAN CHADHU-
RY):

Statement

(a) Some ofthe Statesin the Nort-
hein Region like Punjab, Haryana, U. P.
and Rajasthan are presently facing power
shortage.

(b) The main reasons for power
shortage in thesc States are the failure of
monsoonsin 1979 resulting in low reservoir
level and consequently low availability
of power fiom hydio power stations in
the region There has been an increase
in demand particularlyin the agricultural
sector due to drought as also change in
cropping pattern. Therehasalso been some
loss of generation due to outage of some of
the generating units at Dehar, Pong, and
Rajasthan Atomic Power Station, Kota.
Thesefactorshave contributed to a shortage
of about 259%, for the region as a whole.
With the recommissioning of Badarpur IV
unit and RAPP in the last few days, and
an anticipated reduction in agricultural
load by firstweckof April, 1980 ,the position
is expected to improve.
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&y A r\&nber of ::;;pa haveinbe:;
taken to meet the power shortage in t
States. These include

(i) Maximising generation from
the existing thermalstations by expeditious
recommissioning of the units underforecd
outage;

(ii) Stepping up of coal supplies
to thermal power stations in the region;

(iii) arranging supply of power
from Badarpur and Mad[g}?a Pradesh to
neighbouring States.
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Units to manufacture Pre-Fabricated
Structuxes forPNo;tntam Irrigation
rojec

#*196. SHRIR. P, GAEKWAD : Will
the Minister of ENERGY AND IRRIGA-
TION AND COAL be pleased to state :

{a8) whether it is a fact that a team of
Soviet Experts along with officials of the
Central Water and Power Commission
visited South Gujarat to explore the
possibilities of setting up units to manu-
facture large pre-febricated structures
required for the massive Narmada Irriga-
tion Project : and

(b) if so, the outcome of the same ?

THE MINISTER OF ENERGY AND
IRRIGATION AND COAIL (SHRI A.
B. A. GHANI KHAN CHAUDHURI) :
(a) Yes Sir.

(b)y The Soviet Team has given pre-
liminary proposals for seting up an
enterprise for manufacturing pre-fabrica-
cated structures for different capacities,
The proposals are under ¢-aminations,

New Norms for Film Censor

*197. SHRI K.P. UNNIKRISIINAN ;
Will the Mimistet of INFORMATION
AND BROADCASTING be pleased to
state

a) whether the Minister has recently
inéicated pew notms for film censor and
this includes permission to allow scenes
involving kissing;

(b) if so, the details of new norms; and

(c) the reasons for change in the cene
sorship norms?

THE MINISTER OF INFORMATION
AND BROADCASTING & SUPPLY
& REHABILITATIO_N (SHRI VASANT
SATHE);: (a) No, Sir.

(b) & (c)- Do not arise.
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Number of Collieries run by Private
Persons Stealthily

*198. SHRI R.P. YADAV: Will the
Minister of ENERGY AND IRRIGA-
TION AND COAL be pleased to state:

(a) whether it is a fact that a number
of collieries are run by private persons
stealthily without any information to the
Government, whatsoever; and

(b) if so, what steps Government pro-
pose to take in the matter?

THE MINISTER OF ENERGY AND
IRRIGATION AND COAL (SHRI A.
B. A. GHANI KHAN CHAUDHURI)
(a) Reports have been received of
private persons carrying out coal mining
illegally in contravention of the provision
of the Coal Mines Nationalisation
(Amendment) Act, 1976 which terminated
all private mining leases for coal other
than th se of iron and stecl companies,

(b) Suitable legal proceediigs have
been initiated wherever such instances
have come to notice. The attention of the
State Governments concerned has been
mvited t the provisions of Coal Mines
(Nationalisatinn) Acts and they have been
requested to take action against the offen-
ders in terms of the law.

Super Thermal Projects

*199. SHRI CHITTA BASU: Will the
Minister of ENERGY AND IRRIGA-
TION AND COAL be pleased to state:

(a) at what stages the four Super
Thermal Projects rest now;

{b) whether all the Proiects will he
commissioned as scheduled; and

(¢) if not, the reasous therefor?

THE MINISTER OF ENERGY AND
IRRIGATION AND COAL (SHRI
A.B. A. GHANI KHAN CHAUDHURI):
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X8) to (c). Thestatus of the four Super Thermal Projects entrusted to the National Thermal
power tion is given below :—

‘Name of the Super Thermal Present status
. Station
1 2

i - -— - — -

. Singrauli—(i) Stage-I = The construction of this stage of the Project, sanctioned in 1976,
(3 x 200 MW) has made significant progress. Piling work has been ¢ mpleted
and concreting of foundation is almost complete. Contract for
the main plant and equipment was placed in February, 1978.
Erection of boiler is in progress and erection of turbo-generator
has been taken up. The first unit is expected to be commis-
sioned in 1981-82 and the remaining two units in 198283
as scheduled.

(ii) Stage-II Expansion Thisstage was sanctionedin July, 1979. Orders for the turbo-
Project (2x 200MW +  generator and boiler for the 200 MW units have been placed,
2 x 500 MW) Piling and foundation work at site has been taken up, The

two 200 MW units are expected to be commissioned during
1983-84 asscheduled. The two 500 MW units were origine
ally envisaged for commissioning in 1984-85 and 1985-86, °
However, these being the 2nd and grd units of this size to be
installed in the country, considerable -technical preparatory
work is required before the units can be ordered: This s likely
to delay the commissioning of the 500 MW unitsa little as
compared to the original programme,

2, Korba— Stage-I Government approval was accorded for this project during April
(3 x 200 MW+ 1 x 500 1978. Land for the main plant area has been acquired, Site
MW) levelling and preparation has been completed. Piling and

foundation work is in progress. Contract for the main plant and
equipment has been awarded in January, 1979. Boiler erection
work has commenced, The first 200 MW units is expected to
be commissioned in 1982-83 and the remaining two 200 MW
units in 1983-84. In the casc of this pruject also, the 500 MW
units will be commissioned slightly later than originaly
programmed.

g. Ramagundam— Stage-I  Government approval for this project was accorded during April,
(3 x 200 MW+1 x 500MW) 1978, A major portion of the land required f r the project has

been acquired and the balance land is in various siages of
acquisition, Infrastructure development activities are progrese
sing at the site, Site lcvelling and grading isin progress. The

contract for the main plant equipment for the 200 MW units

was awarded in February, 1980. Accordingly, the units will

now be commissioned in 1983-84 and 1984-85.

The commissioning of the 500 MW units for the Ramagundam
willalso be posponed in accordance with the date for place-
ment of orders.

4. Farakka Stage-I Government approval for the project was accorded during March,
(Phase-1) 1979. Major portion of the land for the main plant area has
(3% 200 MW) been acquired. Acquisition of the balance land isin progress,

Site levelling activities have commenced at the site. Arrange~
ments for construction power and water supply have been
made. Tenders for the main plant equipment have been
floated, The first 200 MW units is scheduled for commission.
ing within four years of the placement of orders for the main
plant and equipment and subsequent 200 MW units at interva's
of six months each thereafter,

- — e T v,
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It may be mentioned that the 500
MW units in the Super Thermel Power
Projects are among the first few units
being introduced in the Indian power
systems and the technology and exper-
tise are new for the power industry
in India. As such, the specifications
have to be drawn up carefully.

In addition, to the above super ther-
mal power stations, Government ap-
proval has been accorded during Feb-
ruary, 1978 for construction of a 630
MW capacity supper thermal power
station at Neyeli with a provision for
expansion to 1260 MW. This project
has been entrusted to the Neyveli Lig-
nite Corporation for implementation.
The first and second generating units
are expected to be commissioned in
1983-84 and the third unit in 1984-85.

Arrears due to Coal India Ltd.

®201. SHRI INDRAJIT GUPTA :
Will the Minister of ENERGY AND
IRRIGATION AND COAL be pleased
to state :

(a) whether about Rs. 80 crores are
duc to Coal India by way of arrears of
payment from consumers ;

b) whether the main defaulters are
public sector undertakings like railways,
steel plants and power plants ; and

(c) if so, action taken to recover the
dues speedily ?

THE MINISTER OF ENERGY
AND TRRIGATION AND COAL
(SHRI A. B. A. GHANI KHAN CHAU-
DHURI) : (a) Yes, Sir.

(b Yes, Sir.

{¢; The realisation of sales dues and
setlemen. of  disputes regarding the
amount due or payment is a continuous
process. The coal companies are pur-
suing the matter with the different con-
sumers.

Shortage of Explosives for Coal Industry

®202. SHRI M. RAM GOPAL
REDDY : Will the Minister of ENERGY
AND IRRIGATION AND COAL be
pleased to state :

MARCH 25, 1960
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a (:) _wh};:thcr itis a faf:t that coal in-
ustry in the country islikely to experience
shortage of explosives in the middle of
year ; and

(b) _if so, corrective measur=s taken to
deal with the situation ?

THE MINISTER' OF ENERGY ANTS
IRRIGATION AND COAL (SHRI A.B.A.
GHANI KHAN CHAUDHURI (a) and
(b). As a result of steps taken to im=
port exlosives, no shortage is likely to
be experienced in the middle of the vear.

Report Enmtitled “Why So Much
Illegalities in Eastern Coalfields”

1532 SHRI MANORANTAN RHAKTA:
Will the Ministcr of ENERGY AND
IRRIGATION AND COAL be pleased

to state :

(a) Whether the attention of Govern-
ment has been drawn to the report pub-
lished in a Bengali weekly “‘Coalfields
Times” in its issue dated 18th February
under the caption ‘“‘why so much illega-
Iities in the Eastern Coalficlds” if so, what
action Government proposes to improve
the situation, state details ;

(b) if not, whether Government pro-
pose to enquire into the whole issues for
newspaper report through a Senior Officer
from the Ministry ; and

h(c)f if Jes, when, if not, the reasons
thercior :

THE MINISTER OF ENERGY AND
IRRIGATION AND COAL (SHRI
A. B. A. GHANI KHAN CHAUDH-
URI): (8)to (c). Theattentionof Gover=
nment has been drawn to the report. A
dctailed report on the article is  being
obtained from Coal India. Suitable action,.
if necessary will be taken after receipt of
the detailed report.

Soft Cole ShOrtage °

1533. SHRI MADHAV RAO SCINDIA¢
will the Minister of ENERCGY
AND IRRIGATION AND COAL be
be pleased to state :

(a) whether itis a fact that shortage
of soft coke for domestic use has resulted
hardship in Delhi and other parts of the
country ;
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(b) if so, whether itisalsoafactthat
‘with manifold increase in prices, the con-
sumers have been hard pressed ; and

(?L steps being taken to make its
availability sufficient and also to bring down
its prices ?

THE MINISTER OF ENERGY AND
IRRIGATION AND COAL (SHRI

A.B.A. GHANI KHAN CHAUDHURI):
(a) Due to inadequate availability of
-wagons, Delhi and other parts of the
«country have experienced a shortage of
soft coke.

(b) The Pit head prices of soft coke is
fixed at Rs. 110 per tonne. As a part of
soft coke requircment was moved by the
consumers by road at a higher fr-ight
cost, the softcoke priceshave been reported
20 have risen in the consuming centres.

(¢) Aplan to supply 2,70,000 tonnes/
month of soft coke to wvarious States
from March has been drawn up. Plans
‘have been drawn up in consultation with
the Ministry of Railways for increasing
the supply of wagons for this purpose.
‘The additional availability, and its move-
ment by rail is exprcted to bring down the

prices.

Non-publication of the Economic
Time, Calcutta

1534. SHRI SAMAR MUKHER-
JEE: Will the Minister of INFORMA-
TION AND BROADCASTING be plea-
fsed to state:

(a) whether Government are aware
of the non-publication of the ‘Economic
Times', Calcutta, a newspaper brought
-sut by Baanett Colman & Co. Ltd.,
and whether the non-publication is the
v2sult of a dispute between the employees
and the management;

{b) whether Government have been
formally apprised of the situation by the
Union representing the employees of the
Economic Times, Calcutta ; and

(c) what steps Government have
and contemplating to tpublication of
-the newspapers resumed ?

THE MINISTER OF INFORMATION
AND BROADMNASTING AND SUPPLY
AND 'ATION (SHRI
WASANT SATHE) (a) and (b) Yes, Sir.3
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(c) Under the Industrial Disputes Act
1947 the industrial relations in respect
of the Economic Times, Calcutt> falls in
the State shpere and come within the
jurisdiction of the State Government
of West Bengal. It is for the State
Government to take appropriate action
in thematter.

Proposal to make Justice Less
Expensive

1535. PROF. MADHU DANDA-~
VATE. Will the Minister of LAW,
JUSTICE AND COMPANY AFFAIRS be
pleased to state

(a) whether there are any con-
crete plans to make procedures of justice
less expensive and expeditious ; and

(b) if so, what are the details
about such a plan ?

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS ( SHRI
P. SHIV SHANKAR) : (a) and (b).
Notwithstanding the fact that the law
Commission in its 77th Reporthas obser-
ved that basically the system of adminie
stration of justice is sound and by and
large suitable, whenever any difficulty
arises in an otherwise sound system,
measures have to be devised to remedy
the same. Reform in judicial administra-
tion is thus a continuous process and
the Government are actively considering
to reform the judical system in confor-
mity with the hopes and  aspirations
of the people.

Increase in the power Rates

1536. SHRIMATI MOHSINA
KIDWAT: Will the Minister of ENERGY
AND IRRIGATION AND COAL be
pleased to states

(a) whether it is proposed to
increase the power rates in the coun-

try as has been recommended by some
study group ;

(b) if so, by how much ; and

(c) if not, the reaction to these
recommendations of the group ?



43 Written Answers

THE MINISTER OF ENERGY AND
IRRIGATION AND COAL (SHRI
A.B.A. GHANI KHAN CHAUDHURY 1
(a) Government  have appointed
a Committee, on Power headed by Shri
V.G. Rajadhyaksha, former Member,
Planning Commission, to go into the all
aspects of power supply industry. The
Committce is examining the various -
aspects of tariff policy besides other
issues, The rero-+ of the Committee

is yet to be recejved.

(b) and {¢) In view of the above,
doea no.  anse.

Newn-Bul‘letin from A.LR., Cal-
cutta Regarding Firing on Adivasis

1537. SHRI SHIBU SOREN : Will
the Minister of INFORMATION
AND BROADCASTING be pleased

to state g

(a) whether he is aware of a news
bulletin broadcast by the Calecutta
Centre of the All India Radio on 5/6th
February, 1980, report'ne nolice fiiing
on the Adivasis at N turia Police
Station of Puinlia District, West Bengal ;

(b) whetheritis a fact that the news
broadcist hide the mun fact that one
Adivasi, Shri Ragh~w Museum was killed
in the police firing, g1ving  a false impre-
ssion of the incident

(e) wh ther it is o fact that AR,
Calcutta, did not corrcetits carlier horad-
cast even after being pointed out of the
same by a Member of Parliament in wri-
ting ; aud

(d) if so, rcason thercof and steps
]

taken in the m.tex 7

THE MINISTER OF INFORMA-
TION AND BROADCASTING AND
SUPPLY AND REHABILITATION
(SHRI VASANT SATHFE): (a) and
(b) No, Sir. No such news item
was put out from AIR Calcutta on
February 5th or 6th, 1980. However,
an item in this regard was broadcast
on February 8, 1980 in the Santhali
bulletin at 6 10 p.m. and in the rural
bulletin at 6 g5 p.m. The news item
did mention, quoting police souices, that
one Adivasi was grievously injured in the
police firing and he succumbed to  his
injurics in the hospital.

() and (d 1 Do not arise,
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Advertisement lggwed by DAV P,
to New spapers in Foreign Countries

1538. PROF. NARAIN CHAND
PARASHAR : Will the Minister .
INFORMATION AND BROAD-
CASTING be pleased to states

. (a) whether D.A.V.P.issue any adver-
tissments  to newspapersfmagazines
published in foreign countries ;and

. (b) if so, the main features o1 the
policy followed by Governmert in
D.A.V.P. in this regard ?

THE MINISTER OF INFORMATTON
AND BROADCASTING AND SUPPLY
AND REHABILITATION (SHRI
VASANT SATHE) : (a) and (b)
Advertisements  are not heing regularly
released to newspapers/magazines
published  in forcign  countries,
However, on special occasions like
Republic Day and Independence Day
a few advertiscments have been released
to foreign newspapers and journals
at the instance of the Ministry
of External Affairs ot the Indian
Mission concerned.

Since there is no provision in the
Advertising Policy of November 1977
for release of advertisements to news-
papers and journals abroad, the ques-
tion of laying down a procedure  for
realease of advertissments to  such
newspapers  and  journals,  especially
those published by Indiars living ab-
road, is Dbeing examined in  consulta—
tion with the Ministiv  of FExternal
Afloirs,

Loss of Energy due to Defective
load Management techniques

1539. SHRI K. RAMAMURTHY -
Will the Minister of ENFRGY AND
IRRIGATION AND COAL be pleased
to state :

(a) whether it isa factthat 20 per cent
of the electrical energy generated
ip the country is lost due to defective
load man ent techniques as has
been no in the 18th Indian Star-
dardsConvention held recently in Patna

and
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, (b) if 30, the steps proposed to be
taken’to remove these defects ?

THE MINISTER OF ENERGY AND
IRRIGATION AND COAL (SHRI
AB.A. GHANI KHAN CHAUDHURI):

(a) and (b) The 18th Indian Stan-
dards Convention held recently at
Patna has observed that about 20%
of the Electrial Energy produced is
lost during transmission and distribu-~
tion. During 1978-79 the system losses,
which include transmission, transfor-
mation and distribution losses in the
country were 19 81%. In India,
these losses are relatively high, com-
pared to the develop~d countires. The
State Electricity Boards are aware of
‘the short term and long teim measures
losses.
cons-

to be taken for reducing these
Within the prevailing

traints, the State Electricity Boards are

resour e

taking up system improvement pro-
jects to reduace the losses,

Special Assignments to Retired
Judges of Supreme and bigh Courts

1540. SHRI ARJUN SETHI: Will
the Minister of LAW, JUSTICE AND
COMPANY AFFAIRS be pleased to
state:

(a) the number of re‘ired judges of
the Supreme Court and the High Courts
who have been given special assignments
during the last three years;

(b) the details of the assignments
given to them; and

(c) the details of the assignments
still continuing ?

THE MINISTER OF LAW, JUS.
TICE AND COMPANY AFFAIRS
SHRI P. SHIV SHANKAR): (a) to (c)
The requisite information is being collec-
ted and will be laid on the Table of the
House,
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Factery for manufacturing pre-fabri
cated item for Narmada Project in

Gujarat

1542. SHRI N. K. SHEJWALKAR :
Will the Minitter of ENERGY AND
IRRIGATION AND COAL be pleased
to state:

(ag whether it is a fact that a pro-
tocol cen India and Soviet Union
has been signed for setting up a factory
for manufacturing pre-fabr cated item for
the Narmada Pro at:tuQ n? dGujuﬁ;p Sut’e’
as reported in the “Ind n ress

dated the grd Ma ch, 1980;

if 80, the names of the signatories
ol'ﬂ(lg)proto::olonb:gth:headuand the

z.mu of the members of Soviet delega-

°
14

thereon; and

(d) the details of fo eign exchange
to be incur ed thereon ?ugn

THE MINISTER OF ENERGY
AND IRR GATION AND COAL
SHRI A, B. A. GHANI KHAN CHAU-

HARI): (a) A Protocol of discussions
by Indian and Soviet experts on the
feasibility of setting up an enterprise
in the State of Gu jarat for manufacturing
pre- abricated items for const uction of
canals, strucures on them and canal

lining was signed on grd March, 1980,

(b) The Protocol was signed by Shri
G. M. Vaidya, Chief Engineer, Central
Water Commission for Indian side and
Dr. S I. Borod vtchenko for Soviet side.
‘The names of the membe s of the Soviet
delegation are indicated below:

1. Dr. S. 1. Borodavtchenko
2. Mr. A. S Mazurin
8. Mr. B. V Orlov
4 Mr, A. I Hitrov
g Mr. 1. P, Sergeev
. Dr. V. L Korneev
9. Mr. V. K. Chemokov "Promthe
8. Mir. N. Voronkov E
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T.V. Team sent to Film Thar Desert

1543. SHRI RAMAVATAR SHAS- shee &S wReaT .
“TRI: "Will the Minister of INFORMA- AT &7 A T % 0% 4T &
‘TION AND BROADCASTING be pleased ® A AN FT AW H A ow
o state: T qACT G0 & &G B |

o (ad)arwhcther a TV. tgan bof Delbi ::Th' A = m % gt
shan s sent i tober, 1 H‘Qfﬁm' HE gaar a’ﬂ"
toogm the ﬁrs‘tv::vcr Thla.; Dgl:rt c’xpggx? r {
tion organised by a Mountaineering As-
sociation of Delhi;
fachy domvet &1 it sfc T

(b) if so, the basis on which the team
was selec edfor this important event;

(c) the total expenditure incurred
 on the team includ ng the cost of the
caw film used;

(d) whether the film has been tele-
<ast since then; and

HICT, AT FoT FATY (1978-~83)
® gfaw Jaaqe @ e B ey
FW W HE AT R L

(¢) if so, when and if not, the rea- Setting up of High Court Benches at

sons thereof ?

THE MINISTER OF INFORMA-
“TION AND BROADCASTING AND
SUPPLY AND REHABILITATION
éSHRI VASANT SATHE): (a) Yes,
k.

(b)Y Members of the team were selec-
ed on the basis of their suitability, area
of interest, capacity to undertake the

assignment, ctc,

Aurangabad and Poona

the 1&4-5_- tSHRfI L‘;\ “I;I .J([}JASLDGIL: will
inister o f TICE AND

SSMPANY AFFAIRS be pleased to
(|

. (a) whether Government have re-
ceived a re ommendation from the Governe
ment of Maharashtra that a Bench of
the High Court should te established at

Aurangabad and Poona; and
(c) A total expenditure of Rs, 6 807/}
was incurred. (b) if
if so, wheth
(d) and (€). A small portion of the ! Feomaenvernment have

accepted the recomm
£ilm was utilised in Doordarshan’ News cndat on ?

Bu letins on 19-10-1979 The rest of it THE MINISTER

is being u ed for produ ction of two T.V. TICE AND C(T)'E{PAONFY %{}J&

documenta ies. (SS.HRI P. SHIV SHANKAR): (a) Yes,
ir.

b) The matter i .
tion .(, ) 13 under considera

WAALT §° O WOV T 6T wWwa
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Development and completion of
Rajasthan Canal

1547- SHRI SATISH AGARWAL:
Will the Minister of LNERGY AND
IRRIGATION AND COAL be pleased
to state:

(a) whether itisa fact that world
Food Programme has evinced intercst
and assured cooperation for the deve-
lopment and completion of the Rajas-
than Canal Area and the Canal system ;

(b) if so, the natwe of assstance
that has been offercd by WFP in this
connection;

(c) what would be the total con-
tributions of the WFP for the develop-
ment of the canal system and for the
adjoining areas sepmately and how
many  additional worker can be
engaged under this scheme ; and

(d) whether the offer has been
accepted, if so, its terms and condi-
tions and by what time it will be im-
plemented ?-

THE MINISTER OF ENERGY
AND 1RRIGATION AND COAL
(SHRIAB A GHANI KHAN CHAU-
DHURI):(a) The World Food Programme
(WFP) has been providing food aid for
the labourers working on the Rajasthan
Canal Project since September, 1968. g

(b) The WFP hasoffered commodities
such as wheat, edible oil, dried skim
milk, pulses and be ns. These commo-
dities are sold to the labourers at conces
sional prices.

(¢) The total contribution of WFP
for the R jasthan Canal Project would be
about 21 million dollars (Rs. 16 8 crores)
and is cstimated to generate employment
of about 98 mill on man days.

sold at about half the prevailing market
rices to the labourers working on the

jasthan Canal. The amount realised
from the sale of commodities supplied

by WFP is utilised for the develop-
ment schemes relating to iculture,
Soil Conservatiin Animal Husbandry,

Forest Nurseriets and Plantations. Be-
sides, during the current phase of deve-
lopment, the amount will be utlised for
the provision of medical and health
facilities, safe drinking water supply,
schools, provision of veterinary facili-
ties for the development of animal
husband®y etc.  According to the
resent airangement, the WFP assistance
B to be continued till 1983.

HIAAT ITHT B (RS & Ty
®TqW ® W T IJqersear

1548 . =t ghe woor ey @ YT
I, Peu st s WAt ag SO
H1 YT FLA 0F T HIGAT IAT @
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% 1T HEA HT IART 1973-74 F 78
Prfaas o7 @ TgH<T 1976-77 5 101
fafews ev g7 o1 S @R I’ ag
dg%H T 1978-79 ¥ 102 Pafaws =
gHT | gV WgWT &1 oY a5, 1974
*® 6.43 Tufeaw = & woEa o,
1979 & TgH < 14.34 Pafows e g
T | HTIA BT AT 1976-77 T6 F.A

HTT 1977-78 AT 1978-79 ¥~ II-
WHRTHT & wWaaT H9 faar |

W &M AFET FNE 1-4-1975 w
Paga &1 g ot ag 17-7-1979 =
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Subarnarekha Flood Control

1549- SHRI ~ CHINTAMANI
JENA : Will the M nister of ENERGY
AND IRRIGATION AND COAL
be pleased to state :

(a) whether there was an agree-
ment signed by the State Gove nments
of Orissa, West Bengal and Bihar
in regard to flood control and of Subar-
narekha river followed by the irrigation

rojects at Chandil and Khadkir in
har, if so, whether a copy of such
aggccmcnt will be laid on the Table ;
an

{b) what are the progress so far
made in rcgard to this flood control
and irrigation scheme and the proposed
year of the completion of this integ-
rated scheme ?

THE MINISTER OF ENERGY
AND IRRIGATION AND COAL
(SHRI A.B A:- GHANI KHAN CHAU-
DHURI):(a) Yes, Sir. A copy of the
Agreement is laid on the Table of the
House. [Placed in  Library. See No.
LT-625/80].

(b) The project envisages the con-
struction of a dam on the Subarnare-
kha at Chandil, a dam on the Khar-
kai, tributary of the Subarnarekha and
diversion structures on these rivers to
prov de irrigation to an area of 202,869
ha. 'n Bjhar and 146, 788  ha.
in Orissa, supply of water for dome tic
and industrial uses and flood control
for the benefit of Orissa and West
Bengal, The techno cconomic  exami-
nation of the Pro ect has not yet becn
completed for want of certan clarifica-
tions from the Governments of Bihar
and Orissa.

Bihar has started the work on the
Kharkai  Barrage. The  cxpenditure
upto end of Maich,19%9 18 Rs, 11°28
crores, Anticipated  expenditure  for
1979-80 is Rs. 5 crores.

Subject to avarlability of funds,
the Subarnarekha project can be com-
pleted in 6--8 years.

+

Water famine in Dhabbad Coal
Belt

1550. SHRT A.K. ROY : Will the
Minister of ENERGY AND IRRIGA-
TION AND COAL be pleased to
state

(a) whetherheis awareof theacute
water famine in the Dhanbad coal belt
affecting the health and efficiency
of the workers.

(b) whether it is a fact that the
scheme for supplying filtered water to
the colliery workers are all lagging
behind, if so, facts in details with
areg-wisc break up in progress and the

steps taken thereon ;

(c) whether the BCCL has got
any schedule and time table to cover
all its workers under its own water
supply scheme ;

(d) if so, details thercof ;and
® (g) if not, the reasons thercof ?

THE MINISTER OF FNERGY AND
IRRIGATION AND COAL (SHRI
A.B A. GHANI KHAN CHAUDHURI):
(a) G vernment is aware of scarcity of
driking water in Dhanbad ccal belt.

(b) It is notafact thatthe schemes
for supply of filtered water to the
colliery workers are all lageing be=
hind. Details in regard to the various
schemes are given belows—

(i) Jharia Water Board is supply-
ing water tothc extent of 2 5
MGD.

(it) BCCL has undertaken 140 sche-
mes for supply of drinking water
to the workers of Collicries. In
all, 89 schemes of all types,
out of 140 schemes have heen
completed 50 far.  goschemes are
under execution and 11 schemes
are under process of sanction.
Out of 89 schemes completed, 55
water plants are  running an
supplying  water. The remain-
ing 34 are of improvement
and  sanitation nature, Total
water supply till now including
Jharia Water Board is 10-§
MGD.

(¢) Yes, Sir.

(d) The details are given  below @

Year Percentage No, of  The extent
& satic- ad-l, of water
faction schemes 1o demand to

be complet- be met

ed
1979~80 6829 6 13 86 MGD
1980-81 78-0% 6 16 86 MGD
1981-82 86-7% 6 ' 19-86 MGD
1982-83 94:6% 6 22-86 MGD
1983-84 100% &5 24-14 MGD-

-

(e) Does not arise.
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Proposal to
sion by an

1551. SHRIUTTAMRAO PATIL:
SHRI MAGANBHAI BAROT :

Will the Minister of LAW, JUS-
TICE AND COMPANY AFFAIRS
be pleased to state :

(a) whether there is any proposal
under Government’s consideration gto
replace the Law Commission by an
Exgert Committee on Judicial reforms;
an

(b) if so, by when ?

THE MINISTER OF LAW, JUS-
TICE AND COMPANY AFFAIRS
(SHRI P. SHIV SHANKAR) :

. (a) and (b). There is no proposal
at present under the consideration of
the Government to replace the Law
Commission by any other body. How-
ever, the question of appointing a Spe-
cial Committee to examine the working
of the justice system in all its aspects
ds being considered,

Law Commis-
Committee

Demand for Coal by Gujarat
Small Scale Industries Corporation

1552. SHRI MOTIBHAI R.
CHAUDHARY : Will the Minister of
ENERGY AND IRRIGATION AND
COAL be pleased to state s

(a) the total démand of coal made
by Gujarat Small Scale Industries Cor-
poration during the last year and the
demand met out by that as also the
quantity of coal received by the Cor-

poration ;

(b) the demand of thesaid Corpora-
tion in 1980-81 and how much is likely
to be met out of that and the steps
prt;posed to be taken to meetthe demand;
an

(c) the extent to which the prices
- of coal have been increased during the
last two years ?

THE MINISTER OF ENERGY
AND TRRIGATION AND COAL
(SHR' AB.A. GHANI KHAN CHAU-
DHURI) :

(a) In 1978-79 Gujarat Small
Scale Tndustries Corporation placed
an order for 218 wagons on Western

- Coalfirlds Ltd. against which allot-
ment by the Railways was only 100
- wagons which were loaded and despat-
ched hv the Company. Information

Written Answers MARCH 28, 1980
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is not available regarding the actual
amount received. Howcver, the quan-
tity despatched should normal. be
approximately equal to the quantity
received.

(b) For 1980-81, the Corporation
has not placed any [demand as yet.

(c) During the last two years the
pithead price of coal has been increa-
sed only on 17th July, 1979 when the
average pithead price of coal was in-
creased from Rs.64 71 per tonne to Rs.
101 10 per tonne,

Recruitment of female workers in
Bharat Coking Coal Ltd. Ekra

Vasudevpur Colljery

1553. SHRTMATI BIBHA GHOSH
GOSWAMI : Will the Minister
ENERGY, IRRIGATION AND COAL
be pleased to state :

(a) whether he is aware of an arran-
gement made by the BCCI. Ekra-Vasu-
devpur Colliery taking 27 male wor-
kers from a list of 53 workmen kept
in a waiting list of the retrenched dur-
ing the Janta rule ;

(b) whether it is a fact that the
sclection was made not on the basic
of senionty but on the basis of sex
sealing the fate of 26 female workers
leaving them without any means of
livelihood ;

(c) whether dividing the worling
class on the basis of sex and giv .
preference to the male over the female
violates the very Lasis of the constity tion
wherein equality of men and women
in work has been a.sauer' s and

.

(d) whether  Government would
order immediate correction by taking
the female workers also in the job
at par with the male if so, how soon
and if not, why not?

THE MINISTER OF ENERGY,
IRRIGATION AND COAL SHRI A.B.A.
GHANI XHAN CHAUDHURI" :
(a) to (d). Information is being

ected and will be laid on the Table
of the Heoume,
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Blocks under Rural Electrifi«
cation Oorporag:‘n in Koraput District,
ssa

1554. SHRI GIRIDHAR GOMAN-
GO : Will the Minister of ENERGY
AND IRRIGATION AND COAL be
plcasel to stite

(a) the names of the blocks covered
under R.E.C. scheme sanctioned by his
Ministry in the Koraput District of
Orissa State 80 far;

(b) total number of blocks which
have utilis:d the funds fully and village
electrified so far  block-wise;

(¢) new schemes suggested by that
State for the district under this scheme
for the year 1980-81; and

Statement

(d) money spent so far under the
scheme in the district ?

THE MINISTER OF ENERGY
AND IRRIGATION AND COAL (SHRT
A.B.A.GHANI KHAN CHAUDHURID ¢
a) and (b). The name of the

heme /Block covered  under the
R.E.C. Scheme and number of villages-
electrified therein are shown in the
attached statement. No block has
utilised the full amount sanctioned
for it so far.

(¢) We have received 6 Schemes
from the State Government upto 2qth
February, 1980 which are under exami
nation/congideration.

(d) Rs. 267-479 lakhs.

Statement showing the names of the Blocks covered under the Rural slecirification Schemes by R.E.C.
in Koraput District in Orissa and villages electrifisd therein upto December, 1979.

.No. Scheme/Block

No. of
villages
electrified

1. Kalyan Singhpur & Kolnara ,
2, Bissam, Outtach and Ambedara
3. Kotpad & Kodinga
4. Boipariguda and Kurda
5. Lampatput

6. Dabugaon and Umerkot

Narayan Patna, Laximpur & Bhandugaon

Ramnaguda, Padampur & Gudri
9' Kaﬂhipur . e . ] 3
10, Bariguma

11, Kalimela & Podia

12, Nandapur , .

13. Dasmanthpur , . .
14, Raigarh . . . .
15. Nawarangpur & Papadahandi
16, Tantulikhunti & Nandahandi
17, Jhariga n & Chandahanhi .

. e . . 57

L] . - . . . 55
3 . . . . L) !m ”

. . . 82
. 9

. . . . . . 78 -
12
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Setting of a Teloyision AT AT T T8 m
Reley Gontes at Viaskhapatagma :;w . wﬁ = dare agt B ‘:r \
. SHRI S.R.A.S. APPALANAIDU
Wit ke Mistaos of INFORMATION s T gear @ giew P g i
AND BROADCASTING be pleased 1975 = o T T qET F e 9
o state ghigy fo. (e TR &A1 &

(a) how many new areas would
be covered with television relay during
g::i year 1980-81 and thier names ;

(b) whether there is any pioposal
10 8-t up a T levision rclay Cenwre
at Visikhapatnam in Andhia Piadesh,
if 8o, the detamls thereof ?

THE MINISTER OF INFOR-
MATION AND BROADCASTING
AND SUPPLY AND REHABILITA-
TION (SHR! VASANT SATHF)
(a) The Govanment 8 working
out a s¢heme o s*t up Relav Centres
in  various parts of the country by
using mucrowave lunk o coilaboration
vith the Mmistity of Comun mications.

(b) If frasible, under the proposcd
scheme, Visakhapatnam will also be
borne in  mmd. '

TEYTA AET Q0T & Srai~ge
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Tor gYET | qgtaa Paar g P= ug
Arae ey oY Pa=mare g

Ravi-Beas Water i« ute Betw
ween Punjab and HMaryana

1557. SHRI CHIRANJI 1AL
SHARMA :Will the Minister of ENERGY
AND IRRIGATION AND COAL
be pleas~d to state :

(a) what are thc details of the
decision taken by the Central Governe
ment in regard to Ravi-Deas water
dispute between the States of Punjab
and Haryana;

(b) whether it is a fact that the
Punjab Government has not imple.
mented the decision of the Central
Government a8 yet and if so, what
are the reasons thercfor;
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o whisther t are aware
that E utl«j-¥Yamuna  Link Projec: of
k ‘ of Haryaua has been beld

up for want i.f concurrence there cn by

the Punjab Government; and

(d) if #o, what steps Government
opos= to take to dircct the Punjab
overnment to implement the decision

without further delay ?

THE MINISTER OF ENERGY
AND IRRIGATION AND COAL
(SHRI A. B. A. GHANI KHAN CHAUD-
HURT) : (a) The Central Government,
in terms of the provisions of Section 78
of the Punjab Reorganisition Act, 1966,
issusd a Notification on 24-3-76, ditec-
ting that out of the water which would
have become available to the erstwhile
State of Punjab on completion of the
Beas Project, the State of Haryana
will get 3.5 M.AF. and the State
of Punjab will get the remaining quan-
tity not exceeding 35 M.AF.

(b) to (d). The Government of
Haryana formulated the Sutlej-Yamuna
Link Project to utilis~ its allocated share in
the watris ag ‘letermined under (a) above,
The proj=ct nvisigrs the construction of.
a nortion of the Sutlej-Yamuna Link
Canil th-ough Punjab trrritory. Panjab
rences nted  againgt  the allocation of
watets to Halyana as  determined
under  (a) above and rais~l objection
to the alignment and  design of the
Sutl j-Yamuna Link in Punj:b tercitory,
Hiryana, on the other hand, requested
that the issic of water allotted to
my not be reopened and

Hryana
cong{ruction of

requested  for  carly

the Sitl~-Yamuna Link in  Punjab
territory. Goverament  of India  Dhad
been miking efforts to  bring  about

an unlerstanling bhetween  the  two
Scate Governmcots. The  Government
of Harywna, howsver, in April, 1979
filed 1\ suit in the Supreme Court for
exp - litious imniem ntation of Sutlej-
Yamuna Link Proj~ct in Punjab terri-
tory. Punjab also filed a snit in the
Supreme  Court, quostioning the vires
of S:ction 78 of the Punjab Reorgani-
sation Act, 1958, under which the
order of 24th March, 1976 was  issued,
and also chalenging the validity of
the order of 24th March, 1976. The
matter is now pending decision by the
Supreme Court on the two suits.

Py it & 71 € stae g mwE
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Long ‘and Short term Plan for
Utilising coil,River and Sea Waters
and Wood Resources for Power

Generation

1559. SHRI MAGANBHAT BAROT:
SHRI $.R.A.S. APPALANAIDU:

Will the Minister of ENERGY AND
IRRIGATION AND COAL be pleased

to state :

(a) the details of short term and
long term plan for utilising coal, iver,
sca water and wood resources for power
generation ;

(b) whether any surveys have been
conducted in this regard; and

(c) if so, the details of the survevs
and the financial implication thereto ?
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THE MINISTER OF ENERGY
AND IRRIGATION AND COAL %RW
){\.)B.A( GH"I.thNI KHAN CHAUDH p:
{u) to(c). The power programmes for
the purgod 197883 envisage ineter alin
.addition of 11,800 MW of Thermal
generating capacity based on coal as
primary fuel and 4,126-5 MW Hydro
Electric generating capacity. The total
cos’ of the overall generation programme
envisaged in the time rame 1978--83
is estimated to be of the order of
Rs. 9272 crores. In addition, schemes
totalling 9580 MW of thermal generating
capacity based mainly on coal as pri-
mary fuel and 6841 MW hydro-electric
generating capacity have been approved
for benefits beyond 1982-83. A syste-
matic survey of hydro potential of the
country was coaduct~d in the 1950.
This survey had estimatéd the economi-
cally exploitable hydro potential at
about 4 million KW at 60% load
factor equivalent to an annual energy
generation of 216 billion KWH. A
project to update this assesment has
been undertaken at an estimated cost
of Rs. 30 lakhs over a period of five
years. Some preliminary studies have
been carriel out to establish the tidal

tzntial in the country, Detailed
1nvaitigations to establish the techno-
economic feasibility of the potential
tidal schemes, are yet to be carried
out. The Ocean Thermal Energy
Conversion Technology (OTEC) is
still in a preliminary R & D stage
in the World. Some preliminary
considerations have been given to taking
up R & D activiti®> in  this field and
further detailed examination is required
to decide on the natwie and extent of
R & D a-tivities to  b* undertaken at
ths p-2s:nt stage of development of
the technology in  the world. No
study hal been underaken  in respect
of Wo» 1 resources for powr generation.
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& 1 wefaygd w1 gt oy ?

Action against Companies under
M.R.T.P. Act

1561. DR. VASANT KUMAR
PANDIT : Will the Minister of [LAW,
JUSTICE AND COMPANY AFFAIRS
be pleased to state :

(a) whether it is a fact that pro-
ceedings under Monopolies and Restric-
tive Trade Practices Act have been
initiated by the Government on Com-
panies, who have failed to  register
under MRTP Act;

(b) if so, in how many cases and
what action has been taken against
the said Companies; and

(c) what action was taken during
Ist April, 1977 to gist March, 197
against Companies violating MR
Act ?

THE MINISTER OF LAW,
JUSTICE AND COMPANY AflAIRS
iSHRI P. SHIV SHANKER) ¢
a) Yes sir. Initially the Govern-
ment issues default notices advising
individual undertakings to  register
themselves under section 26 of MRTP
Act, 196%c whenever they are con-
sidered to prima facie so registerable.
Ultimately legal proceedings are takem
against the defaulting companies, where:
necessary.
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(b) As on g1-12-1979, there were
3o default notices process and

the same date legal proceedings
had ‘been started against twocompanies,

. (c) During Ist April, 1977 to gist
March, 1979 default notices were issued
to ags companies and legal procecdin%m
against two companics werc initiate
under section 48(2) of the Act.

Besides, show cause notices were
also’'issued to two other companies
and their Directors for their il
to obtain prior approval of the Central
Government under section 22 of the
said Act, in the matter of establish-
ment of a new undertaking. The
replies received rom the said two
companies and their Directors are being

processed.

C.B.I. Raids in ‘Sales Office’ of
B.C.C.L. Dhanbad

1562. SHRI KRISHNA CHANDRA
HALDER :

SHRI A.K. ROY :

‘Will the Minister of ENERGY, IRRI-
GATION AND COAL be pleased to
state

(a) whether Government are aware
that C.B.I. had conducted raids in
the sales office of Bharat Coking Coal
Limited at Dhanbad;

(b) if so. the details thereof; and

(¢) what measures have been taken
to stop corrupt practices there?

THE MINISTER OF ENERGY
AND IRRIGATION AND COAL(SHRI
A.B.A. GHANI KHAN CHAUDHURI)
(a)and (b). During the course of
investigation by C.B.I. in Dhanbad
and adjoining coalfield areas, some cases
were  registered and searches  were
conducted, among other places, in the
sale office of Bharat Coking Coal Ltd.
at Dhanbad. A lagrge number of
documents have been seized which
are now under examination by C.B.I.

(c) The following measures are
being taken by the Coal India Ltd.
in this regard

(i) Streamlining of the procedure
for sales with a view to
climinating delays, and red
tape.

() Central sales depots are
being planned  to enable

closer supervision over the
5 sale of coal by Road.

8 LS-3

* (iii) Rotational transfer of officers
and staff posted in the Sales
Organisation at fixed intervals.

(iv) Strict vigilance over coal and
other stocks and tighten
inventory control.

(v) The Vigilance Organisations

the companics have been

strengthened and is being re-
organised further.

Negotiations With N Regardin
e Bhagmati !:t’:}lect s

1563. SHRIMATI RAMDULARI
SINHA : Willthe Minister of ENERGY
AND IRRIGATION AND COAL be
pleased to state:

(a) whether any negotiation is going
on with India and Nepal in connection
with Bhagmati Project; and

(b) if so, what is the stage of negotia-
tions?

THE MINISTER OF ENERGY AND
IRRIGATION AND COAL (SHRI
A.B.A. GHANI KHAN CHAUDHURI):
(a) and (b). As floods in the Bhagmati
River cause inundation of areas both
in Nepal and India, some shortterm mea-
sures to be adopted for preventing such
flood damages were agreed upon with
HMG of Nepal in 1977. There is also
possibility of storing some of the surplus
flood waters in Nepal which can provide
multipurpose benefits to the mutual
advantage of the two countries, But no
negotiations have been held on such a
project.

Rehabilitation of Displaced Persons

1564. SHRI CHITTA MAHATA :
Will the Minister of SUPPLY AND RE-
HABILITATION be pleased to state :

(a) the number of displaced persons
from Pakistan and Bangladesh who have
been rehabilitated in the different States
and Union Territories, (State-wise
land Union Territories-wise) since 1947
to g1st December, 1979; and

(b) the financial assistance and other
from of assistance given to them so far,
(State-wise and Union Territories-
wise) ?

THE MINISTER OF INFORMATION

AND BROADCASTING AND SUPPLY
AND REHABILITATION ' (SHRI
VASANT SATHE) (a) A statement
(1) is attached. ;

(b) A Statement (II) is attached.
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Names of States Category of Displaced Persons
Pakistmo Pak Occu-  Former East
(Former West piedareas  Pakistan
R Y B
) (2) (3) (4)
1, AndhraPradesh. ., . . ., ., 4,000 . 8,600
2, Assam e e . . o s e .- . 4,64,000
9. Biher . . . . . . . .. - 72,700
4. Gujarat . . . . . . . . 5,800 .
5. HimachalPradesh , . , ., ., . 5,000 . e
6. Haryana . . . . . (Includedin figures ..
for Punjab)
7. Jammu & Kashmir , ., . ., | .. .1,35,000
8, Karnataka . . . . . . . 7,000 . 2,900
9. Maharashtra . . . . ., ., 4,15,000 . 26,400
10, Madhya Pradesh . . . . . . 2,09,000 ‘e 41,500
11, Manipur , . . . . . . . . ‘e 2,900
12, Mgeghalaya . . . . . . . . . 9,700
13, Orisa . . . . . . . . . . 14,200
14. Punjab . . . , . . . 27,37,000 .. 15
15, TamilNadu . . . . . . . 9,000
16, Tripura . . . . . . . . .. e 3,49,398
17. Rajasthan . . . . . . . 3,92,000 .. 5,400
18, Uttar Pradesh . . . . . . . 4,80,000 . 28,700
19. West Bengal . . . . . . . .o . 20,095,000

TOTAL . . . . . . . 42,63,800 1,35,000  31,12,413

UNION TERRITORIES
1, Andaman & Njcobar . . . . . . .. 11,700
2, Arunachal Pradesh . . . . . .. .. 13,000

3. Dd.hi . 3 3 . 0 ° * . 50°I’w0

TOTAL . . . . . . . 5’0 I ’wo e 24”700

WAKARANYA . ] . . 3 0y L ‘o 88’500

GRAND TOTAL . 0 . 0 ] . 47’64’Bw 1,35’000 32334"613 )
(Approximatcly)
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3

Seatement— 11
Former West Migrants  Former Total
Pakistan from Pak.  East Pakis-
(now occupied tan (now
Pakistan)  areas of Bangladesh.)
Jammu &
Kashmir.,
(1) (2) (3) @)
(Rupees in Crores)
‘Direct Expenditure and Grant , . . 107.14 221 .48 328 .62
Dandakaranya Development Scheme 142.03 142.03
Rehabilitation Reclamation Organisation .o 22.78 22.78
‘Development of Andaman &  Nicobar
Islandsfor Rehabilitation . . 9.40 9.40
Rehabilitation Industries Gorporaticn 13.27 13.27
Relief & Rehabilitation Assistance to
persons displaced during Indo-Pakistan
Confljct, 1971 . . . 60.00 60.00
Loans . . . . . . . 26.96 67.30 94.26
Housing . . 66.78 51,56 118,34
Establishment Ce e 3.23 8.48 Caryr
Loans paid by Rehabilitation  Finance
Administration upt> 4.-12-5960 . 7.28 3.94 11.22
Miscellaneous . . . . . 0.01 6.08 . 6.09
Payment of combznsation  to  displaced
persons from West Pakistan . 192.13 192.18
Ex-Gratia payments to the migrants from
Pakistan occupied areas of Jammu &
Kashmir . . . . . . 4.76 . 4.76
463.53 4.76 546.32 1014.61

*The figures of financia' assistance, State-wise and Union Territory-wise are not available

.due t) expenses having been maintained Project-wise,



Committees on Legsl Aid to Poor

1565. SHRI BALASAHEB VIKHE
PATIL:

SHRI VIRDHI CHANDER
JAIN:

Will the Minister of LAW, JUSTICE
AND COMPANY AFFAIRS be pleased to
states

(a) theaction taken by Government
on the various recommendations made by
the two high powered committees in their
reports submitted by (i) Mr. Justice Kri-
shna Iyerin 1973,and (ii) Mr. Justice P. N.
Bhagwati in August, 1977;

(b) what budgetary allocations have
been made for giving legal aid to the poor
cach year after submission of the said two
committee reports and the amounts spent
each year;

(c) is it correct that the funds allo-
cated for the purpose had notbeen utilised
and were allowed to lapse;

(d) ifso, whatare the reasons there-
for; and

(e) what action has been taken to
ensure proper utilisation of the funds allo-
cated for the purpose rather allowing them
tolapse ?

THE MINISTER OF LAW, JUS-
TICE AND COMPANY AFFAIRS
(SHRI P. SHIV SHANKAR) :
(a) After ¢Krishna Iyer Committee
Report’in 1973, Bhagwati Committee was
appointed for making appropriate recom-
mendations for establishing and operating
a comprehensive and dynamic legalservices
programme. After ‘Bhagwati Committee
Report’ an Inter Departmental Committee
was constituted for sorting out various
question of far reaching magnitude arising
from 'thc Report,

(b) A token provision of Rs. 1 1akh
per annum for the financial years 1978-7g
and 1979-80 were made, but no amount
has been spent out of them.

() It is correct that the funds
referred to above have not been utilised
and hence the provision for the year

1978-79 lapsed.

(d)  As no scheme for legal aid and
advicecould comeinto operation, the token
provision of Rs. 1 lakh could not be spent.

(¢), Government are contemplating
to appoint an implementation committee
to achieve the objectives,

- MARCH 25, 1980
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Advertisements obtained by Offi~
cers of A.IL. R. Commercial Service

1566. SHRI T. S. NEGI* Will the
Minister of INFORMATION AND
BROADCASTING be pleased to state:

(a) is it a fact that advertisements
were obtained by officersof A. 1. R. Com-
mercial Service, Delhi, for a magazine
which was published by a cultural society
of Rajinder Nagar, New Delhi, sponsored
by Janata Yuva Morcha, Delhi, in 1979;

(b) isitalsoa fact thatthe top offi-
cialss g said unit are active members of
R.S.S.;

(c) ifso, whether itis permitted that
a Gazetted Officer can participatein R.S.S.
activities; and

(d) if not, what action Government
would like to take against those officers
who have misused the media for the bene-
fit of R.S.S. ?

THE MINISTER OF INFORMATION
AND BROADCASTING AND SUPPLY
AND REHABILITATION (SHRI
VASANT SATHE) (a) and (b).
Government is  not aware of any
officer of A. I. R. Commercial
Service, Delhi being an active member of
R.S.S. or having obtained any advertise-
ments for a magazine published by a cul-
tural society of Rajinder Nagar, New
Delhi sponsored by Janata Yuva Morcha

in 1979.

(c) and (d). Do not arise.

Requirement of Explosives for Coal
Industry

1567. SHRI JANARDHANA
POOJARY: Willthe Minister of ENERGY
AND IRRIGATION AND COAIL be
pleased to state:

(a) Whether any survey has been made
by Government to assess the requirement
on explosives during the current year for
coal industry;

(b) if so, whether it will be possible
to meet the requirement by indigenous
production; and

(¢) if so, whatis indigenous availa-
bility and steps proposed to meet the
shortfall ?

THE MINISTER OF ENERGY
AND IRRIGATION AND COAL
(SHRI A. B. A. GHANI KHAN
CHAUDHURI) (a) Yes,Sir.

(b) No, Sir.
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(¢) Indigenous availability is estima-
ed at about 24,000 tonnes in 1979-80,
against a demand of about 27,000 tonnes.
‘Iﬁmbalmoe is being met from imports.

“T."V. Centre for Jamnagar

I

1568. SHRI D. P. JADEJA: Will

the Minister of INFORMATION AND
IBROADCASTING be pleased to state :

(a) Whether Government are con-
sidering to establish a T. V. Centre at
amnagar in Saurashtra Region of Gujarat
tate because Jamnagar is considered as
a border area; and

(b) if not, whether Government pro-
pose to establish a T.V. Centre at
any other place in Saurashtia  Re-
‘glon ?

THE MINISTER OF INFORMA-
TION AND BROADCASTING AND
SUPPLY AND REHABILITATION
(SHRI VASANT SATHE): (a) and
{b). Due to constraints  on
financial resources and low priority
accorded to T.V. expansion, there is
no proposal to setup a T.V. Centre
<ither at Jamnagar or in any other
place in Saurashtra Region during the
current Plan period (1978—33).

Finance offered by F.C.C. to Film
Producers

1569. SHRIMATI PROMILA
DANDAVATE : Will the Minister of
INFORMATION AND BROADCAST-
JING be pleased tostate :

(a) whether the Film Finance Corpora-
‘tion has been offered finances by the
film producers (extra money they have
<arned) ; and

(b) if so, whether the Government
have accepted this offer ?

THE MINISTER OF INFORMA-
TION AND BROADCASTING AND
SUPPLY AND REHABILITATION
{SHRI VASANT SATHE) : (a) No, Sir.

1(b) Does not Arise,

Written Answers 74
Suggestions: of Meinbers of Press
Commission

1570. SHRISHIVKUMAR SINGH
THAKUR : Will the Minister of IN-
FORMATION AND BROADCASTING
be pleased to state :

(a) whether it is a fact ‘that the
Association of the Small Newspapers
at their annual meeting have requested
the Government to include half of the
Members of the 7Press Commission
from among them ;

(b) if so, the details of other de-
mands by the representatives of small
and medium newspapers ; and

-

(c) whether Government are con-
sidering to accede to their demands ?

THE MINISTER OF INFORMA-
TION AND BROADCASTING AND
SUPPLY AND REHABILITATION
(SHRI VASANT SATHE) : (a) No,
Sir. At the meeting of its
Standing Committee, held in  Feb-
ruary, 1980, the All India Small and
Medium Newspapers Association had
asked that two of its representatives
should be included in the Press Commis-
sion, which 18 tobe re-constituted short-

ly.

(b) and (c). Government had
asked various Press associations/organisa-
tions including the All India Small and
Medium  Newspapers Association to
furnish suggestions as to how the terms
of reference of the Press Commission
may be made more comprehensive.
The Standing Commiittee of the Associa-
tion had met as mentioned above for
this purpose. The Committee has made
suggestions in this respect and also
covering the different aspects of thefunc-
tioning of the Press. All these sugges-
tions will be given due consideration.
These will also be kept in view while
formulating the revised terms of refe-
rence of the Press Commission.
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8oth Report of Law Commission
on appointment of Judges

1572. SHRT EDUARDO FALEIRO:
SHRI SAMAR MUKEHRJEE :

Will the Minister of LAW, JUSTICE
AND COMPANY AFFAIRS be pleased
lo state

(a) whether the Law Commission
has submitted its 8oth report on the
mecthod of appointment of judges.

MARCH 25, 1880
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(b) if so, broad outlines thereof;
and

?(c) reaction of Government there-
to

THE MINISTER OF LAW, JUS-
TICE AND COMPANY AFFAIRS
ggmu P. SHIV SHANKAR): {a) Yes,

1r.

(b) The report was laid onthe Table:
of the House on 28th January, 1980. A
summary of recommendations is con-
tained in Chapter 9 of the Report.

(c) The report is under considera-
tion of the Government,

Minor and Major Irrigation Projects
Relating to Narmada in Gujarat

1573. SHRI AMARSINH V. RAT-
HAWA: Will the Minister of ENERGY
AND IRRIGATION AND COAL be
pleased to state:

(a) broad details of the various minor/
major irrigation projects in relation to
N. waters in Gujarat State; and

(b) Whether the State Government
have started work on them ?

THE MINISTER OF ENERGY AND
IRRIGATION AND COAL (SHRI
A.B.A. GHANI KHAN CHAUDHURY):
(a) There are five major irrigation
projects relating to the use of Narmada
waters in Gujarat, The names of the pro-
jects, estimated cost and the expected
benefits are given below:—

Name of the Project Estimated Bencfits
CcOost
(Rs. lakhs) (*ooo ba.)

1. Heran . . 3490 32-60
2. Karjan . . 5700 61 97
3. Sukhi . . 2835 21 -25
4. Sardar Sarover . 333,300 152570
5. Orsang . . 2500 31-9;
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As rogards minor irrigation projects,
they are dealt with by the concerned State
Governments, The information being
voluminous,, the time and labour in-
volved in collection thereof, will not be
commensurate with the results likely to be
achieved,

(b)y Work on the above Tlf;irst three
projects is in 98, ject
report of Sarovar ]f:;_)]):ct
has been received in the Central Water
Commission in February, 1980 and is under
examination, As draft annual plan
1980-81 of Government of Gujarat preli-

i works such as diversion channel
and coffer dam were taken up in 1978-79
and completed during 1979-80. The works
of excavation of main dam have also been
started during 1979-80. An expenditure of
Rs. 1301.0 lakhs has been incurred upto

* 1978-79 and the anticipated expernditure
during 1979-80 is Rs. 1500 lakhs,

The Project Report of Orsang (Vado-
dra) project is yet to be cleared by the
Planning Commussion,

Kameng Hydel Project in Arunachal
Pradesh

1%74. SHRI P. K. THUNGON:
Will the Minister of ENERGY AND IRRI-
GATION AND COAL be pleased to
state:

(a) Whether it is a fact that the in-
vestigation work of Kameng Hydel Pro-
ject in Arunachal Pradesh has been getting
less priority though it has been in the in-
vestigation stage for the last 14 years; and

(b) whether he is aware that there
is shortage of power in North-Eastern
region, if so (i) whether Kameng Hydel
Project is going to be given priority; (ii)
whether Government have fixed any target
date for completion of this project ?

THE $MINISTER OF ENERGY
AND IRRIGATION AND COAL (SHRI
A.B. A. GHANI KHAN CHAUDHURY):
(a) and I_éb). The investigations of
Kameng Hydel Project in  Arunachal
Pradesh were started.in 1968 by the erst-
while Central Water & Power Commis-
sion (now C, W. C.) and a feasibility report
was in July, 1974. Subsequently,
an Hxpert Committee was sct up by the
Planning Commision, which suggested
additional sub-surface geological investi-
gation and surveys to finalise the project
features of Kameng Hydel Pr oject, Accor-
dingly, residual investigation: were started

by the Central Water Commission duri
April 1976 on behalf of dezszumnm
Council and are in progress,

The progress of investigations has
been reviewed by the Standigg‘ Committee
* sct up to guide and coordinate the inves-
tigations of Kameng Hydel Project and
according to the existing programme the
fie'd investigations and preparation of fea-
sg)ilit)é report are expected to be comp'eled
y 1981.
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Utilisation of West Flowing Rivers
in Tamil Nadu and erala

r576. SHRI, K. T. KOSALRAM :
Will the Minister of ENERGY AND
IRRIGATION AND COAL he pleased

to state

(a) whether the technical team consti-
tuted for the purpose of studying the
utilisation of west—flowing rivers in Tamil
Nadu and Kerala has submitted its report;

(b) ifso, the princigal recommendations
of this report; an

(c) the action pro})osed to be taken to
implement ther
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THE MINISTER OF.ENERGY AND
IRRIGATION AND COAL (SHRI
A.B.A. GHANI KHAN CHAUDHURY):
(a) No, Sir,

(b) and (c). Do not arise,
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Reguirement and Production of Elec-
tricity in the Conntry

1578. SHEI JYOTIRMOY BOSU :
Willthe Minister of ENERGY AND IRRI-
GATION AND COAL be pleased to
state :

(a) State-wise figures of requirement of
production of electricity and how much
of the production is in the hands of the
State Governments and private sectors;

(b) whether it is a fact that till about
3 years ago maintenance and over-haulings
of Plant and Machinery of Thermal

B ]

(G- <]

Power Sta ions had been neglected tho-
roughly as revealed in the Government

reports;

(c) is it also a fact that between 1947
and 1977 a number of substandard and
defective plantshave been imported paying
inflated values; and

(d) if so, details thereof ?

THE MINISTER OF ENERGY AND
IRRIGATION AND COAL (SHRI
A.B.A. GHANI KHAN CHAUDHURY):
(a) A statement showing the state-wise
gross requirement of power, gross product-
on (availability of power) and power
generated fron stations owned by Centre,

" State Governmentsand by Private Compa-

nies for tlhc month of February, 1980 is
enclosed.

(b) It is not correct to say that the
maintenance and over-hauling of plant
and machinery of Thermal Power Stations
have been neglected thoroughly till about
three years ago.

(c) and (d). As per information
available, about 7268 MW of hydel
generating capacity added during the
period  1947-77 was imported. Out
of this capacity, generating plant aggre~
gating to about goo MW had required
frequent repairs and the performance of
the other generatipg units has been sa-
tisfactory. As regards thermal generating
plants, about 7214 MW of imported plants
were ingtalled during this period and the
performance of these units has been, by
and large, satisfactory except for some
units at Durgapur Projects Ltd., Patratu
and Ennore power stations, where the per—
formance of these units has not been
satisfactory due to a number of constraints
including quality of coal being supplied to
these power stations which has a higher
ash contents than the design figures.
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Statement
Statg-wise Power Requirement and Gross Apailability in the Month of February, 1980
. (Million units)
State Require- Avajlabili- Central State Private
ment ty Govt. Govt. Sector
(Gross) (Gross) owned owned
statjons statjons
d. NORTHERN REGION
Haryana 369 236 286
H.P. &BSL . . . . 84 35 35 .
J&K. ‘ . 81 60 6o
Punjab . . . . . . 498 397 397 .
TRajasthan, . . . . 461 289 24 263 .
uP. ... . 1337 857 764 93
Delhi . . . . . . 209 263 135 128 .e
‘Chandigarh . . . . . 18 10 .. 10 .o
Northern Region . . . . 3007 214y 159 1895 93
{7. WESTERN REGION
Gujarat . 858 871 41 699 131
M.P. 604 470 470
Maharashtra 1675 1384 41 1056 287
Goa . 24 - 20 20 .
Western Region 3161 2745 82 2245 418
I11. SOUTHERN REGION
Andhra Prad~sh 624 520 520 .
Karnataka . . . . 787 397 . 397 .
Kerala 292 416 416 .
Tamil Nadu including Pondicherry 947 299 152 645 .
Southern Region . 2650 2130 152 1978 .
1V. EASTERN REGION
Bihar . . . . . . 307 222 212 .e
West Bengal . 501 415 . 280 185
D.V.C. 486 360 g6o .
Orissa . . . . . 290 174 .o 174
Eastern Region . . . . 1584 1161 360 666 185
V. NORTH EASTERN REGION
North-Eastern Region 97 50 . 50
ALLINDIA . . . . 10499 8233 753 6834 646
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Loss of equipment, machinery and
coal due to Fire in Shankarpur
Colliery

x1580. SHRI K. M. MADHUKAR:
Will the Minister of ENERGY
AND IRRIGATION AND COAL be pleased

to state

(a) what was total loss of equipment,
machinery and coal as a result of fire
in Shankarpur colliery which was sealed

off on 18t January, 1979;

(b) whether Director General of Mines
safety pointed out great lapses on the part
of managen ent and senior officers which
resulted in fire;

MARCH 235, 1980
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(c) whether management also appoint—
ted an Enquiry Committee toinvestigate
into the causes and fix responsibility ;

(d) if replies to questions (b) and (c)
are affirmative, details of the findings
of DGMS and ‘Enquiry Committee
including names of officers co ncerned
and if so, when;

(¢) whether any action has been taken
against the officers, and if not, reasons
for delay; and

(f) when the departmental action against
officers is likely to be completed ?

THE MINISTER OF ENERGY AND
IRRIGATION AND COAL (SHRI
A.B.A. GHANI KHAN CHAUDHURI);
(a) to(f). Theinformation is being collec—
ted and will be laid on the Table of the
House.

Number of persons killed and
injured in accident at Bhanora
Colliery under Eastern Coal
Fields Limited

1581. SHRINARAYAN CHOUBEY :
Willthe Minister of ENERGY AND IRRI-
GATION AND COAL be pleased to  state:

(a) how many persons were killed and
injurred in the accident atBhanora colliery
under ECL on October 9, 1979;

(b) whether it is a fact that Director
General of Mines Safety after an investi—
gation pointed out to the Government
and management about serious violations
of Mines Act and Regulations by the
senior officers which led to death of
many persons;

(c) if so, details thereol and violations
of safety laws as pointed out to the DGMS;

(d) whether any action has been taken
by the ECL management against officers
of the Bhanora Colliery and if so, details
thereof; and

(e) if not, reasons thereof?

THE MINISTER OF  ENERGY
AND IRRIGATION AND COAL (SHRI
A.B.A. GHANI KHAN CHAUDHURI):
(a) Five persons were killed and five
persons were injured in the unfortunate
accident at Bhanora colliery on gth Octo-
wy X979‘

(b) and (c) . Yes, Sir. DGMS have
pointed out the violations of the following
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regulations of the Coal Mines Regula-
tions, 1957 : 44(3)(a) 100, 102 and 1go.

(d) and (€) . Taereportofthe DGMS
has been laid on the Table of the House
on 20-3-1980. The Eastern Coal fields
Limited have initiated disciplinary action
against officers found responsible.

Super Thermal Power Plant
at Brajraj Nagar in Origsa

1582. DR. KRUPASINDHU BHOI :
Wil the Minister of ENERGY AND
IRRIGATION AND COAL be pleased
to state

(a) whether the Government of India
are proposing to establish a Super Thermal
Power Plant basing on the 2 B Valley
Cocizl reserves in Brajraj nagar in Orissa;
an

(b) if so, what infrastructural steps are
being undertaken to start the work in near
future ?

THE MINISTER OF ENERGY AND
IRRIGATION AND COAL (SHRI A,
B. A. GHANI KHAN CHAUDHURI):
(a) and (b) . Tacre is no proposal by the
Governinent of India to establish a super
thermal power station at Brajraj nagar in
Ocissa utilising the coal from Ib Valley.
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Dam on Sahabi river in Haryana

1584. SHRI RAM SINGH YADAV:
Will the Minjster of ENERGY AND
IRRIGATION AND COAL be pleased to
state:

(a) is it correet that dam on ‘Sahabi
River, within revenue boundary of village
Jadthal of State of Haryana is under
construction;;

(b) is it correct that the water of the
above dam would submerge Abadi areas
and the whole agricultural lands of
villages Lalpur, Akoli, Ujoli, Dhamawas
anéi Rabadka of the State of Rajasthan;
an

(¢) whether Government propose to
construct an open barrage on the dam to
avoid the submergence of the above
said village and loss to the propertics.
of residents of those villages ?

THE MINISTER OF ENERGY AND-
IRRIGATION AND COAL (SHRI
A.B.A. GHANI KHAN CHAUDHURI):

(a) The Government of Haryana have
forwarded to the Central Water Com-
mission for examinatjon, the project re-
port for construction of Masani barrage
on the Sahabi river near village Masani
in district Mohindergath of Haryana
State. The project is yetto be accepted
by the Planning Commission for imple-
mentation. However, in the annual

lan for 198081 of Haryana, it has
een indicated that an expenditure
of Rs. 108.97 lakhs has been incurred on
the scheme during 1978-79 and the anti-
cipated expenditure during 197g~fo -is
Rs. 500 lakgs. With this outlay, work on
the flood embankments forming part of’
the barrage has been taken up.

(b) According to the project regmrt.
the following villages of Rajasthan State
may be affected by submergence:—

1. Rabadka
2. Karriawas
3. Lalpur
4. Dhani
. Bhattu Dhani
6. Jhokhawas
7. Akoli
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(c) A barx:;ge is p-oposed in th: pro-
ject report. 2 ultimate features of the
project will, however, be decided after due
examination, taki into account all
aspectsincluding sugngcrgencc in Rajasthan
Terntory.
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Proposal to set up a Bench of Kerala
High Court at Trivandrum

1536. SHRI A. NEELALOHITHA-
DASAN : Will the Minister of LAW,
JUSTICE AND COMPANY AFFAIRS
be pleased to state:

(a) wh:ther the Governmant of India
had received any representation from
any source requssting to start a Bench
of the Kerala High Court with filling
?{owcm at Trivandrum, the Capital of

crala;

(b) if so, what the Central Government
has done in this matter;

(c) whether, the Government of Kerala
has taken up the issue with the Central
#gov ernment; and

MARCH 25, 1980

Written Answers 88

(d) whether the Central Government
are aware of the fact that Trivandrum
is the only State Capital not having a
High Court situated therein ?

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI
SHIV SHANKAR) : (a) to (¢). The
State Government sent 2  proposal for the
establishment of a Bench of the Kerala
High Court at Trivandrum in September,
197t. They were addressed in July, 1973
for completing certain statutory consul-
tations. No reply was then received.
the State Government have intimated in
June, 1978 that the matter is still engaging
their attention,

(d) Trivandrum is not the only State
Capital in which a High Court does not
have its principal seat or a permanent
Bench. Bhopal, Imphal, Agartala,
Shillong and Kohima are other State
capital in which neither the principal
scat nor a Permanent Bench of the High
Court having jurisdiction is located,

Resettlement of Pong Dam Oustees

1587. SHRI VIKRAM MAHAJAN:
Will the Minister of ENERGY AND
IRRIGATION AND COAL  Dbe pleased
to state:

(a) how many oustees of Pong Dawm in
Himachal Pradesh were rehabilitated in
Rajasthan before March, 1977 and how
many have been rehabilitated during
March, 1977 and December, 1979: and

(b) the reasons for the delav in resettle-
ment of Pong Dam oustees ?

THE MINISTER OF ENERGY AND
IRRIGATION AND COAL (SHRI
A.B.A. GHANI KHAN CHAUDHURY):
(a) and (b) . Decisions regarding “the
resettiemant of the Porng Dam oustees
were reached on the basis of agreement
between the Chief Ministers and the
Award of the then Cabinet Secretary,
who was requested to examine the
differences bzatween the two  States.
Spacial rules eatitled ‘“The Rajasthan
Colonisation (Allotment of Government
land to Pong Dam Oustees in the Ra-
jasthan Canal .C'-olony) Rules,
1972 were framed in 1972, under
the Rajasthan Colonisatien  Act, to
govern the dztails of allotment of land to
the Qustees.  Applications for allotnen
of land were invited from the eligible
Poag Dam Oustees.  The eligible Pong
Dam Oustees were to apply for allotment
of land within three months of the jssue ot
eligibility certificates by the Certifying
Authority in Himachal  Pradesh. In
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the light of thisframework, bulk of the
allotmcnt was done. Upto March,
1977, 9070 Pon Dam oustees were
bilitated in Rajasthan, and g9 ous-
tees were rchabilitated during March,
1977 and December, 1979.

Delay in resettlement has been due to
the fact that a number of oustecs have
not been forthcoming to make applications
for allotment of land as it involved
movement from Himachal Pradesh to
Rajasthan. In a number of cases, the
oustees were not in a‘ position to under-
take cultivation directly or through person
identified in the Rules referred to above,
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Demand for Radio Station and TV
Centre in Ahwa-Dang region

1589. SHRI U. H. PATEL : Will
the Minister of INFORMATION AND
BROADCASTING be pleased to state :

(a) Whether there are demands from
various quarters of Bulsar Dang and
other parts of Gujarat for setting up of a
Radio Station and T.V. Centre in the
Ahwa-Dang an Adivasi area ;

(b) whether he has received recently
lettrers from the President of Panchayat-
\D/ang Ahwa as well as letters from some

d.Ps;

(c) if so, the details thereof and action
taken thereon ;

(d) whether it is also a fact that in the
Congress (I) menifesto, more facilities
were promised to the people in backward
and Adivsaj areas of the country ; and

(e) if so, what action is proposed for
providing such a Radio Station in Adivasi
areas ?

THE MINISTER OF INFORMATION
AND BROADGASTING AND SUPPLY
AND REHABILITATION (SHRI
VASANT SATHE) : (a) to (c). There
have been demands for setting up a radio
station in Ahwa-Dang Region in Gujarat.
Presently, Ahwa-Dang is not adequately
covered by any of the medium wave
transmitters of A, ILR. A scheme to set
up a radio station at Ahwa was included
in the 4th, 5th and 6th Plans, But due
to cqnstraints on financial resources the
sehemie had to be dropped. As regards
TV also, there is no proposal to set up
TV station in Ahwa-Dang Region during
the 6th Plan,

(d) Yes, Sir,
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(¢) The demand for sctting up a radio
station and a TV station in Ahwa-Dang
will be kept in view while formulating
future Plans of AIR and Doordarshan.

Setting up of a T.V. Transmitter at
Ernakulam

1580. SHRIMATI SUSEELA GOPA-
LAN: Will the Minister of INFOR-
_MATION AND ROADCASTING be
pleased to state:

(a) whether he has received any
representation from Cochin Corpora-
tion to set up a T. V. Transmitter at
Ernakulam;

(b) if so, what he has taken to pur-
sue the matter; and

(c) if not, what are the reasons

thereof?

THE MINISTER OF INFORMA-
TION AND BROADCASTING AND
SUPPLY AND REHABILITATION
(SHRI VASANT SATHE): (a). to (c).
There have been requests from various
quarters for the setting up of a TV
station at Ernakulam, Due to con-
straints on financial resources and low
priority accorded to T. V. expansion,
there is no proposal to set up a T.V.
transmitter at Ernakulam during the
current Plan period (1978-80). How-
ever, there ig an approveld Sixth
Plan proposal to set up a full-fledged
T.V. Station at Trivandrum during the
current Plan period.

National Policy to develop Water
Resources for xrrigation

1591, SHRI GADADHAR SAHA :
Will the Minister of ENERGY AND
IRRIGATION AND COAL be pleased
to state :

(a) whether Government have formu-
lated a national policy to develop the
water resources and  utilise it for the
maximum benefit for irrigation and co-
ordinate the Irrigation and Flood Control
Projects and assist the Statesin executing
the Projects to stop recurrence of flood
and drought in the country ;

(b) if so, what are the main features ;
and
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(c) if not, the reasons thercof ?

THE MINISTER OF ENERGY AND
IRRIGATION AND COAL (SHRI
A.B.A. GHANI KHAN CHAUDHURI):
(a) to (c). Irrigation consumes the largest
quantity of water being used in our coun-
try. e Government of India has
been giving highest priority to the develop-
ment of the waters of the various river

taking into consideration equitable
stribution  of waters in water-short
areas, Since Independence a large number
of major, medium and minor
projects have been taken up and the irri-
gation potential of the country has been
more than doubled during the last 30 years,
Development of water resources for the
greatest good of the largest number has
been the main consideration. Increased
outlays are being provided for the develop-
ment of irrigation and flood control in
successive plans and,the tempo of develop-
ment of irrigation as well as flood protec-
tion works has been considerably stepped
up in the last 5 years or so,

Conference of State Irrigation Ministers
is held perindically to review the policies
and programmes of irrigation and ficod
control and a number of decisions are
taken impinging on the policy issues,

¥ The Centre is assisting the States by
way of technical advice, assistance in
investigations in some cases, provision of
additional financial assistance from time
to time and in monitoring the progress of
works for their  speedy, efficient and
economical execution, The Centre has
also been assisting the States in the pro-
curement of scarce materials like steel,
cement and explosives, It has also been
assisting the States in the movement of
these essential commodities and other
equipment by giving high piiority in rail
transport,

As further step in increasing the tempo
of development of irrigation, the Centre
is, at present, engaged in preparing a
National Perspective for Water Resour-
ces Development by inter-linking of rivers
80 as to transfer surplus waters to drought-
prone areas,

Stoppage of Court Work due to
Shortage of Paper

1502. SHRI K. LAKKAPPA : will
the Minister of LAW, JUSTICE AND
COMPANY AFFAIRS be pleased to
state :

(a) Whether itis a fact that Court
works have been stopped at Delhi due to
shortage of paper, if so, what are the
reasons for such shortages ;

(b) whether his Ministry could im-

prove the situation by supplying papers
for functioning of courts ; and
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(c) how soon this will be done ?

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI
P, SHIV SHANKAR) : (a) According
to the information furnished by the Delhi
High €ourt, three or four cases were
adjourned on account of sh e of paper
on one working dayi.e. on the 9th of March
1980 and only in one court which was the
Court of a Metropolitan Magistrate of
New Delhi.

(b) and (¢). The Department of Justice
does not supply paper to the Courts.
Paper is supplied by the Controller of
Printing and Stationery who functions
under the Ministry of Works and Housing.
Indents ate placed with him.

According to the High Court, on the
relevant date the statignery clerk in Patiala
House responsible for getting the supplies
of stationery articles from the Tis Hazari
Courts could not come to the Tis Hazari
as he was looking after the work of the cash
clerk, who proceeded on leave. He
came to Tis Hazari courts only on yth
March, 1980, when the stationery articles
were duly supplied. But before he could
reach Patiala House from Tis Hazari, all
the 3 or 4 cases were already adjourned
by the Metropolitan Magistrate concerned.

According to the High Court the District
and Sessions Judge has already issued
necessary instructions to all concerned so
that such a situation does not recur.

Award by the Tribunal on
Narmada Water dispute

1593. SHRI VIRDHI CHANDER
JAIN : Will the Minister of ENERGY
AND IRRIGATION AND COAL be
pleased to state :

(a) the names of the members of the
Narmada Water Dispute Tribunal;

(b) the salient features of award given
by the Tribunal; particularly in respect
of Rajasthan State;

(c) Rajasthan’s  share of Narmada
water as per this award ;

(d) when the said ward is proposed
to be implemented ; and

(2 whether a copy thereof, will be laid
on the Table of the House ?

THE MINISTER OF ENERGY AND
IRRIGATION AND CGOAL (SHRI
A.B,A.GHANI KHAN CHAUDHURY):
(a) The Tribunal consisted ofa Chairman
and two Members, At the time of signing
the report, Shri V.. Ramaswami was the
Chairman and Shri M.R.A.  Ansari
and Shri Anil Kumar Sinha were the
members,

(b) The salient features of the Award
of the Tribunal are given in the attached
statement,

(c) Rajasthan’s share of Narmada
water is 0.5 million acre feet subject
to proportionate variation in years of
eXCess Or scarcity,

(d) The award became operative with
effect from 12-12-1979, the day it was
published in the Gazette of India,

(e) The Tribunal submitted its first
Report on 16-8-1978 and a statement
giving the more important features of the
Award was mad ¢ in the House by the then
Minister of Agriculture and Irrigation the
same day, Further Report containing
its Final Order and Decision was submitted
by the Tribunal on 7-12-1979. Copies
of these Reports and also of the Gazette
of India (Extraordinary ) dated the 12th
December, 1979 in which the decision of
the Tribunal was published, have already
been placed in the Parliament Library.

Statement

Important features of the Narmada Tribnal’s
Award (1979) Effective date : 12-12-79

(1) The annual utilisable quantum of
Narmada Waters which can be depended
upon in 75 years out of 100 is assessed to
be 28 million area feet (MAF).

(2) Out of the utilisable quantum of
28 MAF of 75 dependability, Madhya
Pradesh is allotted 18.25 MAF, Gujarat
o MAF, Rajasthan 0.5 MAF and Maha-
rashtra 0.25 MAF. The party States
would get the same [priportionate share
in year of excess or scarcity,

(3) The full Supply Level of Navagam
Canal off taking from Sardar Sarover is
fixed at +300’ at its head.

(4) The full reservyir level at Sardar
Sarovar Dam in Gujarat at Navagam is
fixed at 4455 and the maximum water
level at +4go'.
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(5) Madhya Pradesh and Maharashtra
are allotted 579% and 27% respectively of
the electric power produced at Sardar
Sarovar. The balance of 169 is allotted
to Gujarat. Madhya Pradesh and Maha-
rashtra are also directed to share the pro-
portionate cost of the power portion of
Sardar Sarovar complex.

(6) Specific directions are given to
Madhya Pradesh for releases in a regula-
ted manner of due share of water for
Gujarat and Rajasthan, For these re-
gulated releases, Sardar Sarovar Project
18 required to credit to Narmadasagar
Project 17.639% of the actual cost of
N: sagar Dam  Unit-I. Detailed
guidelines for framing rules of regulation
and water accounting are set down to
ensure that party State get their due share,

(7) The gross area to be submerged in
Madhya Pradesh, Maharashtra gnd
Gujarat under Sardar Sarovar Dam
FRL 455 is estimated to be 37,030 hectares
of which 12,140 hectares is cultivable,
Detailed directions are given for acquisi-
tion of these lands for Sardar Sarover
and for prompt rehabilitation and reset-
tlement of the oustees by Gujarat, Madhya
Pradesh and Maharashtra and for payment
of adequate compensation.

(8) A two-tier machinery is directed
to be set up to open the implementation
of the decisions of the Tribunal. The

€Iy comprises :—

(a) The Narmada Control Authority
consisting of  three full-time
Engincer Members appointed
by the Gentre and four part-
time Engineer Member appoin-

ted one each by the party
States.

(b) A high powered Review Commit-
tee consisting of the Ghief Ministers
of Madhya ~Pradesh, Gujarat,
Maharashtra and  Rajasthan
with the Union Munister of Irriga-
tion as Chairman. The Review
Committee will xzeview any
decision of the Narmada Control
Authority referred to it and its
dscisionshall be final and binding,

(¢) A Construction Advisory Com-
mittee consisting of the Secretary
to the (Government of India,
Department of Irrigation, as
Chairman, the Chairman,
Gentral Water  Commission,
Central Electricity  Authority,
and representatives of all the four
States for the speedy  and
efficient execution of Unit-l
and Unit-IIl of the Sardar
Sarovar Dam and Power Com-
plex, The Review Committee
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is empowered to review and
decision of the Sardar Sarvoar
Construction Advisory Committee
and.its decision will be final and
binding.

(9) The Award is subject to review to
any time after a period of 45 years from
the date of the Award,

Allotment Of Accommodation to
Press Correspondents

1594. SHRI'MAGANBHAI BAROT :
Will the Minister of INFORMATION
AND BROADCASTING be pleased to
state

(a) what is the criteria or rules govern-
ing allotment of tenements to accredited
correspondents in the press pool ;

(b) how many are wait-listed in the
last two years and how many have been
granted accommodation ; and

(c) Was any allotment done to any
correspondent even though he did not
qualify virtue of (1) salary limits ;
(ii) owing his own tenement buit on
land given at subsidised rates ; (iii)
not holding accreditation (iv) being
paid full house rents by the offices 2

THE MINISTER OF INFORMATION
AND BROADCASTING AND SUPPLY
AND REHABILITATION  (SHRI
VASANT SATHE) : (a) : Thecriteria
governing allotment of Government
accommodtion to the accredited corres-
pondents and the news cameramen from
the press pool are as under :

(1) Those whose emoluments are Rs.
2000/~ and below per month ;

(ii) Those who are not in receipt of
house rent allowance from the
management ;

(iii) Those who do not have a house of
their own in Delhi,

Allotment of accommodation will be
made to correspondents/ News Camera-
men on the basis of their date of accredi-
tation by Press Information Bureau.

Correspondents/News Cameraman will
be charged standard rent under F.R. 45-A
or 10% of their salaries whichever is
higher,

(b) Fifty-three accredited correspon-
dents/News Camecramen were waitlisted,
as recommended by the Screening Com-
mittee, whereas twenty-nine were allotted
accommodation during the last two
years.

g6
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() (i) to {iv). One Qorrespondent was
allotted Government accommodation on
25- 5-1978 even though he was in receipt
of salary above . 2000/-. This
condition was not applied in his case as
he was earlier having Government accom-
modation which he vacated on go-11-1976.
One Cartoonist was allotted Press -
respondent’s Pool accommodation on
2%-1-1979 on ad-hoc basis even though he
was drawing salary more than the pres-
cribed limit of Rs, 2000/-~. In his case
also this condition was not insisted upon
as he had to vacate M.P“s Pool accom-
modation,

Building a buffer stock of Coal

1595. SHRI CHHITUBHATI GAMIT:
Will h> Minister of ENERGY AND
IRRIGATION AND COAL be pleased to
state :

(a) whether th~ Gentral Government
propose to build a buffer stock of coal ;
and

(b) if so, the details regarding the
propased quantity ?

THE MINISTER OF ENERGY AND
IRRIGATION AND COAL (SHRI
A.B.A. GHANI KHAN CHAUDHURI) :
(a) and (b) The estimated stock of
coal at the pitheads as on 1-3-80 is 12.8
million tonnes, This already constitutes
a buffer stock.

Advertisements given by D.AV.P,
to News Papers

1596. PROF. NARAIN CHAND
PARASHAR: Will the Minister of
INFORMATION AND BROADCAST-
ING be pleased to state:

(2) whethr  Governmaal  have  any
proposals to ensure that the m=lium
and smll newspap s including language
pap>rs and nmagizines are given an
adequate share of advertiseni=nts by the
D.AV.P.;

(b) if so, the steps taken/proposed to
be taken in this regard; and

(c) the salient features of the policy of
issuing advertiscments by the D.A.V.P, ?

THE MINISTER OF INF)IRMA.
TION AND BROADCASTING AND
SUPPLY AND REHABILITATION
(SHRI VASANT SATHE): (a) and

(b): The present advertisi policy
provides for consideration/weightage to

small and medium n pers. In view
of the fact that the number of sm'll and
medium newspapers in *he country far

outweigh the number of big n

there is room for providing more advertise-
ment support to such papers, for example
in the area of dissemination of information
about employment opportunities, market-
ing intelligence for small-scale industries,
essential consumer goods etc. Govern-
ment is initiating necessary action to
reformulate the present advertising policy
suitably in .this respect.

(¢c) Newspapers and journals which
fulfil the criteria of minimum circulation,
print area and regularity of publication
laid down in the Advertising Policy are
empanelled for release of Government
advertisements through the DAVP, In
releasing advertisements, the widest possi-
ble dissernination is aimed at so as to
cover readers from various walks of life
and reach specific sections of people as
per the requirements of the advertise-
ment,

Members of Programme Advisory
Commiittee for A.LLR. and Door-
darshan of Delhi,

1597. PROF. NARAIN CHAND
PARASHAR: Will the Minister of
INFORMATION AND BROAD-
CASTING be pleased to state:

(a) the names of the Members of the
Programme Advisory Gommittees for
A.I.LR. and Doordirshan Kendra,
New Delhi for and during the year 1980,
1977-78, 1978-79 and 1979-80; and

(b) the criteria followed by Govern-
ment in sclecting the members of the
comumiltee ?

THE MINISTER OF INFORMATION
AND BROADCASTING AND SUPPLY
AND REHABILITATION  (SHRI
VASANT SATHE): (a) and (b), There
was no Programme Advisory Gommittee
for A.I.R. Delhi and Door darshan
Kendra, Dclhi during the years 1977-78,
1978-79 and 1979-8o.

Building up Coal Stocks for Thermal
Plants

1598, SHRI C. T. DHANDAPANI:
Will the Minister of ENERGY AND
IRRIGATION AND COAL be pleased
to state whether in view of the power
gsituation cxpected to worsen during the
ensuing summer, what cffective steps
have been taken to build up enough coal
stocks for the thermal plants especially
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in the Southern States where coal does
not reach in time ?

P

'THE MINISTER OF ENERGY AND
IRRIGATION AND COAL (SHRI
A.B.A. GHANI KHAN CHAUDHURI):
A number of steps have been taken to
augment the coal supplies to the various
thermal power stations in the country
including Southern States. These in-
clude:

(i) Coal companies and railways have
been asked to step up coal supplies
to the various thermal power
stations.

(ii) Close liaison is being maintained
between the Department of Coal,
Railways and Deptt. of Power and
high level inter-ministerial meet-
ings are also held periodi-
cally to review coal supplies to
the power stations,

(iii) A control room has been set up
in the Railway Board to monitor
the coal supplies to power stations
on daily basis.

(iv) Coal supplies to thermal power
stations are also being monitored
by the Cabinet Committee on
Industrial Infrastructure on a
weekly Dasis,

In addition, coal is also moved by Rail-
cum-Sea Route for Tuticorin thermal
power station in Tamil Nadu.

Meeting Time with G.M. DESU

1599. SHRI C.T. DHANDAPANI:
Will the Minister of ENERGY AND
IRRIGATION AND COAL be pleased
to state:

(a) whether the General Manager,
DESU has prescribed any hours duiily
for meeting the consumers to hear their
grievances; and

(b) if not, whether in view of the
enormous increase in the cases of over-
billing, wrong metering, their irregular
functioning and host of other problems
arising out of computerisation process,
Government proposes to direct the DESU
Management to fix some timing for the
purpose for hearing the public grievances?

THE MINISTER OF ENERGY AND
IRRIGATION AND COAL (SHRI
A.B.A. GHANI KHAN CHAUDHURI):
(a) Yes, Sir,

(b) Question does not arise,
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Improv the mining technology ia
Col in M.P. end Orisen

1600. SHRI ARJUN SETHI: Will
the Minister of ENERGY AND IRRIGA-
TION AND COAL be pleased to state:

(a) whether Government propose to
improve the mining technology in collie-
ries spread in the State of Madhya Pradesh
and West Orissa; and

(b) if so, what are the details thereof ?

THE MINISTER OF ENERGY AND
IRRIGATION AND COAlL (SHRI

A.B.A GHANI KHAN CHAUDHURI):
(a) Yes, Sir.

(b) Improved mining technology by
way of large mechanised opencast mines
and long wall underground mechanisa-
tion schemes are being introduced in M.P.
and West Orissa.

Large opencast mines at JThingurda and
Gorbi are already under operation and
a new project at Jayant in Singrauli
field in M.P. is under construction. Two
large mechanised mines at South Balanda
and Jagannath in Talcher Coalfield in
Orissa are under production.

Longwall mechanisation faces are in
operation/being  installed at wvarious
underground mines at Nandira and Orient
Collicries in Orissa State and Churcha,
Banki, Surakachar, Bijuri, Rajnagar,
Ramnagar and Patherkhera collierics
n Madhya Pradesh.

Criteria for selection of films for
Doordarshan Kendras

16o1. SHR1 ARJUN SETH!: Will
the Minister of INFORMATION AND
BROADCASTING be plcased to stgte:

(a) wht are the cuteria for s | (tion
of films on the Doordarshan Ke ¢ras;

{b) what wre the  criteria {01 slectino
of regional films to be shown on Deor-
darshan ; and

(c) whether Government are co jsider
ing to give some more time to 1egional
language and programmes, in plice of
‘Father Dear Father” as most of  the
people spreially childien are not acquaint-
ed with Foglish o erjov it ? .

THE MINISTER O INFORMA-
TION AND BROADCASTING AND
SITPPTY AN RFITABILITATION
(SHRI VASANT SATHE): (a) nd
(b). The following main  ciiteija
are followed: —
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(i) Any film or other material shown
on T.V. shall conform to the direc-
tions issued by the Central Govern-
ment to the Central Board of Film
Censors for certifying films;

{ii) Films which are certified as ‘A’ by
th= CEFC <hill not be tclecast;

"(ill) Even ‘U’  certificate films should
be previewed by a duly constituted
committee and their clearance
obtained before telecasting  the
films;

{iv) Nofilm whch h1s been suspended
from exhihition and is th- refore
de~m~d to haive been ‘uncertified’
shill be shown on T.V.; and

{v) Films telecast fron Doordarshin
should hive social purpose and
shoald b: fit for [amily viewing

(¢) Y~s, Sir. However, th~ Govern-
m2nt will continue to telecast interesting
programm-~s for view>rs knowing Lnglish
language as well,

The2rm1l Power Stations in Rajasthan
with their Capacity

1602. SHRI SATISH AGARWAL:
Wil th* Minister of ENERGY AND
IRRIGATION AND COAL be pleased
to state:

(a) th~ namers of th= thrrmal power
stations in R yasthin  and the capacity
of each;

(h) th: number of stations which are
presently 111 ro) ration ndth quantum
of electricity bring generated by cach;
and

(c¢) the reasoas for non-functioning
of the remaining power stations and the
steps bing taken to remove the con-
striints so that they can be commissioned
immz3diately and by what tim~  these
idle pow-°r stations will be activated ?

THE MINISTER OF ENERGY AND
IRRIGATION AND COAL (SHRI
A.B.A. GHANIT KHAN CHAUDHURI):
(a) There is no myjo: thermal power
stationa in Raijisthan under opesration.
012 Atomis Powszr station with two sets
of 220 MW each is located at Kota.
However, there are some small thermal
{steam/dicsel) generating units.  The
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installed and derated capacity of such
units are given below:

Sl. Name of Capacity in MW
No. Stcam -
Station Installed Derated Firm

1. Jaipur . 15-50 8-50  4-50
2. Jodhpur . 9 00 750 5-00
3. Alwar . 200 1 6o o-8o0

4. Bharatpur . 4°00 300 240

The total derated capacity of the 22
diesel power houses scattered all over
Roajasthan is 5 o8s MW. The sets are
very old and are unecon mical in opera-
tion. Two sets of 110 MW cach are
under ercction at the thermal power
station at Kota.

(b) One unit at Rajasthan Atomic
Power Project, Kota is under operation.
It is abl~ to generate at a level of about
180 MW or about four MU per day.
Four stcam power stations are presently
under opera tion. Quantum of clectri-
city generated by cach per day is as
under:

s

Sl. No. Station  Approximate daily gene-
ration in lakh Kilowatt

hours
. & Jaipur . 080 to o-9o
2. Jodhpur . 095 to 1-05
3. Alwar . 0-23 to 0-30

4. Bharatpur , 0:33 to 0-40

(c) The 22 small diescl setsscattered
all over Rajasthan are not run as these
are very old and are quite uneconomical
in operation and can also not be operated
Oh continuous basis,

In addition, the following thermal
generating units are also presently not
working. The reasons for their not-work-
ing and the likely date of their return to
service is also given.
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Power station Capacity Reasons for not Likely date of
not working working return to
service
Bharatpur . . . . . . 2x1MW Two turbinesunder End March, 1980
repairs.
Jodhpur . o e . . 1xgMW Machine under End March, 1980
repair. '

Jaipur . . . . . .

)

'0
2x2,5MW  Damagetoturbines Unserviceable.

rotor.

Irregularities in working of D, A. V. P,

1603. DR. VASANT KUMAR PAN-
DIT: Will the Minister of INFORMA-
TION AND BROADCASTING be
pleased to state:

(a) whether it is a fact that several
examples of serious irregularities and
corruption have been found under the
Directorate of Audio Visual Publicity
DAVP under the Ministry of Information
and Broadcasting;

(b) whetheritisa factthatthe Deputy
Director, two officers and sta ff members
have been suspended pending investiga-
tion by the Central Vigilance Commiss i

(CVC); and

(c) what efforts are under considera-
tion tO reorganise the entire system,
administration and management of DAVP
to eradicate corruption ?

THE MINISTER OF INFORMA.-
TION AND BROADCASTING AND
SUPPLY AND RKHABILITATION
(SHRI VASANT SATHE): (1) Yes Sir,
some instances of irregulatities in awarding
work to printers have come to Govern-
ment’s notice recently.

(b) One Deputy Director and one
Assistant Production Manager of D.A.V.P.
were placed under suspension. Their
suspension has however <ince been re-
voked. Departmental proceedings have
also been initiated against these oOfficers.

(¢) With a virw  preventing the re-
currence of such irregularities, revised
instructions for opening the tenders have
since been jsued. Director Advertising
and Visual Publicity has also been ad-
vsed to tighten the control on the Orga-
nisation and streamline the administrative
set-up.

Agitation by C;)nltruction Workers
of Sudamdih Coal Washeries

1604. SHRI A.K. ROY: Will the
the Minister of ENERGY AND IRRIGA-
TION AND COAL be pleased to state:

(a) whether it is a fact that the cons-
truction workers of Sudamdih Coal
washeries is under the Bharat Coking
Coal Limited were agitating for ong for
the recruitment of unskilled workers.

needed in  operation of the plant from
them;

(b) whether this practice  of giving
preference to the construction workers was
followed in the Patherdih and Dugda
coal washeries;

(¢) whether the Secretay to the
Department of Coal gave assurance to-
this effect for Sudamdih in the August
last year, when the delegation met him
in Delhi; and

(d) if so, steps taken thercon ?

THE MINISTER OF ENERG
IRRIGATION AND COAL (SHRI
A.B.A. GHANI KHAN CHAUDHURI):
(a) Itisa factthat the construction work-
ers cmploved by constractors, namely,
Mcnally Bharat Enginerring Company
Limited for construction of Sudamdih
Coal Washery have been agitating fiom
August, 1979 demanding employment in
BCCL in unskilled jobs nceded in opera-
tion of the plant.

(b) No preference was given by M/s.
Hindustan Steel Limited in the matter
of employment to the construction work-
ers engaged by the contractors in Pather-
dih and Dugda Coal Washetics,as recruit-
men ( was done through local employment
exchanges and open advertisement.

(¢) No record is available of an assu-
rance having been given by the Secretary
in the Department of Coal in the matter
of filling up the vacancies in unskjled
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categories at Sudamdih Coal Washery
from contractor’s employces engaged in
the construction work.

(d) Do=s not arize.

“Loss of Production in Bharat Coking
Coal Ltd. and Coal India Ltd.

1605. SHRI A.K. ROY: Will the
Minister of ENERGY AND IRRIGA-
TION AND COAL be pleased to state:

(a) what is the loss of production of
ooal in the Bharat Coking Coal Ltd. and
in the Coal India Ltd. as a whole due to
the non-availability of power and loss of
-generation of power due to non-availability
of coal in the last six months (facts in
details with month-wise break-up); and

(b) other factors contributing to the
loss of production of coal and their share
in that for the same period (facts in details)
and steps taken thereof ?

THE MINISTER OF ENERGY AND
IRRIGATION AND GCOAL (SHRI
A.B.A. GHANI KHAN CHAUDHURI) :
(a) The estimated loss in gencration
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duc to inadequate availability of coal
and loss of production of ootz'l due to
non-availability of power in the last six
months is as under :

Loss of Loss of Production
ganeration” -

(million BCCL CIL

units) (‘o000 tonnes)

December’7q 21 6o 172 504
November?7g 72-24 251 827
October’79 62-88 219 614
September’7q 34 32 115 574
August’yg 70 08 125 448
July’79 2026 147 461

(b) The other factors contributing to
loss in production are industrial unrest,
shortage of explosives, absentecism and
other miscellaneous causes, Their con-
tribution and percentage share during
July-December ‘49, in Bharat Coki
Coal and Coal India are indicated below:

Causc Bharat Coking Coal CoalIndia
Contribu- 9,Share Contribu~ ¢,Share
tion to total tion to total

(o00/tonnes) (ooo/tonnes)
Power shortage 1059 47 3431 41
Absenteeism 427 18 2505 30
Industrial unrest . 72 3 299 4
Explosives . 201 2
Miscellaneous 715 32 2004 23
Total : . . ’ 2273 100 8440 100

To improve the power availability to
the mines, a decision to purchase thermal
and gas turbine sets available with certain
‘State Electricity Boards with an aggregate
capacity of 40 MW has been taken,
Besides, improved Damodar Valley Cor-

generation is also expected to
contribute extra power to the mines.

Explosives are being imported to make
ggg;; the shortfall in indigenous avail-
ability, .

The industrial relation machinery in the
coal companies is being streamlined and
strengthened to reduce the incidence of in-
dustrial relation problems and absen-
tecism,
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Private Coal Mining in Bihar

1606, SHRI A.K. ROY: WIIl the
MINISTER OF ENERGY AND IRRI-
GATION AND COAL be pleased to
state:

(a) whether his attention is drawn to
the news item published in the Economic

Times dated the March 10, 1980 under

the caption ‘Private Coal Mining in Bihar’;
and

(b) whether it is a fact that in these
coal mines run privately none of the pro-
visions of the Mines Act or safety rules
arc followed leading to the occasional
accidents and deaths apart from the
wastage of coal reserve; if so, steps taken
to stop such mining ?

THE MINISTER OF ENERGY AND
IRRIGATION AND COAL (SHRI
A.B.A. GHANI KHAN CHAUDHURI):
(a) Yes, Sir,

(b) Informationis being collected and
would be laid on the Table of the House.

Approval of Irrigation Schemes in
Gujarat

1607. SHRI MOTIBHAI R. CHAU-
DHARY: Will the Minister of ENERGY
AND IRRIGATION AND GOAL be
pleased to state:

(a) the number of irrigation schcmes
of Gujarat approved durirg the last
three years (1977-78, 1978-79 and 1479-80)
and the cost thereof as also the . peadi-
ture incurred so far on each of these
schemes and the amount provided therefor
by Central Government and the amount,
out of it, given so far and the expendi-
ture incurred so far the area of land to be

irvigated and being irrigated thereby,
separately; and

(b) the number of schemes awaiting
approval and the time by which appraval
will be accorded thereon ?

THE MINISTER OF ENERGY AND:
IRRIGATION AND COAL (SHRI
A.B.A. GHANI KHAN CHAUDHURI):
(a) 2 major and 7 medium schemes of
Gujarat were approved by the Planning
Commission during the last three years
(1977-78, 1978-79 and 1979-80). The
details of cost, expenditure incurred,
ultimate potential and likely potential
upto March, 1980 of these schemes are
given in the attached statement,

Irrigation is a State subject and funds
and execution of irrigation projects are
provided by the State Governments within
the framework of their overall develop-
mental plans, Central assistance to States
is given in the form of block loans and
grants,

(b) 9 Major (Sipu, Watrak, Jaukhari
Reservoir, Sardar  Sarover, Moder-
nising and lmproving Fatchwadi Ganal
System, Dantiwada Reservoirr  Project,
Modernisation of Badar Project, Moder-
nisation of Shatranji Palitana and Moderni-
sation of Machu-1) and 9 Medium
Schemes  (Harnav  Stage-11, Kelia,
Mukteshwar, Jhuj, Guhai, Mazam,
Hadaf, Deo and Demi I1) have been
received in the Central Water Commis-
sion from the Government of Gujarat
for technical scrutiny and approval by
the Planming Comumission, Ot these,
2 Major Schemes, namely, Sipu and
Jankhari, and 2 Medium Schemes, namely,
Kelia and Jhuj have been considered by
the Technical Advisory Commuttee of
the Planning Commission and found
acceptable. The other schemes are in
the various stages of examination in the
Commission in consultation with the
State G vernment.

Written Angwaers w8
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Statement
Ra, lakhs/ooo hec

Dispure between Andhra and Orissa
States in respect of Bahuda River

1608, SHRI GIRIDHAR GOMANGO:
Wi the  Minister of FNTRGY
AND IRPRIGATIOGN AND COAL be
plcaced to state:

(a) whether it is a fact that the inter.
Statc wa'er dsgue  etween  Andhra
and Orissa States regardirg the Bahuda
river in  Garjam District of Orissa
State has been settled;

(b) if so, what are salient (catures of
the agreement accepted by these States;

(¢) what are the reasons for dclay by the
Goveri ment of Orissa for execution of
Baghalati Medium Irrigation Project on
Bahuda river though the dispute alrcady
settied ?

THE MINISTER OF ENERGY AND
IRKIGATION AND COAL (SHR]
A.b.A,GHANI KHAN CHAUDHURI):
(a) and (b). An agreement relating to
Bahuda' River was rcached between the
Governments of Orissa and Andhra
Pradesh in December, 1978, which

Name of Scheme Approved Dateof Latest  Expen-  Ultimate Pote tal
cost approval estimated d'twre  irrigaticr likelytobe
cost’ upto potential ¢ eated
1979-80 upto
(anticipat- March,
ed 1980,
e
I 2 3 4 5 6 7
1. Major Schemes
1.' Karjan . .« 8720 00  18-5-99 54700 1259 61.97 .
2. Heran 2526 o0 10-4-%8 3490 458 36. 42
IX. Medium Schemes
1. Kalubar . 313.48  13-5-7% 631 28g 3.03 2.00
2. K~abutari . 113.55  16=-9-68 144 49 1. 58
3. Fulzar-I1 38.65  11-4-%8 30 40 0. 80 0.80
4. Vnu-II 324.77 11-8-%8 367 153 5.29 0. 50
5. M tti 188.44  11-8-%8 175 107 1 97 o. 6o
6. Pl opkal-T1 310 co 11-8-%0 3re 4 4.18 4.18
2. BYadar 422 00 20-11-70 s 258 19.19 ..
Statement of Inter State  Waier provides that Orissa could use all Bahuda

waters in its territorv excepting 1 5 TMQC
to be made available to Andhra Pradesh
during June to December every year.

(¢) The Government of Qrissa have
not so far sent the medified up-dated
report of Baghalati Irrigation Project in
the light of the aforesaid agreement for
further action by the Centre,

Number of Appfﬁcants for Perma-
nent Electric Connections in
Vikas Puri New Delhi.

1609 . SHRI CHHITUI HAI
GAMIT: Will the Minister of ENERGY
AND IRRIGATION AND COAL be
pleased. to state:

(a) the number of applicants who had
applied for ent electric connec-
tions inm\‘/iias Puri, I:Ihf'w Delhi, in June,
1979 a eposited the security mol
with DESU Office at B-1, Ja.nakpunr?,
New Delhi; and ‘
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(b) the number of thoss who have
and those who have not been pmded
with electric conneetions uptill now,
separately, detailed reasons for not pro-
viding connections to all of them be
furnished ?

THR MINISTER OF ENERGY AND
IRRIGATION AND COAL (SHRI
A.B.A. GHANI KHAN CHAUDHURI):
{») In June, 1979, 10 applications for

ymmmt electric  connections  in
ikaspuri were received in Janakpuri
District Office of Delhi Electric Supply
Undertaking,

(b) Qut of the above 10 appl cations,
clectric connections to 9 applicants were
given. However, the remaining one
connection could not be given due to
non-completion of the electrification of
the particular pocket in which it was
sought. DESU has reported that this
pocket of Vikaspuri has also now been
clectrificd and a demand note for pay-
ment of estimated charges has been issued.
The connection will be given to the con-
sumer on receipt of payment of the
same,

Prq'varation of Electoral Rolls in
Assam

16t0. SHRI CHITI'TA BASU: WwWill

the Min ster of LAW, JUSTICE AND

COMPANY AFFAIRS be pleased to
state ¢ .

(a) whether Government orcersd tle
Assam Government t0 prepare ‘‘correct
and conplete’” electoral rolls;

(py 1f s9, whether any guid~lie has
since been issued to prepare the same;

(c) if so, the details of the guidclines;
and

(d) progress so far made ?

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI
P. SHIV SHANKAR): (a) The pre-
paration and revision of the electo ai
rolls for elections to Parljament and State
Legislitures is within the purview of the
Election Commission.

(b) to (d). In view of the answer to
part (a), reply to parts (b, (¢) and (d)
does not arjse.

% Complaints against Advertising
wiggService of Akashvani, Delhi,

1611, SHRI T. S. NEGI: Will the
Minister of INFORMATION AND
BROADCASTING be pleased to gtate:

(a) whether it is a fact that false
complaints are lodged by advertising
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agencieg from time to time against the
officers of Advertisement Service of
Akashvani, Delhi;

(b) if so, the steps taken to safe-
guard ths officers and employees from
this tendency of blackmailing by ad-
vm‘tésing agencies;

(c) whether the administration pro-
pose to get those complaints examined
by a high level committee of Vigilance
Department;

(d) action taken or proposed to be
taken in future against those agencies
which indulge in making such false
complaints to harass the officarg of the
department; and

(e) whether any action has been
taken against those agencies who
lodged false complaints during the
last two years; if so, the detailsg there-
of and it pot, 1be reasons therefor?

THE MINISTER OF INFORMA-
TION AND BROADCASTING AND
SUPPLY AND REHABILITATION
(SHRT VASANT SATHE): (a) There
have been occasions in the past when
complaints received were found to be
false/unsubstantiated.

(b) Such false complaints are ignor-
ed, No action i taken against any
officer/employee wunless allegations
made are substantiabed.

(¢) The existing arrangements in the
Ministry to look into such complaints
are quite adequate.

(d) and (e). While guitable action
can be taken jn the shape of dis-
continuing business dealings with such
Advertising Agencies which indulge
in making false complaints, there has
not been any occasion during the past
two years, when the nature of com-
plaints received warranted such action
against any Advertising Agency.

Loan by the World Bank for Rural
. Electrification
1612. SHRI CHHITUBHAI GAMIT:
Will the Minister of ENERGY AND
IRRIGATION AND COAL be pleased
to state:

(a) whether some amount of loan
was given by the World Bank for
Tural electrification during the 1last
threy years;
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(b) if so, the rate of interest charged
thereon; and

(c) the break-up of [oans given to cach
of the States and the rate of interest
charged from the States?

THE MINISTER OF ENERGY AND
IRRIGATION AND COAL (SHRI
A.B.A. GHANI KHAN CHAUDHURI):
(a) There are two agrecements with the
World Bank (International Develop-
ment Azency) under which they provide
Credit to India for rural electrification
schemes. The first Credit of § 57
million was entered into in the year
1975-76 and became operative from 23rd
October, 1975 and will remain in force
upto 318t D~cember, 1980. Under thi
Cred .t, the amount of § 22199 million
wag lisbur<ed by the World Bank during
the last three years. No Credit has been
disbursed by World Bank so far under the
'Second Credit which is operative from
1st April, 1980.

(b) No interest is leviable. However,
.a service charge at the rate of 3/4%per
annum is charged to the Govt. of India
by the World Bank on the amount drawn
and outstanding under these Credits.

(c) The break-up of loans given to
each of the States is given in the annexed
Statement. The interest is charged from
the States at the rate ranging from §°759%,
per annum t0 g-259% per annum depend-
ing upon categories of schemes and their
periods.

Statement

States Loan given

(Million US §)
Andhra Pradesh . . 2-006
Assam . . . . 1-349
Bihar . . . . 2-724
Gujarat . . . . 2-417
Karnataka . . . 2-823
Kerala . . . . 0909
Madhya Pradesh . . 3:071
Maharashtra . . . 1-452
Orisa . e o . 1-023
Punjab . . . . 0353
Rajasthan , . . . 1-91y
Famil Nadu . . . 1-864
‘West Bangal . . . 0-291

TOTAL . . 22199
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Complaints of Irregularities
D.AV.P, f

1613. SHRI G. Y. KRISHN. .
the Minister OFINFORMA’I‘II(ADAI\I‘II %"
BROADCASTING be pleased to states

(a) whether Government have received
any complaints regarding some irregu-
larities in the Directorate of Advertising
and Visual Publicity regarding printing
done by private printers;

(b) if so, the details thereof; and

) (CL the steps Government have taken
in this regard ?

THE MINISTER OF INFORMA.-
TION AND BROADCASTING
AND SUPPLY AND REHABILI-
TATION (SHRI VASANT SATHE) :

(8) Yes Sir, some instances of irregulari-
ties in awarding work to printers have
come t0 Government’s notice recently.

(b) The allegations are under enqui
and the investigation is in progrcsaflmry

(c) With a view to preventing the
recurrence of such irregularities, revised
instructions for opening the tenders have
since been issued. Director, Advertising
and Visual Publicity has also been advised
to tighten the control on the Organisation
and streamline the administrative set-up,

Proposed Irrigation Projects for
Orissa

1614. SHRI K. P. SINGH DEO:
Will the Minister of ENERGY il\(l)ﬁ
{RRJ‘?CATION AND COAL be pleased
0 8 3

. (a) the number of major and mediym
rrigation  projects proposed to be taken
up in Orissa in the Sixth Plah;

(b) the names and the details of cost
and Ayacut arcas of the projects; and

(c) the financial outlay involved ?

THE MINISTER OF ENERG
IRRIGATION AND COAL YSfAillilg
?.)B% GI:IANI ;{HAN CHAUDH I)s

a) 10 major and 34 medium projects are
ggoposed tobcmggn up in Orli)srs?in the
ixth Plan.

(b) and (c). The information is given

in the attached statement.
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Statement
Rs. in crores/Th, ha,
Sl Name of Project ~ Estimated Ultimate
No. cost irrigation
potential
(1) (2) (3) (4)
1. Multi-purpose and Major Schemes
1. Rengali
fa) Dam share . . . . . . . . 20. 40 )
(b} Irrigation . . . . . . . . 214.89 423.60
2. Upper Kolab ’
(a) Damshare . . . . . ] . . 28. g5 93- 93
(b) Irrigation . . . . . . . . 67.75 }
3. Mahanadidelta ' 68. 0o 562. 54
4. Salandi . . . . . . . . . 16,18 60. 14
5. - Anandpur . . . . . . . . . 9. 65 40.18
6. Upper Indravati '
{a) Dam . . . . . . . . . 34.92
(b) Irrigation . . . . . . . . 42,74 } 185-83
7. Mahanadi Birupa Barrage (Reconstruction) . . . 42.09  Subilisation of
. existing irriga—
, tion
8. Saanakoi . . . . . . . . . 15. 30 18. 40
TOTALOFI . . . . . . . . 560 87 1,384, 62
1I. Medium Schemes (34 Nos.) . . . . . . . 198, gc:" 226. 31
111. Additional major schemes proposed to be taken
1. Subarnarekha . . . . . . . 95. 02 156.6
2. Delta defredarca . . . . . . . 15. 00 113.7
3. Manibhadra (Phase-I) . . . . . . 95. 00 151.3
4 IB . . . . . . . . . . 64 go 165. 0
5. Rushikulya dam . . . . . . . 15.00 45. 00
6. IndraDam . . . . . . . . 23. 00 37. 00
4. Chioli . . L . . . . . 23. 00 a7.00
3. Burtang . . . . . . . . . 16 oo 27.6
9. Kanupur . . . . . . . . . 28. 00 48.4
jo LowerLanth . . . . . . . . 25 00 44.0

OTAL OF 111 . . . . . . . 309 . 92 825.6

——

—— —
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Medium Irrigation Projects surveyed
in Orissa

1615. SHRI K. P. SINGH DFEQ;
Will the Minister of ENERGY AND
IRRIGATION AND COAL be pleased
to state:

. (a) the number and names of medium
Irrigation  projects which have been sur-
veyed during the last ten years in Orissa H

(b} the number and names of projects
sclected by the Central Government for
assistance ;

(c) the quantum of assistance sanction-
80 far; and

(d) the area proposed to be brought
under jrrigaticnas a  result thereof ?

THE MINISTER OF ENERGY AND
IRRIGATION AND COAL (fHRI
A.B.A. GHAN! KHAN CHAUDHURI):
(a) The Government  of Oriss . have
reported that during the Jast ten yrars 3o
Nos. of medium irrigation projects have
been surveyed in the State. The names
of these schemes are given in the attached
statement,

(b) to(d), Central assistance of Rs.
148 85 laklis wis provided during 19%77-48
and 1976-99 for on~ project namely
Bon lapipii, urder Drought” Prove Area
Piogramme. Accorcirg, to the State
Government, this project, on complirtion,
is expected to providr irrigatior benefits
{0 1500 hectarcs during Kharif ard 750
hectares during Rabi season.

Statement

List of Medium Irrigation Schemes sur-
veyed in Orissa during last ten years.

Uttel

. Baghua

. Pitamalal
Ramiala
Ong

. Dahuka

. Sunder

. Saipala

. Kalo

. Dadaraghati
. Khadkej

. Rema]

. Ramanadi
Lahg
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15, Nessa

16. Pilasalki

17. Bondapipli
18. Dumerbahal
19. Gohira

20. Sunej

21. Aunli

22. Kuanria

23. Jharabhandh
24. Sarafgarh

25, Talasara

26. Harabangi
27. Kanjhari

28. Hariharjore
29. Upper Suktel
30. Bagua Stage-II

Export of Coal froomn Talcher Coal-
fields

1616. SHRI K.P. SINCH DFQs
Wil the Mhister of TNIRGY AMND
IRRIGAT CN AND (C A1 1. rltared

t0 stzte:

(a) whether tlere 3t 5y ricy ol for
the export of coil ficn 1l Telter
Coulficlds; and

(WY if o tle deteile 1) ereel?

THE MINISTFR OF FNFRGY AND
IRRIGATION AN (CQA! {SHR1
AB.A.GHANT KHAN (HAUTHU RI1ve
(a) At t1es st tlew i yo prorosal fo
export en | from Talcler Co field,

(b} Does 1 0t yrise,

Central Publicity Units in Distric,s

1617. SHRI K. P, SINGH DEO -
Will the Minister of INFORMATION
AND BROADCASTING be pleased to
state :

(a) whether itis a fact that there are
Central publicity units earmarked for
Districts ; .

(b) f so, the number and name of the
District { such units earmarked for
Orissa ; and
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(c) whether any unit has been car-
mar and sanctioned for Dhenkanal
District of Orissa and if so, the details
thereof ?

THE MINISTER OF INFORMA-
TION AND BROADCASTING AND
SUPPLY AND REHABILITATION
(SHRI VASANT SATHE) : (a) The
Field Publicity Units are not earmarked
for ific districts and often have
jurisdiction in more than one district.

(b) There are 11 Central Field Publicity
Units in Orissa located at Balasore,
Bhubaneswar, Bhawani Cuttack,
Jeypore, Keonjhar, Phulbani, Parlakhe-
mandi, Puri, Sambalpur and Baripada.

(c) The Field Publicity Unit located at
Bhubeneswar has  jurisdiction over
Dhen Kanal district and the Bhubaneswar
sub-division of Puri district,

«Grant for Institute of Constitutional
and Parliamentary Studies

1618. SHRI C. T, DHANDAPANI:
Will the Minister of LAW, Jus-
TICE AND COMPANY AFFAIRS
be pleased to lay a statement show-
ing:

(a) the total amount of grant given
by Government year-wise since its

MARCH 25, 1980
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tional and Parliamentary Siudies,
New Deihi till 1879-80;

(b) the extent of control—financial,
administrative and other exercised
by Government over the affairs of
the Institute;

(¢) the manner of appointment to
posts carrying g salary of Rs. 1,000]-
p.m, 2 and above and whether the
posts are advertised or circulars sent
to the various Ministries, Depart-
ments of the Government of India
including the Secretariats of the two
Houses of Parliament; and

(d) whether he would iay on the
Table a statemennt showing the
names and designations of Officers,
both serving and retired, employed
by the Institute, their qualifications
professional and others and the pay
and allowances drawn by them; their
tenure and how they were selected
and appointed?

THE MINISTER OF LAW JUSTICE
AND COMPANY AFFAIRS (SHRI .
SHIV SHANKAR): (a) Grant-in aid
given to the Institute since its incep-

inception to the Institute of Constitu- tic e as below:—
1. 1965-66 . 86,200 oo Sabha Secretariat
2. 1966-67 2,00.000 00 do.
3. 1967-68 2,00,000 00 do,
4. 1968-69 2,00,000 00 do.
5. 1969-70 . 2,00,000 00 Ministry of Law, Justice & Com-
panv Affairs
6. 1970-71 2,00,000 00 do.
7. 1971-72 2,00,000 00 do.
8. 1972-73 2,00,000 *00 do.
9. 1973-74 2,00,000 00 do.
10. 197475 2,00,000 - 00 do.
11. 1075-;6 2,00,000 :00 do.
12. 1976-77 4,00,000 00 do.
13. 1977:78 . . . 4,00,000 00 do.
14. 1978-79 4,00,000 00 do.
15. 1979-80 No grants have been released so far.
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(b) No day to day control either
financial or administrative is exercised
by the Government as the Institute of
Constitutiona] and Parliamentary
Studies is a registered body under the
Societies Registration Act (Act XXI of
1980). However the annpal grant~m-
aid from the Government of India (re-
leased through the Department of Lega]
Affairs), is earmarked for specific pur-
poseg such as pay and allowances of
staff publication of jurnal of Consti-
tutional ang Parliamentary Studies,
publication of Lok Tantra Samiksha,
Office accommodation, Printing and
Stationery and Postage and Tele-
phones. The Government does not
exercise any control over the day-to-
day functioning of the Institute. The
Government receives from the Insti-
tute statement of accounts quly audited
and certified by q Chartereq Accoun-
tant that the grant-in.aid sanctioned
has been utilised for the purpose for
which it wag given and the same is
examined by the Controller of Ac-
counts of the Ministry before further
grants are released.

(c) Appointments {0 the various
posts ans made in accordance with the
trules made by the Institute, Normal-
ly, the vacancieg to be filleq by direet
recruitment are advertised in news-
papers. The sam: are not circulated
to varioug Ministries,

(d) A slatement showing the names
and designations of Officers, employed
by the Institute is laig on the Table
aof the house. (Placed in Library. See
No. LT-625-A/80). No person has re-
tired from the Institute ag no one has
attained the age of superannuation of
58 years,
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Film Censor Board

1621, SHRI K. MALLANNA : Will
the Minister of INFORMATION AND
BROADCASTING be pleased to
state :

+

(a) what are the nam=s of the members
of film Censor Board ;

(b) the criteria laid down for appoint-
ing a msmber on the Censor Board ;

(c) whether Government have received
any complaint against the Gensor Board's
decisionsin giving certificates to films
during the last theee years ;

(d) if so, the number of cases in
which Government have altered the
decision of the G=nsor Board ; and

(c) the deteils of the recent guidelines
issued to the Censor Board regarding the
scenes of crime, violence rap:, dacoty
and drinking in the films ?

THE MINISTER OF INFORMA-
TION AND BROADCASTING AND
SUPPLY AND REHABILITATION
SHRI VASANT SATHE) : (a) The
Board of Film Gensors at present consists
of :—

Chatrman
1. Shri K.L, Khandpur

Members
2. Shri Hrish kesh Mukh-rjee
M. Bhaktavatsala
Shri Tanan Sinha
Shri V. V. John
Shri K. V. Jagannathan
Smt. Madhurt Shah
Shri B. Nag: Reddi

I

(b) The criteriafor being members
of the Board are that they should be
persons of individual merit and suita-
bility, and be qualified, to judge the
-effect of films on the public.

(¢) and /d). During the last three
‘financial years piz. 1977-78, 1978-79 and

Written Answers MARCH 25, 1980
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1979-80, Government uncertified two

films entitled “Exorcist (Revised)
(English) and *Jadu Tona “(Hindi) which
gwa:cd carlicr granted certificate” by the
oard,

(¢) A copy of the guidelines issued
to the Board of Film Censors is attached.

GUIDELNES TO THE GCENTRAL
BOARD OF FILM CENSORS

In cxercise of powers conferred by
sub-section (2) of section 5B of the
Cinematograph Act, 1952 (37 of 1952),
the Gentral Government hereby directs
that, in sanction'ng films for public
exhibition, the Board of films Censor
shall be guided by the following princi-
ples :—

4. The objective of (ilm censorship will
be to insure that

(a) the mediun of the film remains
responsible and sensuitive to the values
and standards of society;

(b) artistic cxpression and creative
freedom are not unduly curbed; and

{¢) censorship is responsive to social
change.

2. In pursuance of the above objectives,
the Board of film Censors shall cnsare
that—

(i) anu-social activities such as
violence are not glorified or justified ;

(ii) the modus operandi of criminals
or other wvisuals »r words likely to
incite the commission of any offence are
not depicted;

(iii) pointless or avoidable scenes
of violence, cruelty and horror are not
shown ;

(ii1) scenes which have the cfiect
of justifying or glorifying drinking
arec not shown ;

(iv) human sensibilities are not
offended by wvulgarity, obsecnity and
depravity ;

(v) visuals or words conteruous
of racial, religious ar other groups are
not presented;
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(vi) the sovereignty and integrity
of India is not called in question ;

(vii) the security of the state is not
jeopardised or enzngcred ;

(viii) friendly relations with foreign
States are not strained ;

(ix) Public order is not endangered;

(x) visuals or words involving defa-
mation or contempt of court are not
presented.

3. The Board of Film Censors shall also
ensure that the Nilm—

(i) is judged in its entirely from
the point of view of its overall impact; and

(i1) i3 examined in the light of
contemporary standards of the country
and the people to which the film relates.

{.  Filns that m~et the above menti-
oned criteria  but are considered unsui-
table for cxhibition 10 non-adults shall
be certifid for exhibition to adult audie-
nces only. .

5. Thenotification ofthe Government
of India in the Ministry of Information
and Broadcasting No. GSR 168, dated
the 6th February, 196o is hereby  superse-
ded.

(Authority:Notification No. F. 5/5/77-
FC dated the 7th January, 1978 read with
Notifization No. F. 5/5/77-FC dated the
27th January, 1979 issued by the Mini-
stry of [nformation and Broadcasting,
Govt. of India, New Delhi).

Cost of Production of Coal

1622. SHRI K. MALLANNA: will
the Minister of ENERGY AND IRRI-
GATION AND COAL be pleased to
statle

(a) Whatis the average cost of pro-
duction of coal in the country;

(b) Whether there is considerable
difference between the cost of imported
and indigenous ceal; and

(c) if so, whatis the percentage of
the difference?

THE MINISTER OF ENERGY
AND IRRIGATION AND COAL
(SHRI A. B. A. GHANI KHAN
CHAUDHURI) : (a) The average cost
of production of coal in the country till
December, 1979, is about Rs. 110 per tonne,

(b) The price of imported coking
coalincluding freight wvaries from Rs. 510/-
to Rs. 8ooo/- per tonne depending on the
country of origin and the feight rate. The
price of indizenous coking coal varie from
Rs. 220/- to R« 240/- per tonne at the Joad-
ing pointdesendingonquality. Imported
coking coal has a maximum ash content
of about 10%, whereas in indigenous cok-
ing coal the ash content varies between
17.55% and about 229,.

(c) Price of imported coking
coal as comparel to indigenous coking
coalare about 2309, to 3309, higher.

Appointment of Producers in Door-
darshan

1623. SHRIT.S. NEGI : Will the
Minister of INFORMATION AND
BROADCASTING te pleased to state:

(a) whether all the candidates
selected for the posts of Producers in
Doordarshan during March-April, 1979
were below the prescribed level ;

(b) the names of the candidates
selected for the posts of Prod.cers and
the qualifications possessed by each of
them ; and

V4
(c) whether  Government propose
to reconsider their appointments ?

THE MINISTER OF INFORMA-
TION AND RBROADCASTING AND
SUPPLY AND REHABILITATION
(SHRI VASANT SATHE) (a) No, Sir.

(b) A statement of Producers selec-
ted and appointed with their qualifica-
tions is enclosed.

(c) Doms not arise.
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Statement
Statement showing the gualifications of Producers

selection held in D

%MIIMM on Doordarshan on the basis of the

i in March, 1979

- - e e m———

1 28

S.1 Name Educational Other Language :D'atf of
No. qualifications qualifications birth
1 2 3 4 . 5 6
1. Shri S.K. Singh B. Se. Has published books, Hindi 3-11-46
Diploma in Direc- English
tion from N.S.D.
2. Shri B.K. Misra B. Sc. Production Assistant in Hindi 21-1-49
Doordarsi-an, since 1970  English
Received training in Marathi
Television. Bhojpuri
3. Shri B.P. Sinka M.A., 3 yvears Has Radio & T.V. Hindj 1-7-37
course in experience, English
Dramatics Bangla
from N.S.D. Urdu
4. Smt, DurgawatiSingh B.A., Special Joined A.LR. in 196c, Hingli 1-7-31
training for At present Script Wri- English
drama & ter in U.D.K. Delhs, Avadhi
light enter- Has publications to her  Bhoijpuri
tainment in the credit,
Thomson Foun-
dation.
5. Shri Rakesh Kumar B.A. Working as Production Hidni 15-8-49
Bhatia, Assistant from July, English
1971,
6. Smt. Sudha Kiran B.A. Production Assistant Hindi 1-10-46
Sinha U.D.K., New Delhi English
since 13-8-76,
7. Shri Anand Shivpuri? B.A. Production Assistunt Hindi 21-7-40
in A.I.LR. (6 years). English
Production Assistant Rajasthani
in Doordarshan (4 Punjahi

years)

Posts for Scheduled Castes and
Scheduled Tribes

1624 SHR! LAKSHMAN MA-
LLICK : Will the Minister of LAW,
JUSTICE AND COMPANY AFFAIRS
be pleaal to State,

(a) the numbe- of nosds regervel
for the Scledulel Jves/Sche lule d
Trites in his Ministry which 1emaite]
vacant on tst February, 1980 ;und

. () what are the 1ewsons for not
filling up the-¢ posts and by when thece
vacancjes are likely to be filled up ?

THE MINISTER OF LAW, JUS-

TICE. AND COMPANY AFFAIRS.-
(SHRI P. SHIV SHANKAR) : (a)
Scheiu- Sche luled Total

le! Cas'es Trites
37 32 69
(b) These posts could not he fille}

as the cindidate: wee not available
for 18 posts: Appointment for 12 posts
are un-e- nrocess and for the remain-
ing 99 posts refe ence has leen mace to
the Denw-tmeat of Personnel and Adminis-
trative Reforms/Staff Se'ection Commi-
ssion/Union Public Service Commission,
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Proposals for extendimg Television
to State Caplenls .

1625 SHRI P. K. KODIYAN :
Will the Minister of INFORMATION
AND BROADCASTING Le pleased
to state

(a) what are Government plans
for extending television facilities to State
Capitals which do not enjoy such facili-
ties at present;

(b) by what time Trivandrum will
be provided wtith a television centre;

(c) whether any steps are Leing
taken in this connection ; and

(d) if so, the main details thereof ?

THE MINISTER OF INFOR-
MATION AND BROADCASTING
AND SUPPLY AND REHABILITA-
TION (SHRI VASANT SATHE).

(a) There is an approved Sixth
Plan proposal to set up full-fledged T.V.
stations at Ahmedabad, Bangalore and
Trivandrum and to provice a progra-
mme production centre at Jaipur where
a transmission centre aleady exists, dur=
ing the current Plan period (1978-83).
Dueto the severe constraints on finan-
cial resources and low priority given
to television expansion, it is not possi-
ble to set up T.V. stations in other
State Capitals during the current Plan.

(b) and (d). A site measuring six
acres ofy land, gifted by the State Govern-
ment has been taken over on 10-8-79
for setting up a T.V. Station at Tri-
vandrum. Procedural formalities for
financial sanction and procurement of
main equipments are being completed
now. The station is likely to start
functioning inthelast year of the current
Plan period i.e. 1982-83.

Advertisement given to New Papers
published In U.P,

1626. SHRI AMAR ROYPRADHAN:

Will the Minister of INFORMATION
AND BROADCASTING be pleased

to state:

(a) the names of the daily newspapers

which are published from Uttar desh
and have been recognised by the Di-
rectorate of Information and Public Re-
Uttar Pradesh for
Uttar Pradesh *Government’s advertise-

lations Department,

ments ¢
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Uttar Pradesh; and ’

(c) the names of those daily new 8
published from Aligarh wh{ch a:'gu:xe:t
geting advertisements' from Uttar Pra-
desh Government Departments on equal
footing basis and what are the reasons
thereof ?

THE MINISTER OF INFOR-
MATION AND BROADCASTING
AND SUPPLY AND REHABILITA-
TION (SHRI VASANT SATHE): (a)
to (c). The matter relates to the State
Government, The information ig being
collected from the concerned State Go-
vernment and will be laid on the Table
of the House is due course,

Production of Coal in Different
Collieries

1627. SHRI MANORANJAN
BHAKTA : Will the Minister of
ENERGY AND IRRIGATION AND
COAL be pleased to state the total coal
production throughout the country for
the Jast three years, year-wise, from
separate collieries under Coal India in
detajls ?

THE MINISTER OF ENERGY
AND IRRIGATION AND COAL (SHRI
A.B. A, GHANI KHAN CHAUDHURI)

The production of coal in the country
during the last three years is as under:
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(million tonnes)
1976-77. . . . . 101, 04
1977-78. . . 101. 00
1978~79. . . . . 101. 95

The compilation of production data
for each of these colliories for a period
of three years will involve a voluninous
amount of work and take considerable
time. Six to Seven colliories are however
grouped into arcas, 'The arcawisc pro-
duction for those three years is given
in the attached Statement.
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Statement
Areawise uroduction of Coal India Limited during 1976-77, 1977-78 and
1978-79
(Figures in 000’ tonnes)
1%16. Name of Area 1976-77  1977-78 1978-79
EASTERN COALFIELDS LIMITED
1. Pandaveshwar . . . 2307 2355 2137
2. Bankola , . . 2570 2670 2478
8. Konda . . . . . . 2186 1900 1663
4 Kajora . . 2628 2871 2494
5.‘ Kunustoria . . . . . 3354 3263 2672
6. Satgram . 3314 3016 2200
7. Sripur . . 2883 2391 2000
8. Dishergarh . . N . . 2052 2717 2574
9. Salanpur . ; . 1465 1350 1251
10. Mugma . 2805 2726 2511
Total 26.464 25259 22045
BHARAT COKING COAL LIMITED
1. Barora 1988 2029 2128
2, Mahuda 762 667 664
8. Dharmaband 1637 1565 1659
4. Katras 2101 2136 2136
5. Sijua 2126 2207 2166
6. Kusundo 1937 1965 1924
7. Bbagaband] 1910 1827 1654
8. Kustore 970 997 1046
9. Battacolla 1804 1728 1701
10. Lodna 1646 1485 1354
11. Bhowrah 2109 1784 1401
12. Chanch-Victoria . 999 1201 1148
13. Contral Jharia . 636 623 693
Total . . . . . . 20683 20214 196 72

PR
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%}. Name-of Arca 1976-77  1997-78° 197879
0.
«CENTRAL COALFIELDS LIMITED
1. Barkakana . . . . . 3037 3120 3300
2. Argada . . . . . 2,476 2521 2764
3. Hazaribagh o e e e 2107 2438 2696
4. N.Karanpura , , . . 2256 2250 237%
5. Kargali . . . . . 3623 3714 4004
6. Kathara . . . . 2549 2523 2464
7. Orissa e . e 1316 1260 1620
8. Singrauh . . 3361 3371 4311
Total: 20725 21197 23434
WESTERN COALFIELDS LIMITED ’
1. Wardha . . 1595 1647 2020
2. Nagpur . . . 1905 1899 2300
g3 Pathakhera 1018 1019 1177
4. Ponch 1886 1832 2005
AN
5. Kanhan 1571 1468 1623
6. Koiba 2045 3109 3295
7. Sohagpur 2879 3206 3600
8. Churiniri . . . . 3175 3050 2979
9. Bakunthpur 2089 2207 2507
no. Jhagrakhand 1147 1341 1705
i1, Tb Valley . . 828 895 1063
Total, 21038 21673 24274
NORTH EASTERN COALFIELDS 570 620 620
TOTAL. COAL INDIA LIMITED 89480 88960 90053

Figures for .19;8 79 are provisional.
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Sutting wp of a Task Foroe at Centeal
mn&nwhmm
v and Coal Industry

1628. SHRI CHITTA BASU: Wil
the Minister of ENERGY AND IRRI
GATION AND COAL be pleased tc
state:

us) whether Government have set up a
force of officials and non-officials
at the Central and regional level in the
power section and coal industry;

(b) if so, the details of the programme
so far adopted by the and ’

(c) results achicved thereby?

THE MINISTER OF ENERGY
AND IRRIGATION AND COAL
(SHRI A.B.A. GHANI KHAN
CHAUDHURI) (a) to (c). A Task
Force of officials was jointly constituted in
October *79 by the Deptt. of Power and
Deptt. of Coal to study the possibilities
of increasing the power availability to
the coal mines in Bibar-Bengal area,
The Task Force has submitted its Report
and has recommended a number of steps
to improve the availability of power to
the coal mines in Bengal-Bihar area.
The coalmines and other agenciesinvolved
are taking necessary steps to implement
these recommendations.  The benefit of
increased power availability could be
expected only after the implementation,
in full, of these recommendations,

Power sitmnation in West Bengal

162g. SHRI CHITTA BASU: Will
the Minister of ENERGY AND IRRI-
GATION AND COAL be pleased to
state:

(a) whether a Central team, headed
by Mr. N. C. Basu of Central Electricity
Authority, recently visited Calcutta to
make an ‘on-the-spot’ study of the power
situation in the State;

(b) if so, whether the team has since
submitted any report;

(c) if so, salient aspects of the report;
and

(d) action taken thereon ?

THE MINISTER OF ENERGY AND
IRRIGATION AND COAL (SHRI

A.B. A, GHANI KHAN CHAUDHURY);
(a) Yes, Sir,

(b) Yes, Sir,

MARGCH. 25, 1980
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c) The report has ht out the
fo!l(oZOing salient mbmug

(i) schedule should be drawn
up for over-hauling of boiler and
turbines, so shat av any time
only one unit is _on plumeé
maintenance, The annual
maintenance of boilers should be
completed in 30 days’ time,

(ii) The time taken to repair tube
leakages and bring back the unitr
to service nceds to be reduced.

(iii) The water level in the intake
of the circulating water pumps is
very low,  West Bengal Gov-
ernment may take up this
matter with the Government of
Bihar for releasing water fromy
Tenughat dam,

(iv) Instrumentation laboratories
and electrical ~ workshops.
should be established in the
power stations immediately to
provide the necessary back up
services for proper maintcnance,

(v) Advance action should be
taken to recruit operators and
engineers for unit IV at Santal-
dih and unit V at Bandel and
putting them through a regular
training programme,

(vi) The report has brought out a
number of  technical points
which need immdiate attention
by the power station enginecers
as well as their consultants to.
ensure optimum generation.

(d) A copy of the report has been sent
by Minister for Energy, Irrigation and
Coal to Chief Minister, West Bengal on
the 25th February, 1980, for follow up-:
action on the findings of the team.

Scheme to check erosion both up.
stream and downstream of
Farakka

1630. SHRI CHITTA BASU: Will
the Minister of ENERGY AND
IRRIGATION AND CAOAL be
pleased to state:

(a) whether the West Bengal Govern—
ment have approached the Centre to-
sanction Rs. 203.7 crores Scheme to check
erosion by the ga both upstream and’
downstream. of Farakka; and



e T T AT T

' THE MINISTER OF ENERGY
AND IRRIGATION AND ~ COAL
&HAUDHURI). : (a) Yes, Sir, ‘

[b) As State Governments arec res-
ponsible for formulating and implemen-
ting flood control works out of their
respective plan funds, .the works reguired
to check erosion by . wauld have to
be sanctioned by he State Government.
However, works required for the safety
of the various components of the Farakka

. ‘Barrage Project will be sanctioned by the
Central Government. ' ‘ ‘

Bringing additional acreage of land
ander irrigalion during Iglo

1631, PROF. NARAIN @ CHAND
PARASHAR : Will the Minister of
ENERGY AND IRRIGATION AND
COAL be pleased to state:

‘(a) whether Government propose to
‘bring addjtional acreage of land under
irrigation during the calendar year 1980;
and

(b) if so, the names of the Centrally
sponsored or financed irrigation schemes,
both L.I.S. and gravity schemes which
are nearing completion and would be
providing irrigation during the year
{State-wise) ?

THE MINISTER OF ENERGY
AND IRRIGATION AND COAL
(SHRI A, B, A. GHANI KHAN
‘CHAUDHURI) (a) An additional
irrigation potential of 2.5 million haj
is proposed to be created through
wajor, medium and minor irrigation
projects during 1980-81,

b) No jor or medium scheme is
ﬁn(a.erd u%entrally Sponsored Scheme.

Schemes under Drought Prone Area
Programme  arc financed on  equal
matching basis by the Ceatral and
State Governments, Particulars of these
schemes are not available and will be laid
on the table of the House,

Sy ‘(’)mh't m ‘the ! .'»*’\ A5

is8ga, SHRT N, R BOED « W
Alie Minister of -ENFOGRMATION AN
BROADCASTING be plestédto

new flm pt":at!;‘!:(:o?-ff‘l amismace o

(b) whether some proposals for
viding financial assistance are um :
.conaideration at present, if 50, the details

any eox;!fpl;ul';; about. the w pro-
f Film Finance Corporation i
this context; and . on

(d) if so0, the details thereof ?

(c) whether Gomment have recexved

THE MINISTER OF INFORMA-
TION AND BROADCASTING AND
SUPPLY AND : REHABILITATIONS
(SHRI VASANT SATHE)
(a) and (b) :Film Finance Corporation
has been set-up for providing financial
and other assistance for production of
films of good quality and standard,
Loans upto Rs. .00 lakhs are given by
the Corporation for Black and White
films and upto Rs. ¢.5 lakhs for colour
films., Loans are given on the basis of
script and time of the film. This scheme
is intended to help new film producers
who have the talent, but not the financial
resources, No other scheme or proposal
is at present under consideration of the
Government.

(c) Some representations regarding
Film Finance Corporation‘s Bye-Laws
for grant of loans have been received by
the Government.

(d) These relate mostly to the applica-
tion fec and deposit asked for by the
Corporation at the time of submission
of applications for loans or to waiver of
sccurity required by the Corporation to
guarantee repayment of loans,

Korea’s Interest to collaborate in
the Field of Coal Mining

1633. SHRI M. RAM GOPAL
REDDY : Will the Minister of ENERGY
AND IRRIGATION AND COAL
be pleased to state:

(a) whether the Republic of Kores
has shown interest to collaborate vyitfll
-:li; country in the ficld of coal mining;
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(b) if se, the details’ thereofi ., 1

THE MINISTER OF ENERGY
AND IRRIGATION AND COAL
{SHRI A.B. A.( m") YM-I&,N
CHAUDHURI) (a es, Sir,
South Korea has shown interest in colla-

with the Government of India in
the tation of coal in India 0 that if
there was an exportable surplus the
production from those mines could be
exported to South Korea.

Indo-Bangladesh Talks Bogged d
cnthoqmﬂonofNepalpnddpa::

Will the Minister of ENERGY AND
IRRIGATION AND COAL be pleased
0 states

(a) whether Government’s  attention
-has been drawn to the reported statement
of the Bangladesh Minister Kazi Anwalul
Huq and published in local daily that
the talks bogged down on the question
of Nepal participation; and

(b) if so, the factual position ?

' THE MINISTER OF ENERGY
AND IRRIGATION AND COAL
(SHRI A.B. A, GHANI KHAN
CHAUDHURY) : (a) Yes, Sir.

(b) At the 18th Meeting of the Indo-
Bangladesh Joint Rivers Commission
held at New Delhi between the 27th and
29th February, 1980, discussions took
place on the augmentation of the dry
scason flows of the Ganga, a task en-
trusted to the Commission in the No-
vember, 1977 Agreement on the sharing
of the Ganga waters at Farakka and on

Augmenting its Flows.

The differences on the issue of asso-
ciation of Nepal in the study of Bangladesh
proposal persisted, It 1s proposed to
resume the meeting early for finalising the
record of discussions including the areas
of difference,
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Educating People on Cinematic Values

1637. SHRI EDUARDO FALEIRO:
Will the Minister of INFORMATION
AND BROADCASTING be pleased to
state:

(a) whether Government are aware
of the need to educate the public in cine-
matic values and to encourage the pro-
duction of art films; and

(b) if so, steps contemplated in this
regard ?

THE MINISTER OF INFORMA-
TION AND BROADCASTING AND
SUPPLY AND REHABILITATION
(SHRI VASANT SATHE): (a) Yes Sir,

(b) Government has a multifaceted
approach to the development of cinematic
values and promotion of films of high
quality. Film makers in the country
are exposed to the best of the World
cinema through organisation of Inter-
national Film Festivals annually. The
Children’s Film Society, fully supported
through ants-in-aid by Government,
promotes the production and distribution
of children (l'i)l.ms. For propagation of
film culture, Government supports the
Federation of Films Societies in India
through grants-in-aid and also supplies
the Societies with high quality films from
all over the world through National Film
Archives of India and Film Finance
Corporation, Additionally, Film Finance
Corporation selects good scripts and
provides financial assistance for production
of films of good cinematic standard. The
distribution of such films is also under-
taken by FFC. Films of outstanding
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merit are also selected for Natioral
Awards annually, This package of
policy has brought about significant crea-
tive trends in the Indian Cinema and a
large number of our films receive acclaim
in the International Cinema Forum.

Government have also appointed a
Working Group to study the present
state of the Film Industry and to suggest
a National Film Policy.

Generation of Hydel Power by D.V.C,

1638, DR. VASANT KUMAR
PANDIT: Will the Minister of EN
ERGY AND IRRIGATION AND
COAL be pleased to state:

(a) whether it is a fact that the
Damodar Valley Corporation has ge-
nerated more hydel power during
drought-hit 1979 than during flood-
hit 1980;

(b) what are the monthly figures of
hydel generation by DVC statjon
from April, 1978 to December, 1079;

(c) whether the water levels at
Maithon and Panchet reservoirs have
dropped to record low levels;

(d) if so, what arrangementg are
being made for supply of water for
irrigation, industries and civilian
needs; and

(e) has Government enquired into
the negligence and fixed the respone
sibility for the mess in improper use
of water for generation?

THE MINISTER OF ENERGY AND
IRRIGATION AND COAL (SHRI A.
B. A. GHANI KHAN CHAUDHURI):
(a) The floog season of 1080 is yet to
come.

(b) The monthly figures of hydel
generation from April, 1978 to Decem-
ber, 1979 are:— Lzl
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1978 Maithon Panchet Tiliya Total
(million
units)
Ap‘ﬂ . . . . . . 6'2 e X 6"
M’ . . . . . e 6'8 se . .8
}unc . . o 0 . . 6'8 .e o'l '9
uly . . . M . . Qg.! e 8" 3! 's
August . . . . . . 805 .e 29 S 4
September . . . . ‘ . 345 . 29 74
QOctober o . . . . . 322 e 2-9 351
November . . . . . . 1010 .o 2:Q 132
Dccembel' . 0 . . . . 7'0 2-9 9.9
1979 ‘ \
Jmuary . . . ) . - 8'i .o 2'8 10 o9
February . . . . ] . 9°3 2-1 114
MU‘Ch . . . . . . 22'3 ce .o Qh .3
pfil . . . . . . 159 12 28-2
ay . . . . . 33 @ 3 149
June . . . . . . 1'g 59 . 7.2
July . . . . . . g0:'0 !79 04 383
August . . . . . . 260 240 1-2 51-2
September . . . . . . 49 71 . 120
October . . . . . 17-8 152 o-2 332’
November . . . . . 1-2 1-4 2:6
December . . . . . . 05 0-2 0y

at Maithon and Panchet reservoirs

{¢) No, Sir. Minimum water levels
record low levels,

reached during 1979 were higher than

Record low level Minimun level

Date Ft. Date Ft.
Maithon . . . 80672 436-26 20-6-79 438-27
Panchet .. . .« 857 36000 30-10-79 39097

(d) and (e). Do not arise,

Demand for Marathi Programmes
on ALR. Indore

1639. DR. VASANT KUMAR PAN-
DIT: will the Minister of
INFORMATION AND BROAD-
CASTING be pleased to state:

(a) whether it is a fact that Marathi
speaking population of Indore, have
demanded to have regular Marathi
programm=s on A.L.R., Indore Station;

(b) whetheritisafacttha t the Marathi
speaking people have threatened agitation
in this regard; and

(c) what it Government’s policy and
decision in this regard ?

THE MINISTER OF INFORMATION
AND BROADCASTING AND SUPPLY
AND REHABILITATION (SHRI VAS-
ANT SATHE): (a) and (b). Yes, Sir.

(c) In view of the long historical
association of Marathi speaking population
and the cultural impact whi they
continue to have in places like Indore,
we are deciding to introduce Marathi

Programms from ralio stations like

Indore.

Requirement of Coal for Setting up
New Thermal Power Stations

1640. DR. VASANT KUMAR
PANDIT: Willthe Minister of ENERGY
AND IRRIGATION AND COAL be .
pleased to state:

(a) whether Government are aware of
the increase in power demand in the
country for which the State Electricity
Boards will have to put up new thermal
power stations andfor extend existing
power station, what are the steps being
taken by Govt. to ensure that coal supplies
for the new installations will match the
power generation programme;

(b) is it a fact that the coal reserve
in Madhya Pradesh have been linked to
power stations of other States and no
reservation has been made for coal
requirement in respect of future thermal
projects in Madhya Pradesh; and

(c) whether the coal linkage policy of
the Government of India is responsible
for the perpetual power shortage situation
in Madhya Pradesh ?

THE MINISTER OF ENERGY AND
IRRIGATION AND COAL (SHRI
A.B. A. GHANI KHAN CHAUDHURI):
(a) Yes, Sir. The coal uitemen ts
of the new proposed power stations upto
the year 1987-88 have been considered by
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the Stan Coal Linkage Committee
and the % produting companies have
been directed to take steps tor

ment of the new mines and extension
of the existing mines etc. to augment
psoduction of coal to match the coal
woquirements of the power stations.

(b) No, Sir.

{¢) No, Sir. There is no shortage of
«<oal for thermal power stationsin Madhya
Pradesh.

ddditional Irrigation Pdtentialg
Created in the Country

1642. SHRIP. K. KODIYAN: Will
the Minister of ENERGY AND IRRI-
GATION AND COAIL be pleased to
state:

{a) what is the additional irrigation
potential created in the country in the
1ast three years;

(b) how much of the additional poten-
tial is utilised at present;

(c) whether any steps have been taken
to ensure full utilisation of the irrigation
potential; and

(d) if so, the drtails thereof ?

THE MINISTER OF ENERGY AND
IRRIGATION AND COAL (SHRI
A.B.A. GHAN1 KHAN CHANDHURI):
(a) 3-2 million hectares through major
and medium irrigation projects and
3-4 million hectarcs through minor
schemes.

(b) (i) 1-:86 million ha. through

major and medium  projects.

(ii) 3-4 million ha. through minor
schemes.

(¢) and (d). Yes, Sir. With a view to
ensuring speedier utilisation of created
potential 42 Command Area Develop-
ment authorities have been established
covering 70 selected projects, State Gov-
ernments are being percuaded to have
such authorities for covering more

projects.
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Early Completion of work om the
Salal Hydel Project to meet Power
Shortage in J. & K. State

1644. DR. FAROOQ ABDULLAH:
Will the Minister of ENERGY AND
IRRIGATION AND COAL be pleased
to state:

(a) whether the J. &. K. State Govern-
ment have pressed the Union Government
to complete the work on the Salal Hydel
Project early to reduce the power shortage
which is facing the State;

(b) if so, whether the Union Govern-
ment have dirccted the authorities con-
cerned to take immediate steps to complete
thework on the Salal Hydel Project;
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(c) if so, by what time the Salal Hydel
I 1oject is hikely to be completed;

d) to what extent the power shortage
1o the state will be reduced;

(¢) what are the other steps being
vaken by the Union Government to help
the State to overcome this shortage cf
powerin the J. & K. State ; and

(f) whether power shortage has greatly
affected the State ?

THE MINISTER OF ENERGY AND
TIRRIGATION AND COAL (SHRI
A.B. A, GHANI KHAN CHAUDHURI):
(a) to (c). Due to serious geological faults
encountered during the construction of
the concrete dam, the progress has fallen
behind schedule. These problems re-
quired a complete review of the earlier
designs. They have now been resolved
after study by the Technical Advisory
Committee and the Central Water Com-
mission. The grojcct is now expected

to be completed in 1986-87.

(d) On completion of the project,
2,062 Million Units are cxpected to be
generated annually. This will improve
the position in J&K since the State has
a share in the power that will be gene-

rated.

(e) Subject to availability and with
the consent of the partner State, the
Bhakra Beas Management Board bas
assisted J&K State in times of need. In
addition, efforts are being made to ex-
pedite the completion of transmission lines

connecting J&K.

(f) There has been no exact quanti-
fication.
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Registration of rh Newspapers
with U.P. Jal Nigam

1649. SHRI CHITTA MAHATA :
Will the Minister of INFORMATION
AND BROADCASTING be pleased to
state ¢

(a) Whether it isa fact that editors of
some 10cal daily news papers of Aligarh
City have applied for registration of their
newspapers with the U. P. Jal Nigam

sLuknow, for sending advertisementsof the
Nigam in their newspapers; and

(b) if s0,Jthe names of those newspap-
-<ers and the action taken so far in the
matter by the U. P, Jal Nigam ?

THE MINISTER OF INFORMA-
“TION AND BROADCASTING AND
“SUPPLY AND REHABILITATION

(SHRI VASANT SATHE) : (a) and (b).
The matter relates to the state
Government. The information is being co-
llected from the concerned state Govern-
ment and will be laid on the Tablc of the
House in due course.

Registration of Aligarh News T
with U.P. State Lotteriep: pore

__1650. SHRI CHITTA MAHATA :
‘Will the Minister of INFORMATION
AND BROADCASTING be pleased to
state 3

(a) whether itis a fact that editors of
some local daily newspapers of Aligarh
City have applied for registration of their
newspapers with the Directorate of U. P.
Stat.c Lotteries, U. P., Lucknow, for
sending advertisements of the Directorate
ip their newspaper ; and

(b) if so, the names of those news-
papers and the action taken so farin the
matter by the U.P. State Lotteries
Lucknow ? ’

THE MINISTER OF 1 -
TION AND BROADGASTI\S;‘I%RA%I‘})
SUPPLY AND REHABILITATION
(SHRI VASANT SATHE) : (a) and (b).
The matter relates to the State
Goverment. The information is being
g(l)lccted fromd the concerned state

vernment and will be lai
-of the House in dus c0ur::.ld on the Table
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P TF Coaparaiivs tand Dovelep-
ment Baak

1651. SHRI AMAR ROYPRADHAN:
Will “the Minister of INFORATION
AND BROADCASTING be pleased to
state :

(a) Whether it is a fact that editors
of some local/ daily newspapers of Aligarh
City have applied for registration of their
newspapers with the Uttar Pradesh State
Cooperative Land Development Bank
Limited, Lucknow, for sending advertis~
ments of the U.P. State Cooperative
Land Development Bank Limited,
Lucknow, in their newspapers; and

(b) Ifso, thenames of those news-
papers and the action taken so far in the
matter by the U.P. State Cooperative
Land Development Bank Limited,
Lucknow ?

THE MINISTER OF INFORMA-
TION AND BROADCASTING AND
SUPPLY AND REHABILITATION
(SHRI VASANT SATHE) : (a) and (b).
The matter relates to the State
Government. The information is being
collected from the concerned State
Govergment and will be  laid on the
Table of the House in due course.

Registration of Aligarh Newspapers
with UP State Industrial Develop-
ment Corporation

1652. SHRT AMAR ROYPRADHAN:
Will the Minister of INFORMATIOQN
AND BROADCASTING be p'eased to
state @

(a) whether it is a fact that editors
of some local daily newspapers of Aligarh
City have applied for registration of their
newspapers with the U.P, State Industrial
Development Corporation Kanpur, for
sending advertisements of the U.P. State
Industrial Development Corporation,
Kanpur in their newspapers; and

(b) if so the names of those news-
papers and the action taken so farin the
matter by the U. P. State Industrial Deve-
lopment Corporation, Kanpur ?

THE MINISTER OF INFORMA-
TION AND BROADCASTING AND
SUPPLY AND REHABILITATION
(SHRI VASANT SATHE) : (a) and (b).
The matter relates to the State Governe
ment. The information is being
collected from the concerned State
Government and will be laid on the
Table of the House in due course.
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Elimination of Contractors in Coa!
Transport

1654. SHRI KAMLA MISHRA
MADHUKAR : Will the Minister of
ENERGY, IRRIGATION AND COAL
be pleased to state:

(a) whether an grogresshas been mad
till zhe end of FYc ruary, 1980 to elimi-
nate contractors in coal transport and
other departments and if so, details thereof
including the names of coal mines where
coal transport is still in the hands of pri-
vate contractors;

(b) what is the number of workers
engaged by private contractors in various
coal mines at present under various coal
companics-company-wise figure;

(c) what is the amount paid to the
contractors by various companies ECL,
CCL, WCL, BCGCL, and other in 1976,
1977 and 1978, 1979 and the end of
February, 1980 company-wise figures;

(d) what steps have been taken so far
to abolish contract system in permanent
nature of jobslike coal transport ¢tc. and
details thereof; and

(e) what are their effects ?

THE MINISTER OF ENERGY, IRRI-
GATION AND COAL (SHRI A.B.A
GHANI KHAN GCHAUDHURI): (a)
and (b). Information is being collected
g{nd will be laid on the Table of the

ouse.

(c) The amount paid to contractors
by the coal companies is as under:—

(Rs. in crores)

1976-77 1977-78 -

ECL . . . 7.97 7.62
BCCL . . 24.13 26.11
CCL . . . 8.35 10.11
wcL . . . 7.94 3.36-
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Information for 197879 and upto
:February 1980 is being collected and  will
be laid on the Table of the House,

(d) and (e). It has been decided to
-departmentalise transportation of coal~
cokeandsand ina phased manner, Some
trucks have already been purchased and
further trucks are geing purchased.

Absorption of Surplus Workers of
Jamehari Khas Colliery

1655. SHRI NARAYAN CHOUBEY:
“Will the Minister of ENERGY, IRRI-
GATION AND COAL be pleased to

state:

(a) whether all surplus men of the New
Jamehari Khas Colliery which has been
«closed down, hasbeen absorbedin Nimcha
Incline (Ghusick) scheme assured as
carlier;

(b) if not, reasons thereof;

(c) how many workers of New Jame-
hari Khas Colliery have been absorbed
in Nimcha Incline, Jay Kanagar Colliery
and other mines in the same area and
details thereof;

(d) whether these workmen have faced
.any obstruction while they reported for
duty at Jay Kanagar Colliery;

(e) if so, details thercof;
]

(f) have workers of NJKC colliery
been allowed to join their duties in other
mines including Jay Kanagar minc, ifso,

:from when; and

(g) waether there has been any discus-
sion and agrecment with the colliery
Mazdoor Sabha regarding surplus men of
NJKC, if so, details?

THE MINISTER OF ENERGY,
IRRIGATION AND COAL (SHRI AB.A.
GHANI KHAN CHAUDHURI) : (a)
to (g). Information is being collected
and will be laid on the Table of the House,

Scarcity of Coal in Orissa

1656. SHRI CHINTAMANI JENA :
Will the Muister of ENERGY AND
IRRIGATION AND COAL be pleased
(¢o state are the Government of India
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aware thatin Orissa the stock of coal has
been scarce and the prices have gone
high ; if s0, the action taken by the Union
Government to check the price rise and
adequate regular supply ?

THE MINISTER OF ENERGY
AND IRRIGATION AND COAL (SHRI
A.B.A. GHANI KHAN CHAUDHURI) s
There has been some shortfall in the
Supply of coal to Orissa due to shortfall
in J)roduction of certain categories of coal
and inadequate availability of rail wagons
to transport coal and coke. The price of
coal at the consumer end has risen as
coal is being transported by road by the
consumers to meet their demand. A
Cabinet Committee on Industrial In-
frastructure is regularly monitoring coal
production  and movement.  With
improvement in the wagon availability
for coal, it is expected that coal prices will
come down.

Bhimkund hydel project

1657. SHRI CHINTAMANI JENA
Will the Minister of ENERGY  AND
IRRIGATION  AND COAL  be
plcased to state :

(a) whether it is a fact that Bhimkund
Hydel project has highest gencrating
potentialities of power in the country;
and

(b) whether in view of the  power
shortage in the country the Government
of India propose to take up Bhimkund
Hydel Project in Orissa under Central
sector ?

THE MINISTER OF ENERGY
AND IRRIGATION AND COAL
(SHRI A.B.A. GHANI KHAN
CHAUDHURY) (a) : and (b). Bhimkund
Multi-purpose  Project as  proposed by
Orissa Governm - nt  will have an  overall
generating capacity of 303 MW (3X1135
MW+3X16 MW) in Stage I and 115
MW in Stage II. Itis one of the major
projects proposed in the Eastern Region.
It is estimated to afford a firm annual
energy generation of 1358 Gwh (155
MW continuous) and secondary energy
generation to the extent of 422 Gwh in
50% dependable year. The Project has not
yet been cleared  techno-cconomically.
The question of execution of this project
in the Central Sector will be considered
at the appropriate stage in consultation
with the State Government.
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Television in certain Districts of
Orissa

1658. SHRI CHINTAMANI JENA :
‘Will the Minister of INFORMATION
AND BROADCASTING be pleased to
state :

When the Teclevision system will be
operating in  Cuttack, Puri, Balasore,
Maywebhanj, Ganjam and Fulbari Dis-
dricts of Orissa ?

THE MINISTER OF INFORMATION
AND BROADCASTING AND SUPPLY
AND REHABILITATION  (SHRI
VASANT SATHE) : In the current
Plan, so far_as Orissa is concerneéd, only
one scheme for setting up a T.V. trans—
mitter at Cuttack, where  production
facilities already exist, has been approved.
The work is expected to be taken up soon.
The suggestion for setting up T.V. stations
at other places in Orissa will be kept in
view while formulating the next plan

proposals,
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Coal Famine predicted

1662. SHRI INDRAJIT GUPTA.
SHRI HARI KRISHAN
SHASTRI:

Will the Minister of ENERGY AND
IRRIGATION AND COAL be pleased
to state:

(a) whether his attention has been
drawn to a study brought out recently
by the Birla Institute of Scientific Research
predicting a coal famine in the country
in the near future; and

(b) if so, whether he agrees with the
Institute’s forecast which is based on the
theory of ‘over centralisation’ of the coal
industry and the need for setting up a
joint sector ?

THE MINISTER OF ENERGY AND
IRRIGATION AND COAL (SHRI
A.B.A,.GHANI KHAN CHAUDHURI):

(a) Yes, Sir,

(b) No, Sir, The present shortages are
only marginal arising out of shortfall in
production of certain categor’s.es of coal
and inadequate transport availability,

CHAITRA 5, 1902 (SAKA)

Written Answers 162

Steps have been taken to increase coal
production and further measures are

examination which include a
review of the organisation of coal India,
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Implementation of Varmanapuram
Irrigation Project

1665. SHRI A. NEELALGCHITHA-
DASAN: Will the Minister
of ENERGY AND IRRIGATION AND
COAL be pleased to state:

(a) whether Government of Kerala has
already taken up the issue of the proposed
‘Varmanapuram Irrigation Project’,
with the Central Government;

(b) is so, what the Central Government
have done in this respect;

(c) what is the present stage of the
proposed project; and

(d) the action taken by the State
Government in this respect, give details ?

THE MINISTER OF ENERGY AND
IRRIGATION AND COAL (SHRI
A.B.A. GHANI KHAN CHAUDHURI):
(a) to (d). The report of Vamanapuram
Irrigation Project was received in the
Qentral Water Commission in December,
1978. The project report was examined
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in the Commission and the comments
were sent to the Government of Kerala
during 1974. The State Government have
sent replies to some of the comments
and replies to others are still awaited,
Their latest letter in this regard was
received in june, 1979.

With a view to expediting the technical
examination of the project for clearance,
the Centra] Water Commission have
requested the Government f Kerala to
depute the concerned Officer to the Gom-
mission for discussions,

Idukki Hydro-Electric Project,
Kerala

1666, SHRI A. NEELALCHITHA-

DASAN: Will the Minister

of ENERGY AND IRRIGATION AND
COAL be pleased to state:

(a) whether Government of Kerala
have already taken up the issue of the
second stage of the Idukki-Hydro-Electric
Project with the Central Government;

(b) if so, what the Central Government
have done in this respect; and

(c) what the Central Government pro-
pose to do in this respect ?

THE MINISTER OF ENERGY AND
IRRIGATION AND OCOAL (SHRI
A.B.A. GHANI KHAN CHAUDHURI):
(a) to (c), The revised project report of
Idukki Hydel Project, Stage-II, Kerala
envisaging installation of g3 generating
units of 130 MW (3x130 MW) has been
cleared by the Planning Commission.

Fire in A,LR. Station at Patna

1667. SHRI JYOTIRMOY BOSU:
Will the Minister of INFORMATION

AND BROADCASTING be pleased
to state:

(a) whether it was a fact that there
was a big fire in ALLR station at Patna;
and

(b) if 80, details thereof ?

THE MINISTER OF INFORMA-
TION AND BROADCASTING AND
SUPPLY AND REHABILITATION
(SHR1 VASANT SATHE): (a) and (b).
A fire broke out in the Patna station of
All India Radio on the gth March, 1980,
It was detected at about 3-45 p.m. In
this fire, the Music Studio and its bo?th
were completely By taking
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timely action, the fire was brought under
control before it could spread to other
. studios and case damage to the equipment
installed therein. The transmission on the
main channel was put through the same
evening at the scheduled time from the
emergency studio at the transmitting
station. The services on both the main
and the commercial channels  were
brought up normally the next morning
from the interim studio set up at the radio
sation itself during the night,

Police authorities are investigating the
cause of the fire. Inevidence of sabotage
has come to light so far. The probable
cause seems to be accidental. According
to the preliminary survey made immediat-
ely after the fire, the loss due to damage
to equipment and other materials is
cstimated at Rs. 5 lakhs to Rs. 6 lakhs,
Steps are being taken to restore the dama-
ged studio by replacing and repairing the
affected equipment and material as carly
as possible,

Working Condilions of Artisftes of
AIR and T.V.

1668, PROF. NARAIN CHAND
PARASHAR: Will the Minister of
INFORMATION AND BROADCAST-
ING be pleased to state:

(a) whether Government are aware
tha.t there is a lot of frustration among the
artistes employed/engaged by the A.LR.
and T.V, on contract basis;

(b) if so, whether Government pr pose
10 hold an cnquiry into the working condi-
tions and the cmoluments of these
artistes and take steps to ensure that their
lot is improved;

_ (¢) if so, whether Government are con-
sidering any scheme for making their
services permanent/semi- permanent so as
to avoid any hardships to them in advanced

age;

(d) if so, the likely date by which
a (ilecision would be taken in this regard;
an

(e) if not, the reasons therefor ?

THE MINISTER OF INFORMA-
TION AND BROADCASTING AND
SUPPLY AND REHABILITATION
(SHRI VASANT SATHE): (a) and (b)
The various staff Associktions/Unions of
staff artists have been voicing their grie-

vances from time to time for betterment
of their service conditions. These specific
grievances are looked into and amelio-
rating steps where necessary are taken.
The question of improvement in
gervice conditions of staff artists is a matter
of continuous review by Government.

(c) to (e) Staff Artists are appointed
initially on a threc-ycars’ contract,
including two years’ probation. On
successful completion of the probationary
period, the staff artists are given long-
term contracts upto a term of 58 years.
Subject to review at the age of 58, they are
retained upto the age of 60 whereas civil
employces have to retire at the age of 38.

Expenditure on the Construction of
Baira-Sul Project in Himachal Pradesh

1670. SHRI VIKRAM MAHAJAN :
Will the Minister of ENERGY AND
IRRIGATION AND COAL be pleased
to state:

. (@) how much money has been spent
in the construction of BAIRA-SUL
project in Himachal Pradesh ;

(b) what was its original cost and
what are the reasons for escalation in cost,
if any ; and

(c) when the power gencration s
likely to commence and how much power

is likely to be generated there ?

THE MINISTER OF ENERGY AND
IRRIGATION AND COAL (SHRI
A. B. A. GHANI KHAN CHAU-
DHURI) : (a) Upto end of February
1g80, Rs. g8-40 crores has been spent
on the construction of the Baira Siul
Proj ect.

(b) The original estimated cost of this
project in 1970 was Rs. 20-49 crores
which was revised to Rs. g2+ 22 crores in
March, 1979. The reasons for the escala-
tion in the cost of Project are :

(1) Higher prices of labour, basic
materials like steel, P.O.L. etc.
and electrical equipment ;

(2) Execution of new items that had
not been contemplated earlier
like :

(a) Drainage Drifts and Drilling
of Drainage holes in the
Power House hill,

() Protection works of High level
intake,

(¢) Construction  of Diversjon

Tuanel No. 1I,
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(d) Lowering of river-bed and
de-silting of diversion tunnel
con'u&scquent to February, 1977,

€,

(&) High level intake and Goose-
neck.

(3) Increased expenditure due to major
land-slides and patural calamities
occwrred in 1974-75, 1977 and
1979.

(4) Increase in rates for various items
of work, due to extreme inaccessibi-
lity of the work sites.

{¢) The first two Units of 60 MWs
cach of Stage-I are likely to be
commissioned by the end of March, 1980.
The Project is expected to be completed
by the end of June, 1981, It is estimated
that on completion of the Project,
including Stage-11, 874 million units will
be generated annually.

Criteria for sending Doordarshan
Cameramen Abroad

1671. SHRI R. L. P. VERMA :
Will the Minister of INFORMATION
AND BROADCASTING be pleased to
state :

(a) what criteria are being fixed for
sending the Doordarshan Cameramen,
Producers and Sound Recordists or the
Administrative staff namely Programme
Executive, Assistant Director and
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Station Directors abroad for specialised
training (on foreign scholarships) ;

(6) how many Cameramen, Producers.
and namely Programme Executives,
Assistant Director and Station Directors
had been abroad for special training
(expert job) durinithe past three years
and on which scholarships given ; and

(¢) whether in framing the criteria,
age, date of retirement, fast experience
(before appointment) of the job etc. are
roposed to be taken into consideration ;
if not, reasons thereof ?

THE MINISTER OF INFORMATION
AND BROADCASTING AND SUPPLY
& REHABILITATION (SHRI VASANT
SATHE) : (a) and (c). The following
criteria are kept in view while selecting
Doordarshan personnel for training etc.
abroad on fellowships/scholarships offered
by foreign countries or organisations @

() The subject of study, suitability
of the persons to be selected with
regard to  prescribed/desired
qualifications, age etc. ;

(ii) Seniority, experience and apti-
tude of the persons concerned ; and

(iii) Preference is given to those who
have not been sent abroad earlier.

(5) A statement is attached.

Statement

TV StaffArtists(Producersand Cameramen and Programme Officerssent abroad for training, work-
shopsand short-term training coursesduringthe pastthrec years {.¢.since 1-4-1g77 to24-3-1980

S.No Name ofthe Officer and desig- Training Course Venue Duration

nation

1. Shri Ashok Vaishnavi, Producer For training under Indo- 7}

Grade I1 FRG Cooperation |
Agreement TV Educational |
Programme {FRG 2-7-1977 to 28-9-1977
2. Shri S. N. Dhir, Producer
Grade I1

8. Shri H.B. Mathur CP (Con- To participate in News Tehran 10-8-1977 to
troller of Programmes) TV. Workshop orgnised by 12-8-1977
the National Iranian

Radio & TV

4. Smt. Juthika Dutta, Producer  For training in TV prog- Kuala 23-1-1978 to
Grade 11 ramme for very young Lumpur 28-2-1978
children
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5. Shri Manohar Pingle, Pro- To attend the Regional  Kuala 20-8-1979 to
ducer Grade I1. Course in TV Pro- Lumpur 21-9-1979
duction
6. Shri Mohd. Shamim, Pro- To attend Regional  Kuala  24-9-1979 to
ducer Grade II Workshop on TV pro- Lumpur 18-10-1979
grommes for Young
Children & Parents
%. Smt. Vimal Issar, Producer
Grade I1
8. Smt. Meena Vaishnavi Pro- To attend the Regional  Kuala 29-10-1979 tO
ducer Grade 11 Course on Population  Lumpur 30-11-1979
Communication (TV)
9. Shri Sudhir Tandon, Camcra-  News Training Course Kuala 11-6-1979 to
man Grade I organised by the Asia ~ Lumpur 6-7-1979
Pacific Institute for
Broadcasting Deve-
lopment
10. Shri M. S. Obcroi, Camera- To attend the Regional  Kuala 29-10-19%9 to
man Grade [ Coursc on Population  Lumpur 30-11-19%9
Communication (TV)
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Undesirable Scenes of Picture
“Man Ka »

167g3. SHRI SHIV KUMAR SINGH
THAKUR : Will the Minister of
INFORMATION AND BROADCAST-
ING be pleased to state :

(a) whether Government are aware
that a motion picture ‘“Man Ka Angan”
recently released for public exhibition
has some vulgar and undesirable scenes
which had an adverse effect on national
character;

(b) if so, the reasons which forced
the Censor Board to give a clean chit
without deleting such  scenes; and

(c) the steps proposed to be taken
in the matter?

THE MINISTER OF INFOR-
MATION AND BROADCASTING
AND SUPPLY AND REHABILITA-
TION (SHRI VASANT SATHE) :(a)
to (¢). The matter is receiving atten—
tion of Government.

Payment of O.T.A. to Staff
Artistes of T.V.

1674. SHRI R.L.P. VERMA :
Will the Minister of INFORMATION
AND BROADCASTING be pleased
to statc H

(a) whether different criteria  are
followed in giving overtime allowance
to Staff artistes and the permanent
staff of Television; if so, the reasons
therefor;

(b) whether  Overtime  Allowance
is not given to staff artistes like per-
manent staff or Gazetted Holiday;
if so, the reasons therefor;

(c) whether an hours overtime
allowance is deducted in case of staff
artistes cadre contracted staff of Door—
dorahan); if so, the reasons therefor;
and

gd) the reasons for delay in giving
me allowance to staff artistes ?
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THE MINISTER OF INFORMATION
AND BROADCASTING AND SUPPLY
AND REHABILITATION (SHRI
VASANT SATHE) : (a) and (b).
For payment of overtime allowance,
the rules applicable to the civil Gover-
nment servants are also appli cable to
the Staff Artistes except as under =

(1) Shift duty staff on the civil
side are entitled to O.T.A. at rates
higher than those prescribed for non-
shift duty staff. These higher rates
are not admissible to staff artistes working
in shifts because they have not been
declared as shift duty staff.

. (2) While a civil employee can
be paid O.T.A. in a month upto a
ceiling of 33 1~39% of his monthly emolu~
ments, the ceiling fixed for a staffartistes
for O.T.A. and other extra remuneration
is 25% of his monthly basic fee.

The reason for the above difference
between  civil employees and the
staff artistes is that the staff artistes
enjoy certain concessions which are
not available to the regular civil emplo~
yees. Main concessions are :—

(i) Staff Artistes are permitted
to take up outside assignments and accept
fee for them:

(ii) they arc normally provided
free transport facility at odd hours when
public transport is not availablec.

(c) Yes, Sir, Thisis the rulc in res—
pect of civil employees also.

(d) Inordertoavoid delayin payment
of O. T. A., heads of Dool‘dz.rshgnyKen—
dras have been cmpowercred to sanction
such payments for staff artistes in their
respective offices.

Qualifications for Appointment of
Staff Artistes

1675. SHRI R. L. P. VERMA: Wil
the Minister of INFORMATION AND
BROADCASTING be pleased to state:

(a) Whether some changes are being
made in qualifications for appointments
of :ltaff artistes, if so, the reasons therefor;
an

_ (b) Whether Government propose to
fix some qualifications for appointmer ts of
staff artistes (contracted staff, as are laid
down for the Films Division, if not, the
reasons therefor ?
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THE MINISTER OF INFORMATION
AND BROADCASTING AND SUPPLY
AND REHABILITATION (SHRI
VASANT SATHE) : (a) Presumably,
the question refers to the recruitment
rules for Staff Artist posts in
Doordarshan. Doordarshan was separated
from AIR on 1-4-1976. Pending traning of
regular recruitment rulesfor various catego—
ries of posts sanctioned for Doordarshan,
recruitment to Staff Artist posts was made
on the basis of ad hoc recruitment rules.
After detailed consideration of the job requi-
rements of each categoy of post, regular
recruitment rules for Staff Artists were
finalised and issued in August, 1979 It
is a fact that the age limits and essential
and desirable qualifications prescribed in
the regular recruitment rules are, in certain
cases, somewhat different from those laid
down in the old ad hoc rules.

_ (b) No, Sir. The duties and job re-
quirements of Staff Artists (contract staff)
in Doordarshan are not identical with
those of the Civ*! staff in Films Division.

12 bhrs.

RE. ADJOURNMENT MOTIONS

SHRI JYOTIRMOY BOSU (Diamond
Harbour) : Sir, I have already given a
notice for an  adjournment motion.
(Interruptions)

MR. SPEAKER: I have disallowed the
adjournment motion.

PROF. MADHU DANDAVATE
(Raiiapur): Sir, I have a submission to
make,

(Interruptions)

MR. SPEAKER: Mr. Dandavate, you
have been allowed under 377.

PROF. MADHU DANDAVATE: I
have a submission to make. We on the
Opposition side, have been observing that
right from the firsy day, whatever be its
importance or urgency, you have not'been
admitting any matter. You have not
admitted a single adjournment motion in
this Session. Sir, on the question of bloc-
kade in Assam, an assurance has been
given by the Prime Minister. It is a very
serious matter,**
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It has never happened in the past,
(Interruptions)

MR. SPEAKER: I have allowed him,
I am going to reply to his point. I go
according to the rules. If there is anything
more, you can come to my Chamber
Professor and discuss with me. But this
I have disallowed.

PROF. MADHU DANDAVATE:
If you look into the past....(Interruptions)

MR. SPEAKER: I have gone through
the past precedents, the traditions, the
record and then only I have decided. I
am not going to budge an inch from the
Rules and Procedure.

(Interruptions)

SHRI INDRAJIT GUPTA (Basirhat):
Sir, the country is in danger.. (Interrup-
tions)

MR. SPEAKER: You can come to my
Chamber and discuss the matter with
me,

(Interruptions)

SHRI CHANDRAJIT YADAV
(Azamgarh): Sir, this has never happened
in free India. That organisation is the
part and parcel of the ruling party.
They are organising this economic bloc~
kade.

MR. SPEAKER: But, for me, there is
no ruling party. I represent all of you,

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
DEPARTMENT OF PARLIAMEN-
TARY AFFAIRS (SHRI P. VENKATA-
SUBBAIAH): Sir, Mr. Dandavate has
made a remark., It is a reflection on the
Chair. He has questioned the impartia-

ity of the Speaker. It should be expun-
ed.

g
(Interruptions)

MR. SPEAKER: I will go through
the proceedings and if there is any such
remark made, I will expunge it. Now,
we take up the second item of the Business
«Papers to be Laid on the Table.

Shri Sathe....

®#Expunged as ordered by the Chair.
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PAPERS LAID ON THE TABLE

ANnuarL Reeort or "FiLM anp Terevi-
ztoN INsTITUTE OF INDIA, PUNE, FOR
1978-79 AND A STATEMENT

THE MINISTER OF INFORMA-
TION AND BROADCASTING AND
SUPPLY AND REHABILITATION
(SHRI VASANT SATHE): I beg to
lay on the Table :=—

(1) A copy of the Annual Report
(Hindi and English versions) of the Film
and Television Institute of India, Pune
for the year 1978-79 along with Audited
Accounts,

(2) Statement (Hindi and English ver-
sions) showing reasons for delay in laying
the above Report. [Placed in Library.
See No. LT—620/80]

Mapuava Praprsu Crvin. Gourts (AMEND-
MENT AND VALIDATION) ORDINANCE, 1979
AND ANNUAL Reporrt re. Covranies Act

THE MINISTER OF LAW, TUSTICE
AND COMPANY AFFAIRS (SHRI P.
SHIIV SHANKAR): I beg to lay on the
Table:—

(1) A copy of the Madhya Pradesh
Civil Courts (Amendment and Valida-
tion) Ordinance, 1979 (No. 7 of 1979)
(Hindi and English versions) promul-
gated by the Governor of Madhva Pradesh
on the 28th November, 107q, under article
213(2) (a) of the Constitution read with
clause (¢) fiv) of the Proclamation dated
the 17th February, 1980 issued by the
President in relation to the State of Madhya
Pradesh. [Placed in Library. See No.
LT—621/80.]

(2) A copy of the Annual Report
(Hindi and English versions) for the year
1978-79 on the working and administra-
tion of the Companies Act, 1956. under
section 638 of the said Act. ?Placed n
Library. See No. LT-622/80)

AupiT ReporT AND ReviEw oN Drrmx
Ursan Art ComMIsstoN FRoM MAY, 1974
TO MARCH 1978 AND A STATEMENT

THE MINISTER OF WORKS AND
HOUSING (SHRI P.C. SETHI): I
beg to lay on the Table:m=
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(1) A copy of the Audit Report (Hindi
and English versions) on the Accounts
of the lgelhi Urban Art Commission for
the period from May, 1974 to March
1978 under sub-section (&L of section 20
o? the Delhi Urban Art Commission Act,
1973. - Q1481

(2) Review (Hindi and English ver-
sions) by Government on the above Audit
Report.

(3) Statement (Hindi and English ver-
sions) showing reasons for delay in laying
the Audit Report. [Placed in Library.
See No. LT—623/80.[

NoTiFicATION UNDER DerHr ADMINIS-
TRATION AcCT re. DissoLuTION o METROPO-
LitAN Counci or DeLm,

SHRI P. VENKATASUBBAIAH: 1
beg to lay on the Table a copy of Notifi-
cation No. S.0. 200(E) (Hindi and
English versions) published in Gazette
of India dated the 21st March, 1980
containing President’s Order dated the
21st March, 1980 issued under section
31 of the Delhi Administration Act,
1966 suspending certain provisions of the
aid Act, dissolving the Metropolitan
Council of Delhi and directing that the
members of the Executive Council shall
cease to hold office as such. [Placed in
Library. See No. LT—624/80.]

ey

12.05 hrs.
MESSAGLS FROM RAJYA SABHA

SECRETARY : Sir, T have to report
the following messages received from the
Secretary-General of Rajya Sebhas—

(i) *In accordance with the provi-
sions of Sub-rule (6) of rule 186 of the
Rules of Procedure and Conduct of Busi-
n-ss in the Rajva Sabha, I am directed
to return herewith the Orissa Appropria-
tion (Vote on Account) Bill, 1980, which
was passed by the Lok Sabha atitssitteng
held on the 17th March, 1980. and trans-
mitted to the Rajya Sabha for its recome
mendations and to state that this House
has no recommendations to make to the
Lok Sabha in regard to the said Bill.”

(i “In accordance with the provi.
sionsofsub-rule (6) of rule 186 of the Rules
of Procedure and Conduct of Business in
the Rijva Sabha, T am Adirected to return
herewith the Orissa Abnrooriation Bill,
1980, which was passed bv the T.ok Sabha
at its sitting held on the 17th March,
19%0, and transmitted to the R1jva Sabha
for its recommendations and to state that
this House has no recommendations to
make to the Lok Sabha in regard to the

said Bill.”
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12,07 hrs.
RE.ADJOURNMENT MOTI ONS—Contd.

MR. SPEAKER: Next item—Calling
Attention. ShriK.P SinghDeo........

(Interruptions)

MR.SPEAKER : Notlikethis, 1 am
going to listen to cverything, but not
Tike this. I have to be guided by the
rules and regulations. ..... (Interruptions)
You come to my chamber and you can
discuss this with me.. ... (Interruptions).

If you sit down, I will listen....

SHRI CHANDRAJIT  YADAV
{Azamgarh) : On a point of order.,

MR. SPEAKER Yes, what is your
point of order ?

SHRI CHANDRAJIT YADAV :Under
Tule §7...

SHRI EDUARDO FALEIRO (Mor-
mug10) ¢ According to the rules, a point
of order can be raised only about the
business before the House........

MR. SPEAKER: I have allowed him.
SHRI CHANDRA]JIT YADAV:

Sir, under Rule 57, 1 have given notice
of an .djournment motion and a copy
thereof has been sent to you, to the con-
cerned  Minister and to the Seccretary,
Under Rulr 58, you will give your con-
sent to an adjournment motion if the
matter is of urgent public importance...
(Interruptions). Thisis an important ques-
tion 11| the entire country is concerned
about it. In spite of the fact that the
Prim~ Minister gave an assurance in this
Ho 1se, the two important wings of the
ruling pirtv are organising an economic
blocka-le...(Interruptions).

SHRI JAGDISH TYTLER~—rose
{Interruptions)

MR. SPEAKER : Why are you trying
to irt>rrapt him ? 1 have given him
permiszion,

ft Ty wias T Tren
a &g qlar agt
F TF qEH Ly Al
I qaw Ag1 PAT ST

A, o

(Interruptions)
MR SPEAKER: ® I FAT &
ke Al € ) Why arr von havinga

wverha dur . Mr. Tyt'er I have permit-
ted Shr Yadav to speak

Motions

SHRT CHANDRAJIT YADAV: This
is a most sensitive question of national
importance and concerns the most sens;-
tive area of the country, This is, there-
fore,a matter of urgent public importance
and an adjournment motion may be
allowed under Rule 58 The people in
that area are faced with day-to-day diffj-
cultieg: trains have been stopped and
thouaapds of trucks have been stopped.
Essential goods of daily life have been
prevented to reach the Assam region and
all north-eastern region. The Chief Sec-
retary of Assam got in touch with the
Chief Secrctary of West Bengal and he
has drawn his attention...

MR. SPEAKER: I have followed what

you wanted to say. Let me answep
now. '

SHRI CHANDRAJIT YADAV ;
Thismatter is of urgent public importance
because there is the question of confron-
tation bctween the people of one State
and another. Itis unprecedented. The
two wings of the ruling party are taking
rccourse to blockade, 1t has never hap-
pened in free India  before. This will
cause a situation of civil war. To prevent
this, Sir, you must acceptthe adjournment
motion, so that the House mav have an
opportunity to discuss this...(Interruptions)

MR. SPEAKER: If you read rule 14
of the Handbook for Members, you will
sce that the permission will be given
where the Speaker is satisfied. You can
come to my chamber and discuss it if
you want.

SHRI CHANDRAJIT YADAV:
I wanted to request vou to take note of
the various aspects of the matter,

MR. SPEAKER: If you come to my
chamber, 1 will discuss with you.

SHRI GEORGE FERNANDES :
(Muzaffarpur) : Mr Speaker, Sir, you
said you would listern to us.

MR. SPEAKER : I have listened to
him. (Interruptions)

SHRI GFEORGE FERNANDES
It i3 not a matter between a Member
and the Speaker. It is a matter which
concerns all of us,

MR. SPEAKER : Who is on a point
of order next ?

SHRI JYOTIRMOY BOSU (Dia-
mond Harbour) : I would like to say
something,

SHRI GEORGE FERNANDES :
Sir, vou have referred to rules. (In—
teryuptions)
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¢ MR, SPEAKER : I will hear only one

man,
(Interruptions)

SHRI GEORGE FERNANDES :
I am making a submission.

MR. SPEAKER : MR Bosu.

SHRI GEORGE FERNANDES :
The question is you rcfer to the
rules. you are suggesting that the matter
be discussed in the chamber.  (Interruptions).
A part of the country is to-day being
starved, and is being told that no essen=
tial supplies will reach it. There is
no Government there. There is Presi-
dential rule.

Mr. SPEAKER: 'The Government is
there. The  west Bengal Government
is there.

SHRI GEORGE FERNANDES :
Are we, or ar¢ wenot gomg to discuss
the matter ? (Interruptions) What is the
use of this Parliament ? (Interruptions)

Mr. SPEAKER Mr, Singh Deo.

(Interruptions)

SHRI JYOTIRMOY BOSU : Sir,
the rule gives you...... (Interruptions)
I wuold like to draw Yyou attention,
Sir,. ..o (Interruplrons)

Mr. SPEAKER : Mr. Tytler, please
take your scat .l will allow Mr. Rath
also, First, let me listean  to Mr. Bosu;
and then I wall allow you.

SHRI JYOTIRMOY BOSU : Sir,
you kindly read...... (Interruptions)

SHRI INDRAJIT GUPTA : Sir,
they have not given any notices. You
should hear our submission.

M. SPEAKER : Mr Gupta, you are
not gomg to decide on my bchalf
I may hear, now. Imay allow.

SHRI INDRAJIT GUITA : Will
you listen to us today ?

MR. SPEAKER: Mr. Gupta, 1 have
listened to you.

SHRI JYOTIRMOY BOSU : You
will kindly refer to Handlccl jara 14,
sub-para VI, page 3I. (Interruptrons)

Mr. SPEAKER: May I, for theinforma-
ion of M1 Bosu as well as of the House,
read one thing ? : “Once..........”

(Interruptions)
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MR. SPEAKER : Listen to me,

SHRI JYOTIRMOY BOSU : Not
at all. Let me finish.

MR. SPEAKER : No. I am on my
legs, and you have to listen to me.

(Interruptions)

Mr. SPEAKER : Listen to me. I
have listened to you.

(Interruptions)

Mr. SPEAKER :If you are going to
be'ha:ive hke this, 1t 1s all right; Ig dglg‘t
mind.

. SHRI INDRAJIT GUPTA : You
said that you would hear hi. submission.

(Interruptions)

MR. SPEAKER : Anyway, he does
not have the courtesy ;when Iam stand-
ing, he docs not

(Interruptions)

Mr. SPEAKER: You are going to
force it down my throat, I am not
going to take it,

(Interruptions)

PROF. MADHU DANDAVATE
(Rajapur) : Sir, you asked him to make
him to make a submission.

Mr. SPEAKER : Yes ; I asked him ;
but I was going to quote

oooooooooo

(Interruptions)

Mr. SPEAKER : Why don‘t you sit
down—all ol you ? Why dou't you take
your seats ? Please take you: seat now.

(Interruptions)

Mr. SPEAKER : The House must
understand tlas It the len  Members
want that this House should run under
rules and regulations, tha ya lave 1o,
cooperate with me. If you want that
1 should follow the rules, tl (n you <} culd
also have to follow the rules. When
the Speaker is on his legs, no person
in the House is supposed to stand. That
is the primary conditicy. 1i T «al any
hon. the Member, he will say any-
thing according to the permisuon granted
to him and then nobody else will in—
tervene. After this, will you Mr.
Bosu, make a submission.

(Interruptions)
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Motiong

MR. SPEAKER : Please sit
have called him. st down, I

SHRI JYOTIRMOY BOSU : In
order to assist the Chair, I have drawn
your kind attention to certain provi-
sions in the handbook., There are cer—

tain items itating th
Membmzver;g;mcl}fg ¢ mind of the

SHR_I JYOTIRMOY BOSU : The
t one is the sjtuation that is develop-

ing in and i
7 tions) nd in the border of Assam

ing. MR. SPEAKER: Nobody is cooperat-

(Interruptions)

SHRI SANJAY GANDHI Amethi
Rule  376.  (Interruptions) (Amethi)

MR. SPEAKER : He i i
of order. I will ask hinf. 8 on & point

(Interruptions) .

MR. SPEAKER: Mr. Sanjay Gan-
dhi, look here, I have to over Jerc hil;n
or to admit this,

SHRI SANJAY GANDHI : You

have already over ruled hi
tiome) ruled him. (Interrup—

MR. SPEAKER: Let him make the
observation. 1 will do jt,

(Interruptions)

. SHRIJYOTIRMOY BOSU: Sevcral
items arc agitating the mird of the people.
I have quoted the relevant paragraph.
(Interruptions) if you interject, I cannot
proceed Cheproblemisthat this is amatter
where there is a1 categorical statement.

MR. SPEAKER: That is not the thing

I want a point.

SHRI JYOTIRMOY BOSU: Mr.
S:.m]ay Gandhi has said that then they will
withdraw the agitation. It has come out
elearly.

MR. SPEAKER: That is nothing.

SHRI JYOTIRMOY BOSU: (2)
The border of.............. I -
tions) (Interrup

MR. SPEAKER: I am quoting a rule.
It says, “Once a Member is informed of
the Speaker’s decision withholding his

Reported arrest of - 182
multimillionaires of Bihdr (CA):

comment no discussion or point shall be
Permitted to be raised in the House either
oa the subject matter of the notice or the
reasons for disallowance therof.* You can
come to me chamber.

(Interruptions)

MR. SPEAKER: SHRI K.P. SINGH
DEO. ER

(Interruptions)

Mr. SPEAKER: If you want, you can
come to my chamber; 1 will discuss it
withyou.I havealreadyallowed onemotion
under 184. Prof. Madhu Dandavate has
been allowed under rule 377 for the same
matter.

(Interruptions)**

At this state Shri Chandra;it Yadap, and some
other hon. Members left the House

. MR. SPEAKER: Whatever is spoken
withoutmy pcrmission will notbe recorded
it will be expunged. Call attention.
CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTA-

NCE
212.24 hrs
REPORTED ARREST OF SEVEN MULTIMILLIO=
NAIRES OF Bmar

SHRI K. P. SINGH DEO (Dhen-
kanal) : I beg to call the attention of
the hon. Minister of Home Affairs to the
following matter of urgent public impor-
tance and request that he may make a
statement thereon:

“Reported arrest of seven multimil-
lionaires of Bihar in connection with a
multimillion rupee saltand coal smuggling
racket.

[MR. DrPuTYy-SPEAKER in the Chair]

THE MINISTER OF “TATE IN
THE N\ INISTRY OF COMMERCE
AND CIVIL SUPPLIES (SHRI
Z.R. ANFARI): Sir, 1 rise to make a sta-
tement with reference to the Calling At-
tention Notice regarding the reported ar-
rest of seven multimillionaires of Bihar in
connection with a multimillion rupce salt
and coal smuggling racket.

The Government of Bihar has reported
that seven cases have been registered with
the Police, one under section 7 of the Es-
sential Commodities Act4y1 IPC and
the rest under section 7 of the Essential
Commodities Act and seven persons have
been arrested. Their bail applications
have been rejected by the sub-Divisional
Judicial Magistrate. Appeal before Dis-
trict Judge is pending and all the arrested

**Not recorded.
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of Bihar (CA)
[Shri Z. R. Ansari}

wersons arein jail. The names ofthe persons
arrested are, HemrajJhunjhunwala, Madan
Kumar Pal, Raan Rungta, Hari Prasad
Lodha, Moti Prasad Agarwal, Sitaram
Singh and one other. Further detailed re
portis awaited from the State Government %, n‘ﬂ' AT ATH an's’t {‘ | %

in the matter,

MR. DEPUTY-SPEAKER: this is
calling Attention.

SHRI K. P. SINGH DEQ: From the

teply of the hon. Minister it is seen that [ TIAET . . . . .

this incidentseeus to have occurred on
the 1gth of this month, which means more
“than six days ago. In the last part of the
reply the hon. Minister says: “Further
detailed report is awaited from the State
Government in the matter*‘. 1t means
that the state government has taken more
than six days to give this sketchy report.
*On the 215t of this month, there were some
reports in the Indian Nation as well
as the Hindustan Times and 1 should like
the hon. Minister of shed light on them,

Apart from seven millionajires who
have been arrested therc are 12 persons
who are absconding, who have gonc un-
derground.S.P.of Singhbhumand S8.D.O
of Dhalbhum conducted the raid. They
have also told the press (Interruptions). The
press is alleged to have reported that the ne-~
cessary papers have been scized showing that
in this racket officials of the Bihar Govern-
ment, West Bengal Government, Railway
Officials, Supply Department officials and
the officials of the Food Cell of the Govern-
ment of Bihar are involved.

S.D. O. and S. P. have also reported
that the Station Master of Dhalbhumgarh
Railway station evaded the raiding party
when the raids were going on.

2100 wagons of salt are supposed to
have come to Dhalbhum at a time when
there is a shortage of wagon.

(Interruptions)

Is  against the Calling Attention?

I get an impression that the Members
from the other side of the House are not
interested probably because their people
are involved in this racket.

MR. DEPUTY-SPEAKER: Thee is
no point of order.

(Interruptions)

MR.DEPUTY-SPEAKER : you should
know when and how you should raisc
a point of order. (Interruptions). There is
no point of order (Interruptions). That
is not a point of order at all, you must
know.

(Intervuptions)

MR. DEPUTY-SPEAKER: You can-

not. There is *no point of order,
MR. DEO, plcase continue.
(Interruptions)

MR. DEPUTY-SPEAKER: Therce is

no point of order. Nothingwillgooniccord.

(Interruptions ) **

SHRT K. P. SINGH DEO: Tlare is
shortage of wagon supply whicl has effce-
ted the movement of foocgran . move-
ment of petioleum  procucts movemant
of other essential con moditics i varions
parts of the countiy.

(Interruptions)

Mr. DEPUTY-SPEAKER : Plcase

carry on,

SHRI K. P. SINGH DEO: Sub
Divisional Officer hassaid that the business
men involved had violated tl e Essertial
Commodities Act z s wellasthe Patna High
Court order prohibiting and banning the
movement of salt from sub Division to sub

o Ttaere qreAw (geAve): 9- Division-

5 Therefore, ........ (Interruptions)

oy Wy, Peedt 4 uw wew #1 g
TEE | T8 oot ¥ qms & Jmr-
AW EATEANE | AT . . . . g

MR. DEPUTY-SPEAKFER: one
minute. I am on my legs. (Interruptions)
Pleaes sit down. Unless the Mcmbers from
both the side co-operate. we cannot con-
SHRI K. P. SINGH DEO: I am not duct the proceedings of the House. My

yielding, appeal to vyou is .+ (Interruptions).

##Not recorded.
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He has raised a point of order. I have
said itisnot a point of order and he
has sat down. (Interruptions).

st Ty WiAwe  wrel (dage) ¢
JUTEE] EET, TH AE X W ST W
T I99 W | | @ @ §5 ™,
e am aAT @ & | AT G WA KA

3 Fhed Px 3 FB AT . . .

MR. DEPUTY SPEAKER: If you
do no. co-oprrate, we cannot  conduct the
proree lings, Therefore, 1 appral to you
to co-operate.

SHRI RAM VILAS PASWAN:

Whv do you »wv, ¢do not record’ ?

MR, DEPUTLY SPEAKER : When
the Speaker is on his leg s, nobody should
get up. Pleie understand the rule.

Will you. Kindly tell me whether the
point of order you are raising has got any-
thing to do with the subject under discus-
gsion ? This is only to create confusion,

SHRI RAM VILAS PASWAN #**

MR. DEPUTY-SPEAKER: There is
a calling attention motion on which
there is a discusion. Mr Singh Deo has
raised som-~ points and the Minister is to
reply. H1s the point of order anything to
do with that discussion? If it has anything
to do with it, you please sit down mnow.
After the Minister’s reply, you can raise
the point.

SHRI K. P. SINGH DEO ; This is
a matter of serious concern that at a time
when our economy is going through stres-
ses and strains, these sumgglers are runn-
ing a parallel economy with the active
connivance of Government officials, who
are supposcd to be law-enforcing agencies.
This situation is affecting not only
the movement of foodgrains, but also the
movement of petroleum  products and
other essential commodities, as has been
pointed oOut, because 2100 wagons have
been involved in thissaltand coal racket
in Dhalbhum where the raids were con-
ducted. This 1s not something which is
new. Four years back, this v ry House
had dcbated it. Again, it was in Bihar
where the Railway Protection Force was
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again involved. I would like to know,
now thatthisincident is more than a week
old whether Government has got any
information and whether they will take
this House into confidence as to or how
long this racket bas been going on, what
has been the quantum of Joss as a result
of this racket. In his reply, the Mini-
ster stated that section 7 of the Essential
Commodities Act is being applied. Since
these multi-millionaires are  definitely
having political patronage, as is cvident
from the racket which has been created
here to sece that the calling attention is
not heard, I would like to have an assura-
nce fromthe Governmentthatthese multi-
millionaires will be taken to task because
theyhave affected the economy of our coun-
try and the very lifeline of our people,
All the officers who are involved, as has
been alleged by the investigating officers,
should be booked under section, 8 01 what
ever is the relevant Act which deals with
abetment and the strictest punishment
should be given to them. What are the
steps which are being taken to prevent
such occurrences in future?

This matter has been debated in this-
House notonce but on three or four occasi-
ons.

SHRI Z. R. ANSARI: As I have-
already said in my statement full facts are
not available.  Whatever facts we have
got, we have given in the statement.

SHRI K. P. SINGH DEO: The
papers are full of reports but the Governs -
ment does not have any information.

SHRI Z. R. ANSARI: As far as the
action by the Government is concerned,
I can assure the hon. Member and this
Housc that the Government shall take
very strict view of the thirg and shall take
very strict action against svch persons.
But what is the position? The dminist-
ration there raided seven places. Tley
arrested seven persons. Their cases were
rejected by the Sub-Divisioral Judicial
Magistrate and the cases are pending be=
fore the District Sessions Judge. Since we
are going to have a full discussion tomor-
row, I think, by that time, full information
will reach here and only then we shall be
?bk: to apprise this Housc about the full

acts.

SHRI K. P. SINGH DEO: 'Respon-
sible officers of the Government of Bihar
have alleged that 2100 wagons are being

#e4Not rccorded.

-
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operated by smugglers for smuggling salt
and coal. This is happening with the
connivence of the Gavernment officials but
according to the statement, only 7 multi-
millionaires have been arrested and no
action has been taken against the official
who are abeting and conniving.

SHRI Z. R. ANSARI : I have already
said that whosoever is found guilty of abe-
ting the crime he will not be spared. I can
assure this House to that extent. I hope,
by tomorrow before the debate starts,
we will get the full facts.

RE. ADJOURNMENT MOTIONS—
Contd.
SHRI RAM VILAS PASWAN :

MR. DEPUTY SPEAKER : I have
only to say that the assent on the adjourn-
ment motion has been withheld and you
may meet the Speaker.

ot Twiasme qreeE: SuTeweT WE-
W, 40 AR G e g | Paaw
56 AT 197 B dga U+ ool 4 TH
By WAy Jafeurl & &Y §  TE-
wdwe wgw Paar g s b e
W Pt g @ 6 W § ag T
AT g1 TR SR GAT AAH 4
I g% Pawer @1 & | awT 18 abeaw
TN &1 §q19 g1 § ¢! 6T e,

MARCH 25, 1980

Motions 188

SHRIKRISHNACHANDRA HALDER
(Dargapur) : Siv, the hon. Member  has
used a certain word which is unparliament-
ary . It should be expunged.

MR. DEPUTY SPLAKER : Since
you have raised the point I will go through
the proceedings and, if there is anything
unparliamentary, I will expunge it.

SHRI! JAGDISH TYTLER : I have
rcferred only tothe law and order sitvation
§0, it is not unparliamentary.

MR. DEPUTY SPEAKER: I hope
you will not raise it every now and then
and take the time of the bouse . Then you
would be doing and injustice o those
Members who want to raise many points
under rule 377 ... (Interruptions) I zm
giving my own reason. This has becn dis-
cusscd a few minutes back.

SHRI JANARDHANA POQOJARY:
(Mangalore) : Sir, on a point of order.
Rule 361 say that whenever the Speaker
rises he shall be heard in silence and any
member who js then speaking or offering
to speak shall immediately resume his scat,
I have been observing since morning that
even senior-most members like shri Jyotir-
moy Bosu, are violating and flouting this
rule. I expected a bettcr standard at least
from,P1oftssor Madhu Dandavate,a former
Minister. But 1 found on the other hand,
he was encouraging other members in
this. I am suggesing that these things must
be putan end to. I may pointouthere that

uhave also power tomaintain decorum.
nder rule 374, the Speaker may, if he
deems it necessary name a member who

**Expunged as ordered by the Chair.
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disregards the authority of the chair or
abuses the rules of the House by persis-
tently and wi'fully obstructing the business
thereof. Of course, I am not suggesting
that here. 1 am only requesting all the
members to observe the rules and maintain
de‘c0rum. (Interruptions) .. ....

MR. DEPUTY-SPEAKER: The
Speakerhassiready said thatifuny member
has any grievance regarding anything
that has not been permitted, he can m et
the Speaker in the Chamber.......... .

(Interruptions)

Mr. DEPUTY-SPEAKER : cannot do
more than that.

ftww faww AW (FEIMR)

[uTewer oY, g FE A T AW

g ? Ig A O § I giAT IR |

AT WAl (FTUTY) S

& £@ 0 PewwT g aheT ... ..

(Interruptions)

MR. DEPUTY-SPEAKER : It
is not fair on your part. I make an
appeal to you. I have to conduct the
proceedings of the House. Unless you
cooperate, I cannot do anything. There-
fore, you please sit down. Now matters
under Rule 377. I am not permitting
anybody to raise any other issue.

SHRI MANI RAM BAGRI (Hissar) :

Sir, I am on a point of order.

MR. DEPUTY-SPEAKER : No
point of order. I have taken up matters
under Rule 377. Prof. Madhu Danda-
vate. (Interruptions) No. point of order.
Point of order cannot be raised any time
and every time. I am not permitting
any pomt of order. Now, Mr. Madhu
Dandavate. (Interruptions). Point of order
is not to bring the House in disorder.

st WAt o anred . ST Sy, 9%
Cie I Al I 1k

USRS
Pe=w™ A T T g, Pewer 7T &7,
qEr ¥ &7, g g AR FEwA g7,
®'E TGT & HIW AAM?
MR. DEPUTY SPEAKER : I ap-
eal to you. you are a very senor
ember- - - (Interruptions). 1 have gone
to the Matter under Rule 376. I am not
going t~all'w any body to speak, you
please sit down Mr. Dandavate.

SHRI JYOTIRMOY BOSU :
Sir, you kindly read Handbook, page 14,
sub-rule (vi), para 8gr.

(Interruptions)

CHATTRA 5, 1902 (SAKA)
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MR. DEPUTY SPEAKER : I have
read it.

SHRI JYOTIRMOY BOSU : Sir,
the Members are agitated about many
things. Mr. Ram Vilas Paswan has
said about the murder of Gautam Jai-
singhani. Then: -

MR. DEPUTY-SPEAKER : Please
sit down. What Mr. Paswan raised has
been withheld by the Speaker and there-
fore, I would request you, Mr. Paswan- - -
(Interruptions). I would request you to
meet the Speaker.

SHRI RAM VILAS PASWAN :
Why ? You are in the Chair.

MR. DEPUTY-SPEAKER : I am
in the Chair. Now I am not permitting
you to discuss the subject here. That 1s
why Chair’s ruling . Now, matters under
rule 377—Prof. Dandavate.

SHRI  JYOTIRMOY BOSU :
Sir, you have to regulate the House.
I have drawn your attention to a subject.
(Interruptions).  Sir, Mr. Ram Vilas
Paswan has talked about Gautam Jai-
singhani’s murder and the p)lice have
so far failed to apprechend the culprits.
Now, the whole Opposition has talked
about the Assam issue which is a burning
issue in the country. Then a letter from
Justice Bhagwati, a Judge of the Supreme
Court flattering the Prime Minister
openly in a public lctter. (Interruptions).
Sir, what I have quoted from the Hand-
book, that makes it more or less mandatory
for you toread out the adjournment motion.
You kindly read out the adjournment
motion which you have received.

MR. DEPUTY-SPEAKER : Con-
sent to the adjournment motion on Mr.
Gautam’s murder has been withheld by
the Speaker. With regard to the other
things which Mr. Jyotirmoy Bosu mention-
ed, he has already told you that you should

to his Chamber and discuss the matter
%o'hercforc, that is also my ruling on this*
I cannot do anything other than tha |



MR. DEPUTY-SPEAKER : You
will all agree that the House is conducted
under certain rules and regulations.
If the rules are violated:--

St TR qAHT O qg AW

FT gifow P& 78 geT @ow, gw &
- ST § g AN

MR. DEPUTY-SPEAKER : I have
understood. From your emotion, I can
know what subject you are speaking on.
Your emotion itself is a language.

You have to meet the Speaker in his
Chamber and discuss it with him and come
to a conclusion. That is my decision.
Prof. Dandavate.

PROF. MADHU DANDAVATE
(Rajapur) : I have been permitted to
raise the issue of Assam blockade under
rule 377, but I wish:--

MR. DEPUTY-SPEAKER : No,
you bave to read what you have given
In writing. I will not permit.

SHRI INDRAJIT GUPTA (Basirhat) :
You cannot force him. He may not
excrcise his right.

MR. DEPUTY-SPEAKER : You
have been a Minister and all that. Don’t
pPut me in an embarrassing position.
You must read out what you have given
in writing.

PROF. MADHU DANDAVATE :
Apart from being a Minister, I have
been in Parliament from 1971. I
only want to tell you that I am glad that
the Speaker has allowed me to raise the
issue under rule 377, but because the
adjournment motion has not been per-
mitted, all of us will take up the matter
with the Speaker, and I forego my right
to raise the issuc under rule g77.
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SHRI P. M. SAYEED (Lakshadweep):
I am on a pomt of order Mr. Dandavate
has given notice of a statement under
rule 377 and he cannot withdraw that.
(Interruptions). Mr. Bosu, you are not
the Presiding Officer, keep quiet. Don’t
play with me. I am a senior Member.
I will pay you back in the same coin.

Mr. Dandavate has given notice of a
statement under rule 377 and it becomes
a property of the House when it is admitted.
Now, unless and until permission is sought
from the House, he cannot withdraw
it unilaterally. That is my point of order
and I want your ruling on that,

MR. DEPUTY-SPEAKER : He
can always take any decision. He is not
raising the matter now.

SHRI P. M. SAYEED : Can he
unilaterally take that decision.

MR. DEPUTY-SPEAKER : He
has equal right to raise it or be absent
from the House.

PROF. MADHU DANDAVATE :
I am on a point of order. Because such
incidents will happen again and again.
I am raising on a point of order on this,
Any motion for which notice is given
and which is already circulated, when
it is moved, it becomes the pr perty of
the House. But as far as the notice of
a statement under Rule 377 is concerned,
80 long as I do not read it in the House,
in that case, it does not become the pro-
perty of the House and there is no question
of seeking the permission of the House
to withdraw it.

SHRI K. LAKKAPPA (Tumkur)
I rise on a point of order under Rule 339,
which reads :
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“A Member who has made a motion
may withdraw the same by leave
of the House.

The leave shall be signiﬁed not upon
guestion but by the Speaker taking the
pleasure of the House. The Speaker
shall ask : ‘Is it your ?lwsure
that the motion be withdrawn’ ? ....

MR. DEPUTY-SPEAKER : He
has already said and I and you also know
that this is not a motion. It is a
statement.

SHRI K. LAKKAPPA : The rule
is very clear.

MR. DEPUTY-SPEAKER : It
is a statement.

SHRI K. LAKKAPPA : 1 am
only reading the procedure  under
Rule 339, which naturally applies here.
The procedure has been clearly laid down.
It cannot be withdrawn swe molo, be-
cause he has already moved it. A
typed note has been sent to the Speaker
and you bave called him. When you have
called him, Rule 339 is to be applied
and the formality isto be observed, It
has not been observed.

MR. DEPUTY-SPEAKER : Rule
339 very clearly states : ‘““A  member
who has made a motion- - -’

Now, a statment under Rule 377 is
not a motion.

SHRI K. LAKKAPPA :
a motion ?

MR. DEPUTY-SPEAKER : It

is not a motion.

SHRI K. LAKKAPPA :

motion.

MR. DEPUTY-SPEAKER : He
has given in writing. It is not a motion.
That is my ruling.

SHRI K. LAKKAPPA : For a
motion which has been moved, Rule 339
is to be applied.

MR. DEPUTY-SPEAKER : Now,
Shri Madhukar.

Is it not

It is a

12.59 hrs

MATTERS UNDER RULE 377
(i) REPORTED DEATH OF A PATIENT
IN PATNA HOSPITAL

ot wwer Pawr e (wideRd) ¢
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13 hrs.

MR. DEPUTY-SPEAKER : SHRI
Eia Mohan——absent.

(ii) Reported crection of a high wall
by  milatiry authorities encircl-
ing, thereby Peenya plantation
village in Bagalore and causing
Difficulties to  villages.

SHRI T.R. SHAMANNA (Banga-
lore South) : Mr. Deputy-Speaker,
Sir, please permit me to make the follow-
ing statement under Rule 377 regard-
ing the difficulties of the residents of
the village by name Pinya Plantation
West of Hospital Town, Bangalore=
560015.

This village consists of about 1000
semi hutments. The residents are mostly
from Scheduled Castes. They are resid-
ing here for the past 40 years or so.
Their elders have come from Tamil
Nadu to serve British officers working
in the Military establishments. Near
this village the Italian War prisoners
were impounded. After World War 1I,
these Tamilians made a colony and stayed
there permanently, The residents are work-
ing in ncarby factories or doing other petty
jobs. The living condition of these people
is far {rom satisfactory. They arc denied
of all civic conveniences as that of
roads, lielit or water drainage.

A difficult situation has been creat-
ed for these poor Scheduled Caste
people and other weaker sections. The
Military authorities are now .encu'cl-
ing this village by erecting a high wall

. I am told, a narrow pasage
of 4 or 5 f. will be left and I am
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convinced that this village will become
a mini-jail. The eaith work is complete
and the wall, I am given to under-
stand, will be completed within a short
time, within 2-3 months.

Several petitions of the people to
the authorities (both Civil and Mili-
tary) have not got any relief.

Before Ileft frr Delhi on gth of
March, 1980, I went to the spot and
was satisfied myself that the gri-
evance i8 genuine. It is a fit case for
the intervention of the Central Govern-
menty

I make an earncst appeal to the
Government to intervene in the matter,
An immediate stay for the construction
of the massive compound wall has to
be given. Suitable relief may be given
after examination of the case. I trust
that the Government will help these
poor residents of the village.

(iii) REPORTED CLOSURE OF ANDAL
CAaPSTORAGE BY Foop CorroRATION
or InNDIA

SHRI KRISHNA CHANDRA
HALDER (Durgapur) : Mr. Deputy-
Speaker, Sir, 1] am raising the following
matter of wurgent public importance
under Rule 377.

The Food Corporation of India
as closed down 4 months ago Andal Cap-
storage. 600 employees have been thrown
out of job rotting in the streets and
facing starvation. On 22nd February
the employees marched to Calcutta
Zonal Office and staged dharna for
restoration of Andal QCap-storage.
This Cap-storage is within  Asansol-
Durgapur area. Since West Bengal
is facing a severe drought, these stor-
ag.s were catering the nceds of food-
grains for industrial area of Durgapur
and Asansol and drought affected dis-
tricts of Bankura and Purulia. Consi-
dering all these aspects, I request the
hon. Minister and the Government to
immediately withdraw the  close-down
orders and reinstate 6oo employees to
save from starvation. The Agriculture
Minister is requested to intervene per-
sonally and make a statement on the
floor of the House,

(iv) Sick rNITS OF AGRO-SERVICE CLNTRES
IN MAHARASHTRA

SHRI UTTAMRAO PATIL
(Yavatmal) Mr Deputy- Speaker,
Sir, with your permission, 1 would

like to raise the following  matter

of urgent public importance under
rule 377.

Under the scheme of Agro Service
Centres for the educated unemployed
sponsored by the Ministry fof Agri-
culture, Government of India, and
implemented by MAIDC in the State
of Maharashtra, there arc alarge number
of units which have become sick and the
entreprencurs  who took loan to set
up such centres are unable to repay
loans due to faulty ;projects, infeasibility
of tractor units, competition with coope-
rative and lccal markets, faulty pro-
cedure, etc.

. The concerned banks have filed
suits against sach .oits and their gua-
ranteers who had come forward © with
good motives now have to suffer,

There is an urgent need for the
Government to intervene and get with-
drawn all these legal proceedings and
re-assist by giving total inwrest sub-
sidy, tractor tax exemption, for trac-
tors given to such units, etc. or the
MAIDC should take over such sick

units and reorganise thesc units,

13 05 hrs.

STATUTORY * RESOLUTIONS
RE PROCLAMATIONS IN RELA-
TION TO THE STATES OF BIHAR,
GUJARAT, MADHYA PRADESH,
MAHA RASHTRA, ORISSA, PUN-
JAB, RAJASTHAN, TAMIL NADU
AND UTTAR PRADESH.

THE MINISTER OF HOME
AFFAIRS (SHRI ZAIL SINGH) : 1
beg to move :

“That this House approves the
Proc’amation issued by thc President
on the 17th  February, 1980 under
Article 356 of the Constitution
in relation to the State of Bihar”,

MR. DEPUTY-SPEAKER : You
can move all the Resolutions,

SHRI ZAIL SINGH : I beg to
move :

“That this House approves the
Proclamation issued by the President
on the 17th February, 1980 wunder
Article 356 of the Constitution in
relation to the State of Gujarat”,

I beg to move :
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“That this Housc approves the
Proclamation issued by the President
on the 17th February, 1980 under
Article 356 of the Constitution in
relation to the State of Madhya
Pradesh”.

1 beg to move :

“That this House approves the
Proclamation issued by the President
on the 17th February, 1980 under
Article 356 of the Constitution in
relation to the Statc of Maharashtra™.

I beg to move

“That this House approves the
Proclamation issued by the Presi-
dent on the 17th February, 1980 under
Article 356 of the Constitution in
relation to the State of Orissa.™

I beg to move :

“That this Houde approves the
Proclamation issued by the President
on the 17th February, 1980 wnder
Article g56 of the Constitution in
relation to the State of Punjab’,

I beg t) miwve :

“That this House approves the
Proclamation issued by the President
on the 17th February, 1980 under
Article 356 of the (onstitution in
relation 1o the State of Rajasthan™,

I beg to move :

“That this House approves the
Proclamation issued Dby the President
on the 17th February, 1980 under
Article 356 of the Constitution in
relation to the Statc of TamilNadu'.

I beg to move :

«That this House approves the
Proclamation issuedd by the President
on the 17th Februar, 1900  under
Article 356 of the Constitution in
relation to the State of Uttar Pradlesh™,

SHRI G. M, BANATWALLA
(Poonani) : 1 am on a point of order,
I have  given you notice aheady. {
will make my submission and you iay
give vour ruling.

It is a w'll cstablished procedure
that the attention of the House can be
drawn to any important aspect connec-
ted with the Proclamation imposing
President’s rule, the approval for which
is  sought, and is important
aspect is brought to the notice of the
Housc by moving amendments to the
motion, For example, just to  give
only one example to be brief, Isay....

SHRI ZAIL SINGH : Sir, I want
to say something....

SHRI G.M. BANATWALLA :1I
have risen on a point of order,

MR. DEPUTY-SPEAKER : He
{l;aqshraiscd a point of order. Let him
nish,

SHRI G. M. BANATWALLA :
In 1961 also when the Proclamation
with respect to Orissa was before the
House, two or three amendments were
also moved, Therefore, Sir, 1 give
notice of an amendment drawing atten-
tion of the House to an important
aspect connected with the Proclamation
saying that we regret that, especially
in view of the prevalent atmosphere
of suspicion and tension and sharp
controversy with respect to the ambit
of article 356, there was no prior con-
sultation  with the Parliament in an
attempt to evolve healthy norms as
would avoid all lurking suspicion
and escalation of tension and as would
also provide a protective device against
misusc or abouse of article 356. So,
I give a notice saying that we regret
this and wanted these words to be
added at the end of this particular
Resolution, Now, Sir, I draw your
attention. ...

MR. DEPUTY-SPEAKER : You
have already raised it before the speaker
and he has given his decision, I will
give the decision here.

SHRI G. M. BANATWALLA :
Please listen to me, Sir , I have not
yet completed,

MR, DEPUTY-SPEAKER : Please
complete,  Yeu have already raised
this, We can give our decision,

SHRI G. M. BANATWALLA :
About article 356 and all that, I have
glready mentioned, I have alrecady given
It to you In wiiting mentioning the
various rulls and the fact that this notice
was being ygiven drawing attention to
an nnportant aspect and that the amend-
ment should be admitied. I should now
be allowed to move my amendment
to this particular Resolution.

MR. DEPUTY-SPEAKER @ You
have alicady written 1o ihe Speaker,
and 1 will read out the decision he _has
given.

SHRI1 G. M. BANTWALLA : I have been
elected to the House and not to the Chamber
of Speaker. Please, let me know, Sir,

‘yes’ or 'no’, whutever is the - decision,
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MR. DEPUTY.SPEAKER : That is
what I have said. - I will give my de-
cision now. I have listened to what you
have said,

The statutory requirement is that the
Government must  place it before the
House and unless it is approved by both
the Houses, it shall automatically stand
revoked or lapse after two months. This
i8 the form in which Government has
to seek the approval of the House. If
the House is not going to give that appro-
val, of course, it would go automatically,
But there cannot be any substitute motions
or any such Statutory Resolutaion which
is enjoined by the Constitution itself to
be brought in that particular form. If
it is not passed in this form, no other
orm would be sufficient to give it ex-
tension. So, no question of any other
form arises. Either the House approves
of it or it goes out automatically. It
cannot be modified or amended.

SHRI G.M.BANTWALLA : Mine is
not a substitute motion. There is a
misundcrstanding. Mine is a simple
amendment saying that at the end of the
motion, the following words be added,
namely **- -but  regretr -7

MR. DLPUTY SPEAKER : [ have alrcady
said that it cannot be modified o1 amended.

Mr. Zail Singh

SHRY G. M. BANATWALLA : Ithas
been donehere.I have quoted 10 you.

MR. DEPUTY-SPEAKER : It has not
been done.

Mr. Zail Singh.
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MR. DEPUTY-SPEAKER : If yon

address me.

SHRI RASHEED MASOOD : Iam
addressing you, Sir.

MR. DEPUTY-SPEAKER : You doi’t
see them.

SHRI RASHEED MASOOD : I cannot
closs my eves and cors.

SHRI CHANDRAJIT YADAV (Azam=
garh) : He saddressing you and adduess-
ing the House.
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MR, DEPUTY-SPEAKER : 1If you
address me- -«

SHRI RASHEED MASOOD ;: I am
addressing vou, Sir.

MR, DEPUTY-SPEAKER : You don‘t
see them.

SHRI RASHEED MASOOD :1I cannot
close my eyes and ears.

SHRI CHANDRAJIT YADAV: He is
addressing you and addressing the
Houee.
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MR, DEPUTY-SPEAKER - Now, Mr.
Mohan Lal Sukhadia,

ot #igw ww  wetEen  (IEUR):
IUTTE WEIAT . . .

SHRI SOMNATH CHATTERJEE
(Jadavpur): Sir, may I know how many
hours have been allotted for this discussion ?

MR. DEPUTY-SPEAKER : Nine hurs
have been allotted f r this discussion. If
you want party wise, I can tell you that
also. A total of nine hours have been
allotted. Now I call Mr, Mohan Lal
‘Sukhadia.
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SHRI GULSHAN AUMED (Satna):
Mr, Deputy-Speaker, Sir, I rise to  support
the motion moved by the hon. Home
Minister. Before I say anything on this,
I would like to read Article 356 of the Cons-

titution which reads like this : ‘‘If the
President on receipt of a report from the
Governor of a State or otherwise, is sa-
tisfied that a situation has arisen in which
the government of the State cannot be
carried on in accordance with the provi-
sions of this Constitution, the President
may  Proclamatior (a) assume to
himself all or any of the functions of the
Government of the State and all or any of
the powers vested in or exercisable by the
Governor or anybody or authority in
the State other than the Legislature of
the State; (b) declare that the powers of
the Legislature of the State shall be
exercisable by or under the authortiv of
Parliament.” In this regard, Article
355 is also important whch says: “It
shall be the duty of the Union to protect
every ,%tate against external aggression
and jinternal disturbance and to eusure
that = fie government of every state
is ca. T'ed on in accordance with the pro-
visions’ of this Constitution,”

After the recent Lok Sabha elections,
the ruling parties in these States were
completely routed. When this kind of
thing happens, naturally a kind of climate
iscreated; a climate of uncertainty, diffi-
dence and disrespect at every level of admi-
nistration is created. Some kind of doubt
also arises whether the ruling party in
the States, I mean the State Governments or
the Assemblies, have the confidence of
the electorates or not.

The pandits of Constitution are of the
opinion that if the ruling party « f the State
Government or the State Assem blics
loses the confidence of the electorate,
then that government becomes very
undemocratic. Qur basic structure of
the Constitution is democracy; demo-
cracy means that the government should
be carried on with the broad consent of
the people. When the consent of the
people has been withdrawn, thc State
Government have no moral right to
rule that State. When a kind of atmos-
phere is created which is f{ull of uncer-
tainty, diffidence, a threat to law and
order arises.

AN HON, MEMBER : What about
Haryana ?

SHR1 GULSHER AHMED : When the
hon. Member from Haryana speakes,
he will give you a fitting reply. I am
from Madhya Pradesh. I will give
you the reply later on. You forget for-
the time being that I am speaking from
Haryana. 1 think he should know that
this is my first speech, maiden speech.
and you should observe that convention..
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I was saying that when such a situation
comes into existence where thereis an
uncertainty and diffidence, a scrious
threat to law and order situation,
then it becomes very necessary that the
State Governments or the Members of
the State Assemblics should go to the
people and get a fresh mandate from them,
because the results show at least—I am
talking of Madhya Pradesh—that out of
40 secats, Congress I has won 35 seats
and has obtained about 48 per cent of
votes ; the ruling party got only 31
per cent of votes. The ruling party
got oaly 31 per cent, which means 69
pr c*nt were against the ruling
partv., [nat iy the justification.

B *sides, what happened after
this Parliament came into existence as
a esult of clections? An important
anndm~nt of the Constitution was
made and was passed by both Houses of
Parliament. The Home Minister of the
Government of India sent a communi-
cation to all the chief ministers that within
a spscific period it should be ratified.
As my fiiend said, though ratification
is not a legal necessity but because the
practicc had come into cxistence that
am=ndm-nts to the Constitution should be
ratified by the state assemblies, the commu-
nication was sent with the objective that
itshould be passed by the state assemblies
within a  specific time.  When
the Secretary of the U.P. Vidhan Sabha
lail it on the table of that House—the
proceedings of both the Houses of Parlia-
wment and the resolution—for ratifying
the amendment, a motion was moved
from the ruling party saying that the
House be adjourned # die, That
**arly inlicates the intention that the
ruling party or the state government of

3158

U.P. did not want to ratify it butwanted tc
adopt delaying tactics so that it coulc
not become the law. After the ratifica~
tion ithas to be placed before the President
for his signature and then only it would
become law. The same thing happened
in Maharashtra. The moment the 45th
amendment came before the House, there
was uproar in the House and the house
was abruptly adjourned. Thus the states
showed anextreme spirit of non—cooperation
to whatever good things were being done
by the Union Government headed by
the Congress Party, Take the Preventive
Detention Act against profiteers and
hoarders which was passed by two houses
of Parliament. Some chief ministers
stated boldly and openly that in thejr
states they were not going to implement
that Act. Everybody in the Congress
Party was saying during the elections that
if they came in power, they willsee that the
rise in price is checked or that the prices

are reduced. This was one of the mea-

sures which was passed by Parliament,—

ir mediately after it came jnto existence te
prevent people from hoarding essential

commoditics like diesel, kerosene oil,

sugar ctc. and selling them in black-

market. But some chief ministers openly

said: we are not going to implement

it—Besides, as my friend said, something

happened in the other House which did

not happen in this country during the

last 35-36 ycars. The Motion of Thanks

to the President was amended. That

shows the spirit of non—cooperation from

those parties which were in power in

different states. After these things came

to light, it became necessary that the state

assemblies of those states should be dis-

solved. As I said carlier, well, they have

lost the confidence of the people. The

Government becomes undemocratic, The

democracy is the basic  structure

of our Constitution. I think the President
or the Union Government who has autho-
rired the President to fu this proclama-
tion, they were quite justified in making
this kind of proclamation.
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[Shri Gulsher Ahmed]

I do not ant to repeal what my friend
pas said that in 1977 'thue gentlemen
gitting on the opposite side had done the
same thing. To-day they cannot suy that
we have done something illcgal or un-
constitutional or immoial,

SHRI SOMNATH GH:\'I‘I:ER_]BE
( Jada.\f'pu") : Mr. Deputy Speaker,
today the entire parlfamr_:ntar}f process
in this country is being sought to be
polluted by asking the imprimatur 'oi this
august House to S&ﬂctlf}’. an ]llcgul,
undemocratic and unconstitutionz] and
anti-prople diktat of !.h'(‘ resurrgent autho-
ritarian forces in this country,  The
trouble is, the rule of Jaw 1s an anathema
to the present ruling party Whld_l treats
as we have seen froin our experience in
the past, it treats the (}'onsgi[ution as a
mere plaything. It thr:vcs' in. the most
grotesque forms of constitutional per—
veriities, as we have scen durjng ETaect--
gency and as we have scta recently by
the manner in which the nine State
Asssmblics have been dissolved, We
are going back to the draconjan form of
misrule in this country and ar a very
rapid rate. Even the vencer of demo-
cratic norms and principle is not being
attempted to be nlalljlta.{ntd. Any facet
of any  Constitutional authority has
hren n'ppl‘d, upcn 1)}’ the recent d"cisi(}n
of this Government and what we (ind
today, the ecmergency profile in all jis
ugliness. The ruling party ought to
remember, it has come to power on the
negatjvc reaction Uf_a.ll angry minori(}.
in this country; against Janaia and the
Lok Dal rule; there was no issue before
the last Lok Sabha clection before the
people whether the Cental Government
is carried on by a particular political

arty must have its own hegemony over
the State Governnient there was no such
issuc, People were not asked to give a
mandate on such an issue. Even then,
the attempt is being made on the basis
of the so~called man date to strike at the
very root of one of the basicfratures of
our Constitution viz., the federal struc-
ture of the Constitution.  We have seen
that during the last Lok Sabha election
and even thereafter when the by—elections
were held, where the left forces were or-
ganised, where  left and  democratic
forces are strong and where there jy po-
pu]al' State GOV'CI’TIIIIC!I[, the ruling party
has not found any place to put its legs
there. There it kas bheen Uunceremo—
niously rejected by the people of West
Bengal, Tripura and in Kerala eyen after
the last Lok Sabha rlection.  Therefore,
we have seen that the conscious people in
this country of West Bengal,  Iripura
and Kerala, have shown their political
maturity by rejecting the authoritarian
force and in  affirming their faith in

14.00 hrs,

democ;acy, It cannot be denied that
the fedcral structwe is cne of the Lasic
features ol 1le Constitut,;cs. Tlhe & ) EXy (K2
Court has said it. Now they are swearing

by the Suprcme Court. The Supieme
Court hLas said it,

SHRI GULSHER ALMED: TLe
Supreme Court has said that our Consti-
tution is more unitary then federsl.

SHRI SOMNATH CHATITILRJEE:
I did not interrupt bim wlen le wa-
speaking.  Still, 1 will 1cpiv to him.

AN HON. MEMEER
muiden spct"(‘h.

It was b

SHR1 SOMNATH CHATIERJIL :
Whatcver 1l fide 27 stipetune we ba
moour Corsin aay, thit is ¢ore of (1
basic featiyes., 1, Ty e wndersia
before you make your maiden cbstruc-
tion, (Interruptions).  Thesrefore, LL:
founding fatl:icis of our Constitutilen i
their wisc ¢m proviced thatin o vastcountry
lite ours wibch isalmost of tle size of &
cortircr t havirg 650 million people,
a fedeic] ivstem of government should ke
in force, with weli-defireg powers.  Th
Seventh Scheculc is there, Federalisn
whatever the type may be, nceessarils
enjoins the pestitilitv of bevirg ore part
rulicg atthe Centre and different politics !
parties rulirg in the States, 1t hay porec
in 1c67. The prople had consciously
voted ont the Congress firm scven States,
but in the Centre in 1967 tlte Congres:
came to power. In the same State,people
have voted for different political partics—
or one party in the Assembly clection and
or another party in the Lck Sabba
election.  This is the minimum require-
ment, minimum harsisfor a fideralstructure.

SHRI GULSHER AHMED : A
converition was created in 1977 and we
are following it,

SHRI SOMNATH CHATTERJEE :
You are following only thosc conventions.
Don’t cite the Janata rult as a scapegoat
everytime. Wearesickof teing reminded
of the Janata legacy.  If you fay that you
arc perpetuating the Jarata-Lok Dal
rule, then we ¢ax underst and that this
Government is nothing but a continua-
tion of the Janata-Lok Dal rule. The
people of this country will krow it
Don’t give tke excuse cf Janata rule.
If I am given the time, I shall deal with
it. Let us not go on quoting ad infirifum
in a nauseating manner what is not re-
levant to this matter., What I was
trying to impress upon this Flouse wat,

)
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the minimum basis of a federal structure of
a constitutional set-up postulates that there
may be different political partigs in power
atthe Centre and in the different states.
Even today the only ground which has
been put forward by the Home Minister,
who seems to be at home only in non-
functioning and malfunctioning, is that
the resuit of the Lok Sabha clection of
1980 justified the dissolution, 1 hezrd him
with patience because I wantcd to know
what reason would be put forward.
There was no other ground. So many
things are being added by hon., members
of the ruling party, realising that the reason
put forward is not satifuctory or
convincing. Today thay are espousing the
theory that whenever there is a change of
the Government at the centre even by a
minority vote, ¢ven in States where the
ruling party has got a hopelessly minority
vote, the State Government must be dis-
missced, irrezpretive of their functioring,
irresp:etive of th¢ politieal will of the
people there, imrespective of the choice of
the prople there, irrespective of the fact
thatthere wasstillatleast twoyems8® {ime
when they will hbave Lo vote,  The trouble
in this country is that tkis present ruling
party ut the Centre is making a deliberate
and caleulaied attempt to concentrate
power o the Centre at  the expense of the
States and necrmzarily they have to take
anti-consiitutioral, anti-preple and  un-
democratic measimes to do that, Sir, 'We
cannot forsrer  the  1975-197% histcry.
We cannct forget the 30 vears of Congress
ruir.  We cannot forget that Mrs. Indira
Gandhi had been the Prime  Minister
from 1966 onward., an uninterrupted
period of 11 years,  You cannot oblittrate
history by a mere temporary majority
toduy which you bave got again. There-
fore, we have noticed that attenpts have
been made te form a unitaryform of Govern-
ment in this country with the oliject that
no State shail be ruled by any party which
is not conuolled by the party in the
Centre, namely, the Congress (1). The
argument that is put forward and very
aptly commenicd upon by one of the very
leading journals in this country, is that a
State Government would necessarily obs-
truct so called progressive measures of
the Central Government from being carried
out; thercfore, the Government is presu-
med to be an antagonisiic Government in
the State and, therefore, must be dis-
missed.  Therefore, the whole attumpt
is nothing but to creatc a monopoly rule
of the Congress (1) Party not only at the
Centre but in all parts of the country
irrespective of the peoples’ views, irres-
pective of the provisions of the Constitu-
tions.

My hon. friend here in this maiden
speech started with Article 356 of the

Constitution,  Wuat aos it say ? It
PN

“If the President, on receipt of a
report form the Governor of a
State or otherwise, is saticfied that a
situation has arisen in which the
government of the State carnot be
carried on in accordance with the
provisions of this Constitution,.”

You are only stressing on “otherwisc”
and nothing clse. Admittedly in these
cascs, there have been no reports from
the Governors. Then what is “other-
wise’’? Somcbody has gathered: the
information.  What is the information?
That the Government of a State cannot
be caritd on in  accordance with the
provisions of the Constitution.  What
has your Giani Home Minister, the
learned Home Minister, cited  in his
opening  speech P He said  that the
State  Governments  could not have
bren carried on according to the pro-
visions of the Constitutior of India,
What situation lta. he discloscd here
before this House ? If you come to the
House as a mere ritual to get the
proclamation passed because you know
that you have got a majorty although
with a minority vote, then you can take
the House for granted; you nced not
disclose. Rut if you have any respect
for democratic traditions, if you want
parliamentary democracy in this country
to survive then it was your Lounden
duty to take this House wzirh represents
the political will of the pcople of this
country, into corfidence and to tell the
House ard through the Hovse to the
people of this country how and in what
manner these governments  were not
acting according to the Constituiicen of
India. The only thing put forward was
mandate against it.

A very popular judge of the Supreme
Court—popular to tle ruling party—
whose lettrr bas come out and received
wide publicity, has wclcome the ad-
vent of the authoritarian forces in this
country, 1 am very sorry to say that
this is the way the judiciaiy is behaving
in this country. Mav I quote two lines
from the decision of that very leaiped
Jude, from the Supreme Court jrdgement
which my friends have been refaring ?

May I, with your kind permission, quote
the judgement? 1t says :

*“The defeat of the ruling party at the
Lok Sabha elections cannot by it-
self, without anything more, support
the inference that the Government
of the State cannot be carried on
in accordance with the provisions
of the Constitution of India*
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Therefore, mere loss in the Lok Sabha
elections does not mean that the Govern-
ment of a State cannot be carried on in
accordance with the Constitution, according
to the judgement of Justice Bhagwati.
This is what he took pains in the judge-
ment to clarify. In most of the States,
from Bihar to Himachal Pradesh, the
Congress was wiped out and there was
not a single seat that it could obtain;
that is what was stressed by the learned
Jjudge in his judgrment, which is being
cited as an authority for their constitu-
tional outrage, and the learned Judge
says it because the Congress Party had
lost all the seats and the Janata Party
got the majority of not only all the seats
but the preponderant majority of votes.
Therefore, it was held that the mere ground
of loss in the Lok Sabha elections could
not be a ground for claiming that the Go-
vernment of the State cannot be carried
on in accordance with the provisions
of the Constitution of India.

What is the percentage of votes that
the ruling party got in UP, in Bihar
and in M.P.? Even with all the jugglery
of arithmetic they could not make it a
majority of votes Accorrding to them
the mandate of the people is, so long
as it is in favour of the Congress(I),
whatever may be the percentage. If
they have got 35 per cent votes in Orissa,
65 per cent votes are against them, al-
though thgy gave the slogan of a stable
government, on what basis today the Home
Minister of this Government, | ustifies
the dismissal of the UP Govern-
ment, justifies the dismissal of the Bihar
Government, justifies the dismissal of
the MP Government, except that they
might have got a mnjority, even though
that is not a ground ? But if the
support in the Lok Sabha elections,
the vote in the Lok Sabha elections, the
result of the Lok Sabha clections, i3 the
only criterion put forward, which is
against the Suprem~ Court decision, they
must justify it and try to satisfy the
people that these are the percentage of
votes on the basis of which we have come
to the decision that the p=ople w:re against
the State Governments.

My hon. friend of the Congress(I)
was talking of undemoacratic Governms=nt.
Their own proteges are today carrying
on this agitation in West Bengal against
Assam, the whole object of which is to
create a law and order situation, agiinst
the interests of the country, against the
integrity of this country, even agiinst the
unity of the people of this country. The
Prime Minister is openly saying she is
against it, her Government is agaiast it,
her party is against it, but her proteges,
her supporters, they are carrying on

this so-called movement there. Today
is there any doubt as to what the people
of West Bengal want, in whose favour
they are, whether they are in favour of
the Congress(I) or in favour of the left
forces? The resent by-clection in Sera-
pore on 24th February have shown i,
the result of the Kerala elections has shown
it. What justification they will put
forward for their manoeuvre, for their
manipulation, except that they will suc-
ceed in creating a law and order situation
for the purpose of dismissal of the West
Bengal Government? Therefore, let them
say that they are intolerant of any
opposition, let them be frank, let them
say they want their own svstem of adminis-
tration to prevail all over the country,
whatever it may be, whether according
to the Constitution or not does not matter,
whether it is according to the genius and
the spirit of the Constitution or not
does not malter. Let themm say their
only aim is to perpetuate a one-party
rule, and that too a dyvnastic rule, the
worst type of authoritarian rule.

Whatever may have happened, the me-
mory of the people of this country is
not that short. Some people do not learn
the lesson of history. The leaders of
the present ruling party were uncere-
moniously thrown to the dustbin of history.
Today they have again come back to
power, as I said, by reason of the people’s
vote, angry rejection and angry reaction
of the minority. But they should not
think that they are here for keeps. The
people will judge them. If these au-
thoritarian tendencies do not stop at the
beginning, at the carly stages, these will
go on escalating and nobody will be spared.

As [ had said, during the Emergency
and prior to the Emergency in the ear-
lier Houses, when the MISA  Bill had
been passed, I had told many of my friends
opposite then that ‘‘today don’t gloat
over it, you may be victims one div of
that MISA and many of them were victims,

Sir, if th~y apply a comnin standard,
if they have faith in democratic principles
or in constitutional norms, then how do
they allow the Haryana Government to
survive? Did the people there vote
for Mr. Bhajan [Lal and his iminions?
Did they vote for him? Did they vote for
Congress? Did they vote for  Bhijan
Lal ¢ la Congeess model 2 Is  this
the way you are interpreting the Consti-
tution today? What about Hiyn:chal
Pradesh? Sir, this Goivernment does
not only believe in authoritarianism
and authoritirianism alnie. it do=s
not stop at takiny recoharss to any method
to perpcluite this hegemony. That is
why large-scale defections  are being
permitted, defections are being  en-
couraged, Government is being formed
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of defectors only., Those who have
been elected against the Congress by
defeating the Congress(I) candidates are
today realising that the Congress(I) must
have been voted to power and they are
switching over to Congress(I). This is
the way the Government instead of
discouraging defections, are encouraging
them. The Ruling Party have got a huge
majority here and whatever may be the
method, they are encouraging de-
fections. It is pulling the very body
olitic of the country. It is a cancer
m the body politic. (Interruptions) Even
def-ction is justified on the basis of
Janata Party. Wonderful ! (Interrup-
tions) This is the attitude. There-
fore, Mr. Deputy-Speaker, Sir, we are
opposing these Resolutions, We are oppo-
sing these Resolutions because according
to us this is nothing but an outrage on the
Constituuon.

Sir, three hon. Ministers  publicly
gave wenl to some reasons, according
to them, for the dissolution. About the
honourahle Law  Minister, so far we
have seen his non-legal postures.

MR. DEPUTY-SPEAKLK : Mr.
Somnatly Chatterjee, yvour patty has been
allotted 39 minutes. You can take all
the «: nunufes, but if anybody else wants,
he will not be given anv more time,

SHRI SOMNATH CHATIERJEE:
The honourable Law Minister’s con-
wibution is, as I have said, that he is
enly taking up non-legal  postures—I
would not sav ‘illegal’  postures. He
has not put forward an astounding pro-
position.  Unfortunately, the Law
Minister on that side who had been an
eminent lawyer  suddenly  developed
a particular theory of law as soon as he
went to that side and became the Law
Minister, What did he say ? He
said there was a deliberate attitude of
non-cooperation that would be taken or
might be taken or has been taken. What
was the non-cooperation? That the
Forty-fifth  (Amendment) Bill  had
mot been approved.

Sir, these Houses were dissolved on
the 17th of February, within a month,
rather less than a Month, of the passing
of the Constitution (Amendments) Bill
By the Parliament, Which Assembly had
said that they would not pass it? All
the parties at the Centre had supported it
in beth the Houses.

'SHRI SMA.R MUKHER]JEE (Howrah)1
Nine cheif Ministersin their statements
supported it.

SHRI SOMNATH CHATTERJEE: All
the Cheif Minister bad supported this
Bill. Not a single Assembly had rejected or.
even criticised it., It was openly s
ported. Asa matter of fact, the political
parties had been suggesting that it should
have been brought even earlier. Therefore
that was the reason which as put forward:
Than he said that the so-called progressive
action of the Central Government would be
nullified by the state Governments. What
progressive policy has been nullified by
which Government ? Unfortunately our
Giani Ji here has not referred to that.
Our Giani Ji has only referred to the man-
date that s been given. The Home
Minister today fortunatelv has not given
to the other excuse he had given earlier, of
a breakdown in the law and order
situation. That has n)t been mentioned
by the h nawraib'e [ me Minister
I am not refering to the additional
so-called grounds and justifications
sought to be adumbrated by the hon.
Members on that side Dbecause thay are
not yet on the Treasury Benches. Every
body is having an eve on it, but all of them
are not being provided. Even Mr. Sukha-
dia’a sojourn to the Congress-T has not so
far been fruitful.  These pleas which are
put forward are specious, hollow and are
politically motivated and are nothing but
fabrications to justify the dastardly attack
on the States rights and powers and the
peoples’ rights under the Constitutions.
We would like to know froni the Govern—
ment and the hon. Home Minister on that
basis .they have spared Flaryana, Karna-
taka and Himachal Pradesh. At least let us
know whether our line of thinking is right
o1 wrong, and whether they can justify the
actions taken by them . (Interruptions)

I am not yielding.

SHRT ANANDA GOPALL MUKIIER-
JEE (Asansol) : First they supported the
Janata party, subsequently they supp rted
Mr. Charan Singh.

SHRT SOMNATH CHATTERJEE :
They are very keen some how to hold the
Assembly elections and to get 1id of those
Asscmblies, trying to get their own Govern-
ments while the going is good.

MR. DEPUTY SPEAKER : How do
you conclude that they would win the elec-
tions?

SHRI SOMNATH CHATTERJFE : I
am saying they arc hoping. They do not
want even to hold the elections because
they kmow what will happen.
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See what has happened in two month
Even today the full cabinet is not there.
The price risc is phenomenal. During the
last two months what has happened ? What
is happening in Assam ? The Prime Min-
ster, can find time to go to Narainpur, but
where more than a thousand persons have
been killed....(Interruptions)

A sinaster campaign of the worst type of
chauvinism is being carried on, and now
there is a campanign for economic
blockade, which one has never hear
during peace time. There is an econo-
mic blockade carried on by the members
of the ruling party between onc part
of the country and another, and we
are not even allowed to discussit on
the floor of the House.

SHRI ANANDA GOPAL MUKH-
ERJEE : What about Marichjapi ?

MR. DEPUTY-SPEAKER : When
you speak, you reply to him.

SHRI SOMNATH CHATTERJEE :
Therefore knowing that they have com-
letely failed to sovle any single pro-
Elem, their own party squabbles will
aggravate further, There 1s a comp-
letely non-functioning administration
in this country. What is happening
against the Harijans and advivasis,
what has happened in Delhi ? A Govern-
ment which let loose the police to make
a brutal attack, a barbaric attack on

the blind people...

SHRI JAGDISH TYTLER (Delhi
Sadar) : You read what the Presi-
dent of the blind Society had said,
how the people were planted. You
should be honest to the House. You
cannot make allegations like this.

(Interruptions)

SHR1 SOMNATH CHATTER-
EE: I do not think that Mr. Mukher-
):fc has yet made his maiden speech.
et him not a practice that by making
.only interjections. We will hear him
patiently when he makes his maiden

speech.

Therefore, what I am saying is,
wh :t type of administration is there in the
country today. In Delhi there was a brutal
lathi charge on the blind people, the
lawyers and judges arc being attacked
inside the :court precincts in Gwator
the Harijuns and  Advivasis  are
being burnt alive. This is the state
of administiation and therefore, they
are not goiag to have the process of
electioneering comf)leted in this country
as soon as possible. The people have
slready staited realising that we have

not got a civilised administration in
the Centre and in the nine States.
My point is, the Government has no
faith in the democratic way of func-
tioning, they havefaith only in un-
bridled authoritarianism. Today. we
are finding that the Central Ministers
are showing their great loyalty to the
constitution by holding out threats to
the duly, popularly elected State Govern-
ments which were not elected on
minority votes. Somebody is saying that
he will see what happens to the State
Government which does not enforce
the PD Act. Mr Stephen in the
euphoria of his bye-election victory,
in the first statement he made in Tri-
vandrum or in Cochin, I do not re-
member, had said that the Constitu-
tion provides sufficient provisions to
teach lessons to the State Gover-
ments. I want to,.....

THE MINISTER OF COMMUNI-
CATIONS (SHRI C. M. STEPHEN):
I would like to rise on a prrsonal explana-
tion, immediately after his speech.

SHRI SOMNATH CHATTER]JEE:
If I am mistaken, my hon. friend will kindly
correct me. But I am trying to refer to the
newspaper reports that I have seen. I want
tosay one thing before I conclude. I
would request the Members on the other
side, do not try to play with the unity and
integrity of this country, do not please
encourage what is being done by your own
party men in West Bengal vis-a-vis Assam.
You are playing with fire. !Interruptions)
Mr Tytler, you will have your full oppor-
tunity and I am not making any personal
attack. You have got sufficient hon. mem-
bers to espouse your cause.

MR. DEPUTY SPEAKER, Sir, what
I am saying is if they believe in India’s
unity and integrity’ if they believe that the
con ition of the pepole of this couatry, the
weaker sections which have been deprived
of minimnm necessities of life for years and

ears, for more than thirty years, is to be
improved, if the democratic processes are
expected to have better and safer roots in
this country, do not do what you are trying
to do. Think of the Constitution, try to
guide yourselves by the constitution and I
want to say with all sense of responsibility
and with a sense of seriousness also, please
donot try to extend your arm to West
Bengal, Kerala or Tripura.

The pepole will not tolerate that. They
have made it very clear. If the duly etected
popular State Governments are sought to
be disturbed in the manner attempts are
being made, covertly and overtly, thea
the pepole will not tolerate this. We want
to say that democracy isin peril in this
country. Pepole have to remain vigilant,
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We have seen the calenlsted attacks on the
democratic traditions; ofs the spirit of the
Constitution of this country, on the federal
structure.

The basic structure, the basic features
of the constitution must be remembered by
them. If they want to follow the Janata

ecedent only let them say that they have

llowed the Janata blindly. They ought
to see the writing on the wall. I want Mr.
C. M. Stephen to kindly remember that
he might have been also a victim of MISA.
He saved himselfat the nick of time. Today,
the hon. Members may think that they are
immune from these attacks of authori-
tarianism. They are not. If they go on
expanding their hunger, if their hunger
remains insatiable, nobody is safe. The
dynastic rule will be permanent and there
will be the presidential system of the Gover-
nment in the country. The country will
have to save itself.

SHRI C. M. STEPHEN: Mr. Deputy.
Speaker, Sir, I want to say a few words by
way of personal explanation on the different

oints which my learned friend raised.
?will speak when I seck the floor of the
House to speak on this motion. Mr. Som-
nath Chatterjee misquoted me comple-
tely.....

SHRI SOMNATH CHATTERJEE: I
tried notto quote him and tried to para-
phrase his speech.

SHRI C. M. STEPHEN: Whether I
say, 1 weigh every word of it. It does not
permit any paraphrase at all.

In Kerala, the Chief Minister had
been making declarations saying that as
against the policy of the Centre, they have
got their policy, they have got their law,
that they are going to implement it and
that the Centre need not think otherwise
and that if the Centre takes a different
attitude, they will see who succeeds ultima-
tely. When I went there, this question was
raised. Then 1 only explained the consti-
tutional position. I did not speak about
the Central policy. I did not speak about
any of these things. I said that a law passed
by Parliament is a law to be implemented
throughout the country and that no State
has got a right to say that the law is not
applicable to them. I quoted ar.icle 256 and
article 257 of the Constitution. I defined
what is the exccutive power of the Centre
and what is the executive power of the State
I said that the executive power of the State
1 to be exercised only to the extent that it
permits and facilitates the implementation
of the executive power and to the extent
that the laws of Parliament are implemen-
ted, to that extent the executive power of
‘the State is circumseribed.

These are the definite provisions in the
Constitution, If any body says that the
law passed by Parliament is not accep
table to their State, then I said, they are
raising 2 banner of revolt and this is not
running the contry in accordance with the,
provisions of the Constitution. I had com-
pletely spelt out these things. This is the
pure constitutional position.

Secondly, I also said that the federalism
of India is only to the extent that the Consti-
tution permits. The federalism in India is
different from the federalism in the United
States of America. This is a position which
has been accepted by the Supreme Court.

Thirdly, I said, we have our difference
of opinion with the Marxist Communist
Party in the matter of more power to the
States "and 11 that. It is our party position
that I explained on which our manifesto
was issued, that we belive in a strong Cen-
tre, a stable Centre a united country and,
to that extent only, the federalism is con-
templated in the Constitution. I spelt out
this constitutional position. Nothing more.

Any newspaper which reported my
speech will bear it out. Please dont misg-
uote. I exercised my right and my duty in
spelling out the constitutional position.
I stand by every word that I said. Let no
State thing that they are an independent
country and run the country irrespective
of the law passed by Parliament. The Par-
liament is elected by the pepole of India to
l)ass its laws and the laws passed by Par-
iament are to be implemented throughout
the length and breath of the country, what-
ever be the State,

Under article 257, the Centre has got
the power to issue directives as to how the
law passed by Parliament must be imple-
mented. The directive has got to be obeyed.
To the extent, it is not obeyed, to that
extent, it is a revolt against the Centre and
the position ‘can possi%ly be taken that any
Statc Government which attempts to do
that is trying to run the State not in accor-
dance with the Constitution and, possibly,
the consequences can follow. This is the
position.

MR. DFEPUILY SPEAKER : Shri
Chintamani Panigrahi.

SHRI ANANDA GOPAL MUK-
HERJEE : For the information of Mr.
Stephen, the same statenent was issued
by the Chief Minister of West Bengal,
that they are not going to abide by the
law passed by the Centre

MR. DEPUTY-SPEAKER : Pleuse
sit down.

Shri Chintamani Panigrahi.
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STIR1 CHINTAMANID PANIGRAHI
{Bhubaneswar) : T wos remninded of one
thing when 1 was listening to the sermons
of my hon. friend Shri Somnath Chat-
terjee. One day 1 was passing through
a street when [ sound a man preaching
sermons from a high ped¢stal and someone
from the crowd, who recognised the man,
asked him “When did you give up your
past crimes” ? The man knew that this
gentleman who was preaching sermon
from a high pedesta) in the strect then
was involved in 8o many crime in the
past. He perhaps thoughtthat he would
wash out all the erime he had commit-
ted in the pust by preaching sermons.

But the prople of India have shown
to the world their astounding political
commonserse to the utter dismay of the
friends of the opposition parties. They
have shown it not once but many times.
They have proved that they are politi-
cally  conscious. Though they may not
be highly educated they are quite poli-
tically  consciovs about all the political
Partica that function in the country
today.

It is surprising that tle CPM Party,
which was quite kith and kin with of the
Janata and Lok Dal during the.w rule
mn the I8t 2 1/2 yeais—when the entire
country and the irasses suffered like
anything—are today the hrst prison
to condemn the Janata and Lok Dal rule.
I hope the people of India have made
them congriovs but irstead of parting
compapy with the Right Reaction, they
are still flirting with 1hem, 18 it leftism ?

It is till morr Surprismg that we are
being told that we are against demo-
cracy, For a Party which believes only
in the onc-Party system to say that the
Congress Party does not believe in demo-
cracy. This can be said to others,
not to the people of this country who
know that the Congress had in the last
30 ycars builtit up from a scratch through
the demncratic proecss,

1 would only like to quote Shri Shanti
Bhushan, the great exponent, who stated
thiz is in the Rajya Sabha. As for these
sine States, as our Home Minister pointed
out, the Proclamation took seme time—
from January, 7 to February, 17. I
must congratulate the Home Minister
that he took so much time, But Shanti
Bhushan had said that not even one day
should be given to the State Governments
when the g State Assemblieswere dissolved
m 1977. Me said

“We firmly believe thar tle Indian
Constitution is & democratic Constitu-
tion and the essence of democracy is
that any Government, whether at
the Cenire or in the Statrs, nuwst
govern the people of the country
or the state, as the case may b,
only %0 long as the people want that
Government to govern them, only
with the broad consent of the prople
and only with the confidence of the
prople. As soon as it becomes quite
clear 1o the Government that it has
{otallvlost theconfidence of the people,
if the Government still cries to govern
the people and rule over the people
then Sir. so far as we on his side of
the House are concerncd, we i_'ccl
that the Governmentcannotbe carried
on in accordance with the Consti-
tution,

This is what Shanti Bhushan had saig
in defence of the dissolution of the nine
State Government by them.

Now, T was reading the judgrment of
the Sypreme Court, and 1 would like to
quote Justice Bhagawati. 1 will rrad
only the relevant portion,

“Never in tlie history of this country
has such a clear and  uncquivocal
verdict been given by the people,
never has a mors  massive vote of
no-confiderce in  the ruling  Party
been given. When there is such a
crushing defeat suffered by the ruling
Party and the prople have expressed
themiselves  categoricnlly 2gainst its
policies, it is symptcmatic «f camplete
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alirnation between the n(r\'nnmrn;-.;
and the peaple. Itisexiomatic that™

no government can function « fiective-
ly and cfficiendy in  accordance
with the Constitution in a demiocratic
set-up unjess it enjoys the goodwill
and support of the people.”

Itis the same thing wh'ch bas Farrer ed,

It was said that the mandate was a
negative mandate of a minority.,  But
s you go through all the figures which
have been supplicd by -the hon.
Home Minister, you will find that the
Congress Party has got more percentage
of votes and seats than what 1l.e Janaia
Party had gotin those nine States earlier.
So, it is clearly proved that those Go-
ments bhad lost the conficence of the
people. To be very frank, this voie was
not a negative vote. The people having
leftist thinking, those who could sail
with Japata and Lok Dal and who per-
petuated all the crimes over tle masses
of this country during the last two aud a
half years, should have at least learnt

*
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something from the people of India. 1
am very sorry that they have not. This
vote of the people was positive. It was
positive to establish a democaratic, so-
cialist and secular State which  was
founded by the Congress Party, by the
people of India, because the accepted
national policies were being violated
again and again during the last two and
a half years. It is a positive direction
given by the people of India to say that
they want a °trong and united Centre,
that the people of India should live in
peace. The people of India want that
there should be a government which will
govern; there should not be non-go-
vernance in this country. All the ¢co-
nomic policies and all the land reform
measures which had been carried out by
the Congiess Government carlier, land
ceilings angl all that, were sought to be
defcated by the Janata and Lok Dal rule.

People had been given land earlier by-

the Congreis Government, but during the
last two and a half years, whatever lands
had been given to the landless—in Orissa
itself 4,000 acresofland which wasgiven to
the landliss—were taken away; the
peasants wire evicted from those lands
by the Jsmata—Lok Dal rule. Scveral
progressive measures had been adopted
carlier by the Congress for the benefit
of the toiling millions; the people bad
struggled all these g2 years to have them.
It was the duty of the leftist forcesin this
country to strengthen whatever progres-
sive measures had been adopted, what-
ever had been the achicvements of the
people, and not to support the Janata-
Lok Dal in seeing that all those progressive
measures were defeatd. The country
had gone to dogs; the whole economy
was in shambles in the Janata-Lok Dal
rule. Now, who wants the division of
this country?  Who unleashed divisive
forces in this country ?

Therefore, the time has come when
we should study the verdict of the
peopie of India. This vote of 1980
was not negative in character; it was
positive, Let all the progressive forces
in this country try to sec that this ver—
dict which has been given by the masses
of India to have a strong, united Centre,
is carried out. India should remain
united. Now India has occupied the
sixth place in the whole world. Let wus
make it the third or fourth in the whole
world. Let us have our scientific base
strengthened. Let us make our
ccopomy stronger. Let us build a  self-
reliant economy. These are the ob~
Jectives. But, from 7th January, 1980,
when the elections were over, what are
these so-called prgressive  left-wing
forces doing ? It is most unfortunate

+

-that  that is

that they do not say that the land reform
measures should be expedited, that the
gains of the toiling masses should be
consolidated that the rights of the wor
king class should be safeguarded. They
do not say these, But they only highlight
along With Janata and Lok Dal some
minor incidents happening here apg
there. What is this sort of repetition, ?
{Interruptions)  You are never trying to
build up a mass movement. Yoy should
have been glad, as a left-winger, that the
Janata-Lok Dal ryle has over—
thrown—the  Janata and Lok Dal
machinations and oppressions are over—
by the people; not by you, but
by the people of India.” You should
have welcomed it but I am sorry
not the case. Apd
you have not reconciled to this new
change which the mases have brought
about. Therefore, the time has come
when the left and progressive forces must
apply their minds seriously to the new
phase of development. Even Mr, D
is  seriously thinking about these
new politicalequations, Today I saw in
the papers that Mr. Dange’s followers
are having a new political Party—
a new Communist Party

SHRI K. A. RAJAN: (Trichur) =
You are welcome to join it.

SHRI CHINTAMANI PANIGRAHI e
S0, you Can understand to what extent
things are moving and the progressive
forces should realise jt. Here, I will only
let you know and I will place before the
House what is this relation. When Mr.
Somnath Chatterjee was Speaking, his
whole thinking was that West Bengal is
being taken over and superseded and also
Kerala—not that the whole of the
country. I think somebody should say
that West Bengal is not being taken over,
then he will be very happy...........
(Interruptions).

Mr. Chatterjee was saying that the
Centre is working against the States.
Under Art 256 of the Constituticn, it is
very clear:

«“The executive power of every
State shall be so exercised as to
ensure compliance with the
laws made by Parliament amd
any existing laws which apply in
that -State, and the executive
power of the Union shall extend to
the giving of such directions to:a.
State as may appear to the
Goernment of India to be necessary
for that purpose.”
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It is not as if the States in the Indian
Union zre fully autonomous urnits in the
federai structure of our country,  There
seeins to be a misconception about the
good relation between the Centre and
the States and that whatever law the
centre - epnacts, the States have to co—
operate and implementit. And the Centre
is not enacting any bad laws.

1 would say that the CPM is stretching
it too far—the rclation between the
{lentre and the States and thinking every
time that Declhi is wanting to take over
Bengal or Kerala, I think that way of
.magining things will not give wus the
true perspective of the new poliCies that
are taking place in Indja aficr 1980 and
we have only 20 years to go tc completee
2000 A.D. We have to progress, we
have to go ahecad and we have to see
what js happening arcund us.  Therefore
1 must submit that whatever has beem
done, has been dont in consorance with
the wishes of the people of those States.

About Orisa I would say what hap-
=]

pmel. From yth January onwards
pzople of Oissa had no faith in that

e 4
State Government.

Wherever we want, the people asked
when the government was  going.
Evirybody asked-—even in the villages.
The governtnents have lost their moral
authority because they lost the clections
and they have lost the coufidence of the
people, Fven officers had no confidence.
From 7th January to 17th February ihe
administration collapsed. It did not
fuaction at all.  ‘That happened in all
the nine States. The officers thought that
the governments were going to collapse
and why to obsy the Miuisters, WLat
did the Ministers do ? They  said,
<Lt us not co-operate with the Centre..
Sir, vou must have read in the news=
papers. They were saying, ‘Let us have
a war on the (lentre, and tne pine
State Chief Miristers gathered in Delhi
and they said ‘we mustdeclarea war  on
Dalhi,—and when there was a war on
Afghanistan side. .,

AN HON. MEMBER.
said,

They never

SHR] CHINTAMAN] PANIGHAHI:
Some members were telling that the
Centre wants to have z confrontation.

But the prime Minister has appealed
to all the Opposition Parties to extend
their fullest co-operation for imple-
menting zll the measures that have
been adopted. But hat is the outcome?
What is the reaction? What is the
response? The response is: everyday
let us go on fighting. Once you do not
reconcile to the verdict of the masses,
I tell
you, whatever negative performances
you practise here do people outside
appreciate them? They do not appre-
ciate you.

you will go wrong every time,

Therefore, again in two
months elections are coming and you
will see all your negative approaches
in the Parliament will get you only
a negative vote,

So far as your policy is concerned,
you are losing day by day and you will
continue to lose unless you have a
positive approach to tha problems the
people are facing in this country,

Therefore, I support the proclama-
tions and I hope the House will adopt
them.

MR, DESUTY-SPEAKER: Shri
Virdhi Chander Jain—not here. Shri
Shivraj V. Patil.

SHRI SHIVRAJ V. PATIL (Latur):
Nine Assemblies have been dissolved
and the President of India and the
evecative at the Cenire haz assumed
the powers ¢* governance of those
Steles,
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Sir, the questions before us today are :
Isitlegally correct to do that ? Isit morally
correct to do that ? - Was it necessary
for practical purposes ? Is it against
the principles of federalism that are accept-
ed in our Constitution ?

Sir, my submission with respect to the
first question is that it is npt legally wrong
to do it. The assemblies are dissolved not
under Article 356 but they are dissolved
under a different Article and fur diss>lu-
ticn it is not necessary to point out that the
constitutional  machinery  has failed.
Article 356 reads as under :

“If the President on receipt of a report
from the Governor of a State or
otherwise, is satisfied that a situation
has arisen in which the Government
of the State cannot be carried on in
accordance with the provisions of
this Constitution, the President
may by Proclamation—

{a) assume to himself all or any of
the functions of the Government
of the State and all or any of
the powers vested in or exercis-
able by the Governor or any
body or authority in the State
other than the Legislature of the
State”.

For assumption of this power it is necees-
sary but for the dissolution it is not neces-
sary, that is my submission. For disso-
Tution we have to see what is the wish

_of the people ? What js the opinjon of

the people ? And having considered
the wish of the people and opinion of the
people if the assemblies are dissolved
they are not dissolved illegally. That
is my submission.

The second point with respect to this
is that the previous Government dissolved
the assemblies. A convention was laid
and that convention was followed. If
that convention or practice was followed
by the Congress (I) Government it canuot
be called that the Congress (I) Govern-
ment acted wrongly. The precedent
is there. What is the precedent ? The
case was taken to the Supreme Court and
the Supreme Court decided that if the
President came to the conclusion that the
Government cannot Tun constitutionally
and if the President came to the conclusion
that the will of the people is different the
assemblies can be dissolved. My learned
friend referred to two of the lines in the
Judgement given by Justice Bhagwati but
1 am referring to the same Judgement and

_ to different lines. If we read those lines

then it becomes clear that the precedent
abo helped the present Government when

the present Government dissolved the assem-
blies. I guote :

““This is not a case where just an ordi-

nary defeat has been suffered by
the ruling party in a State at the
elections in the Lok Sabha. There
has been a total rout of candidates
belonging to the ruling party. Im
some of the plaintiff-States the ruling
party has not been able to secure a
single seat. Never in the history
of this country has such a clear and
unequivocal verdict been given by
the people, never a more massive
vote of no confidence in the ruling
party and the people have expressed
themselves categorically against its
policies, it is symptomatic of compl-
ete allienation between the Govern-
ment and the people---....
Itis axiomatic thatno Government
can function efficiently and effectively
in accordance with the Constitu-
tion in a democratic set up unless
it enjoys the good will and support
of the people”.

This is the precedent. And there is
something more, to which I will make a
reference. And that something mofe is
this :

“In the new elections the Congress
party suffered reverse in the nine
State and the people displayed com-~
plete lack of confidence in the Con-
gress Party. The cumulative effect
of the circumstances. mentioned
above may lead to a reasonable
inference that the people had given
a massive verdict not only against
the Congress candidates who fought
the elections to the Lok Sabha but
also against the policies and ideolo-
gies followed by the Congress Govern-
ments as a whole, whether at the
Centre or in the State during the
twenty months preceding the elec-
tions. In these circumstances it

. cannot be said that the inference
drawn by the Home Minister that
the State Governments -may have
forfeited the confidence of the people
is not a reasonable one or had no
nexus with the action proposed to
be taken under Article 356 for
dissolution of the Assemblies”.

I am submitting, Sir, that because Govern-
ment lost the support of the people the
assemblies were dissolved. It was not
only for the breakdown of the constitutional
machinery that the assembly was dissolved.
The dissolution of the Assembly is done
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under Article 174 whereas the assump-
tion c¢f the power is dcne under
Article 356, My  learned friend
was referring to Article 356 and he was
trying to put before the House various argu-~
ments saying, where is the breakdown of
the Constitutional machinery, why the
Assembly is dissolved, and so on. These
argurnents cannot hold water. The disso-
lutions done under a different Atrticle,
The assumption of power is done under a
different. Article. Dissolution is done
when the-Government has lost the con-
fidence of the people. That is the main
and the most important point. When
the people lost faith in the Government,
Government will be dissolved. The pre-
cedent also supports the action taken by
the President in dissolving these nine assem-
blies. That is as far as the legal aspect
of this issue is concerned.

Now the question is : Is it morally
correct ? This is the second question.

Sir, I think, the people voted against
the party, against the ideology, against
the philosophy, which was ruling at that
time at the Centre and the same party
was ruling in the various States also,
They were not running the Government
and they were not carrying on the Gov-
ernment in the State with the help-of
a different ideology or a different policy
or a different philosophy. That is my
point, They had the same ideology as
was adopted by the Government at the
Centre. If people rejected that ideology,
if people resisted that ideology and said,
we don‘t accept that ideology, if that
Government is dissolved, what is wrong
with that # That is the question.

15 hrs.

Sir, in Maharashtra the PDF Govern-
ment was ruling, When the PDF Go-
vernment came to power, what did they
do ? The PDF Government after coming
to power, toppled the Zilla Parishads
and while toppling the Zilla Parishads
the PDF  Government was saying that
they wanted assistance of the machinery
at the district level also so that the policy
and the philosophy they are evolving here
would be implemented nicely, That was
the point. If that kind of plea can be
taken by the Government in Maharashtra,
I willstretch the argument alittle longer
and I would ask : Can it not be taken at
this stage also ? Now in the Election in
Maharashtra the Congress-I  people
were saying, this is the philogophy, this
is the policy, this is the ideology which
we want to adopt in goverming this
country at the Centre, Those who were
ruling in Maharashtra were not saying
that this is the policy or this the philo-
sophy or this is the policy which we will
adopt for governing the State only, What

© provide any recall, There is no pro- §

they said was this. “We have done this 3
thing for the people, we means thé “State %
Government’, we have evolved this policy, 2
we have evolved this philosophy, we are
implementing it and so you should vote 3
for the candidates supported by the §
P.D.F. Government. The people did 3
not accept the plea, people rejected §
them, If they had rejected the P.D.F.]
candidates in the election and if they
had accepted the Congress-1 candidates, 3
is it morally wrong ? What they were §
doing in he State Legislature was not
acceptable to the people. But they 4
wanted a different kind of Government
at the Centre as well as in the States, |
If we come to that conclusion, I think §
that is not going to be wrong. The ques--
tion of recall is there. Of course, F
agrec that the Constitution does not

vision in our Constitution which empowers |
anybody to recall once the candidate is
clected to the State Legislature. But
there have been movements, and agita-
tions in our couniry and people have
said if the candidates who are elected tod)
the State Legislature are not working’
properly, let us recall them and that would
be democratic. If you recall a candidate
who is not working properly, it would be §
democratic. Now, here is a situation
in which people have given verdict,§
people have seen the Government at the
Centre as well as in the Siates have not
worked properly. In Maharashtra,
those who were in the Maharashtra
Government and those who were support-
ing the P.D.F. Government were all the
time telling the people that they had
done many things for them and so they
should vote for them. Now, the people
rejected their plea. We can say that this
a kind of recall,

go to the people and get their verdict ar
come back to the State Legislature
form a Government and rule again. But
now the people have rejected and you
have no right to rule. What is wrong
in this ? Those who are to govern the
State are asked to get the verdict of the
people. I do not understand their plea
that this is undemocratic. How can it
be undemocratic ? It is democraticy
Nothing else is asked except that' youl
are to go to the people and get their _verdxct}‘
You are asked to come back again afier
getting the people’s verdict in your favour.
In Kerala the State Legislature was not
dissolved, In West Bengal it was not
d’ssol ed, You have been referring to,
other States. But you have not rcferedy
to Kerala and West Bengal. There
peopie have given different verdi t and so
the Government were not dissolved there.
Here is what is undemocratic if you are
asked to go to the people and get their
verdict, Asking you to ask the people

Now, what is being asked is this that you !
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whether vou should continue governing
the State or not is not undemocratic. I
do not know the definition of ‘democratic’.
When the peiple lose the confidence in
the Government, then the Government
should go. In these States the Govern-
ment lost the confidence of the prople
and therefore they had to go, And
they indicated it by votingin favour of the
Congress-T, If they did it, it 18 a sort of
no confidence motion against the previous
Government as was pointed out in the
Supreme Court judgment. It is a
sort of no confidence motion of people
as a whole against the Governments
which were in power in different States
as well av the Centre, If that has taken
place, I think it is not morally wrong aléo,

Sir, the third question is : whether it
was necessary for  practical purposes?
My submission is that we have seen those
who were governing the States were
critising the Congress-I leadership, Con-
gress-1 ideology and the people who were
governing during the Congress-I regime,
Day ic and day out they were not losing
a single opportunity to criticise them.
Wan it practical and psychologically
possible for those persons to carry on the
Government in the States when the Con-
gress(I) Party Government came at
the Centre? Could they have patched up
all the differences?  Psychologically,
could they have carried on the Govern-
ment there ? My submission is that human
pychology does not permit this; it would
not have been possible for them having
criticised the party at the Centre so much
to carry on the Government there?
That was one practical consideration,
‘The second consideration was that we
have the party system in our couatry,
“The ruling party is there and the oppo-
siuon parties are there, The ruling party
thinks that it is the duty of the ruling
party to rule and to solve the problems
of the people. The oppnsition parties
do think in that matter, but at the same
time they think that it 1s their duty,
their right 10 topple the Government
in power also, When they are asked
why they are bshaving like this in the
House or outside, they say that it is their
democratic right to point out defects
in the ruling’ party and topple them,
Tt is their right to ask certain questions,
1o create difficult situations [or the ruling
party and to show thi the ruling party
is oot acting properly. ‘This scemy to
be the accepted principle in a system
in which the party governments are
working. Il this is the accepted prin-
ciple, can it be said that while one party
can carry on the Government at the
Centre, a_different party can do so at
the -State? The opposition parties in
the House always try to create obstruction
aud difficult situations for the ruling party,

can it be expected that the party which
is ruling in the State would not be
obstructing the Government at the Centre
which. belongs to a different party ? In
my view, it is not possible and that cannat
be done,

Thirdly, we are passing through a
very difficult situation. Economically,
we are in difficuities. If we want to solve
the difficulties that are faced by the people
in India, we should have Governments at
the Centre and in the States which wiil
cooperate with cach other. If they do
not cooperate with  each other, it
would be very difficult to solve the
problems. For example, the problem
of smuggling is there. It is not for the
Centre all the time to control the smugg-
ling. If the State Government does not
cooperate in controlling that, what is
gnog to happen? Should we quarrel
everyday with each other on matters
like this? Similarly, the problem of con-
trolling rising prices is there. The law
ia there; it has been enacted by this
Parliament and made available to the
States. If the States arc not going to
make use of that law, if they are not going
to control the rising prices at least to
some extent by making use of*that law,
what is going to happen? How are we
going to control the rising prices? It is
not possible to produce things in a day’s
time or in a night’s time and provide
these to the people. And if certain things
are there and these have been stored by
some interested people, it should be seen
that these come out and are made avai-
lable to the perople. If the people are
not willingly bringing these things out and
allowing proper distribution, something
has to be done to see that those things are
brought out and distributed properly to the
people. This cannot be done by the
Centre; it has to be done by the States.
If the Centre has enacted a law, and the
State Governments are not going (o
implement that, what is going to happen?
How are we going to control the rising
prices an- see that the needs of the people
are fulfilled. In what way are we going
to do it ? This is one of the most impor-
tant aspect of this question.

Then, T come to the law and order
question. We see that in different States,
the problem of law and order is becoming
very serious. The law and order prob-
lem can be solved by the State Goverp-
ments only. If at the Centre one party
is ruling anl in the States a different party
is ruling, w~ cannot expect the State Go-
vernments to assist the Central Govern-
ment. The matter israised here every
day and rightly so; if the State Govern-
ment does not take effective steps when
there is a law and order problem in the
State, what is going to happen? Yeu
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eannot just say that this is because there
# no harmony, there 3 no coordination,
there is no looking eye-to-eye at different
problems. So, if that is there, how are
we going to 8 :lve the prublem?

One of the most important things is the
implementation of policy. If a policy
is evolved and accepted by one party
and that party—which is ruling at the
Centre—wants to implement that policy,
but a Government of a different party is
ruling at the State and that party is having
a different policy and philosophy, how
are we going to implement the policy and
philosophy evolved here? That is  the
practical aspect. So, I think for
practical purposes also it was necessary
to see that coordination between Centre
and the Suatcs is made available to control
all these probleins,

Now, lastly, about the question
of federalism. Hon. Members
have been saying that to act in this
fashion, goes against the principle of
federalism. When this kind of argument
is advanced, 1 do not understand what
kind of patriotism it is, Our Constitu.
tion is having some federal characters, but
it is not & federal Constitution as such.
In America, the Constitution of the Federal
Government is one; and the States are
having  different  constituti ns.  So,
federalism in America is different. Fe-
deralism in USSR is different, Federa-
lism in Canada is also different. Federa-
lism in several other counitries is also di-
fferent. We have our own history and
our own problems; and we are
cautioned by our history. We want to
solve our own problems; and so we
are having a federalism «f our own kind.
We have to interpret whether it is against
federalism, or is in consonance with its
principles, taking into account historical
factors in this country, and taking into
consideration things which we have to
do for our own people. If we do not
consider them, but just say it is against
federalism, it will mean that we are just
considering the words in the Constitution,
and not their spirit.

Laws have been made to help people,
but laws have been used to obstruct help-
ing the people also. We have to look
to the Jaws in such a fashion as to see that
they help us, and not obstruct wus.
In the Prucnt situation, I think it is
not legally wrong and it is not morally
wrong; and for practical purposes also,
it was necessary and it is not against federa-
lism also. I have done. ;

SHRI V. KISHORE CHANDRA S.
DEQ  (Parvathipuram) : Mr. Deputy-
Speaker, Sir : The Home Minister is
to-day secking to get approval for a re-
solution to sanctify the dissolution of the

Assemblies—which i3 going to destroy
the federal structure and character of our
Constitution. It was In the year 1697
that the Janata Government came to
power, and dissolved 9 State Assemblies,
Itis but ironical that Mrs. Gandhi
who was then bitterly and vehemently
criticizing the Janata Government for hav-
ing donc 80, has done the same thing now,
and has dissolved these Assemblies, to
perpetrate her draconian rule in those
States also.

It is a matter of great concern that
Article 356 of our Constitution is being
used to destroy the very basic structure
of our Constitution to-day. In the Lok
Sabha elections, the ruling party may
have got a majority ; but a mandate during
one election for the ruling party dees not
mean that this a reflection of the pcople’s
opinion as far as the Assemblirs are con-
cerned. There have been soverul cases
where the seat for Parliameni has becen
won by a candidate Lelonging to onc
particular party, but thc Assembly
constituencies within that Lok Salha
constituency, have been wen by candidates
of other parties, 1If you look ut the last
elections, in Rihar it was only in about #o
Assembly segments that Congress (I)
had a majority. There is absolutely no
valid reason for dissolution except for
in the hope of securing Rajva Sibha
seats. In our constilution, reri: v powers
have been given to the States. We have
the State List, the Concurrent List and the
Central List, And the States are within
their capacity to function with respect
to various subjects that are given in the
State List, It is not correct to say that
if people have voted a particular party
to power in the parliamentary elections,
they will vote the same party tc power
in the States. In that event, I would
like the hon. Minister to categerically
state, according to hislogic that the Mem-
bers of Parliament from thosc States
were the Congress-I does not get a ma-
jority will resign. 1 would like him to give
a categorical reply, as far as this is
concerned, The law and order situation
has been used as a facade by the Ruling
Party to dissolve the ninc State Assem-
blies. Many hon. Members are aware
of the fact that even in  a State like
Bihar, atrocities in Harijans and the law
and order situation have become more
acute after the President’s Rule was im-
posed. What happencd to Andhra Pradesh ?
There were communal riots thrice in
Hyderabad. This has never happened
in Andhra Pradesh before. What was
your Prime Minister doing when communal
riots were raging in Hyderabad? Even
women were criminally assaulted in police
stations in Andhra Pradesh. Your Prime
Minister went to Belchi on the back of
an clephant, but she did not offer even
lip sympathy to the minoritics of Andhra
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Pradesh. Therefore, law and order is
absolutcly no criterion for judging the
situation. Very often, this very Home
Minister has said on the Floor of ithe
House that law and order was a State
subject and he has also withheld giving in-
formation to this House saying that the
Centre has no right !9 interfere as far as
law and order problem of a State is con-
cerned.  In any casc, the law and order si-
tuation in Ahdhra Pradesh and the corr-
uption that is poing on there are the glaring
examples of lLow this government is
trying to use its draconian force to sub-
vert the anthority of the States and to per-
petuate is antborisy nd rule all over the
country.

In Siates like Huryana, Goa and Karna-
kata, this gournment has  engineercd
defeetion and  they are also runni:g the
goverpments in those  Siates  through
defectors. Thi: government  is  using
Article 350 of the Constitutions as a sort
of blackmailing power 1o encournvn de-
fection in this countrv.  The previaus go-
vernment thought of having an Anti-
Defection Bill which afier all never cme
about, It is most unfortunate to se~ that
this government is, on the other hund,
encouraging defertions and trying to form
governments of defectors © and wherever
detection3 are not teking plice, they are
dissolving the State Assemblics 10 hokl
fiesh clections. When the clections in the
variouz States will he held, it i3 the
prople who will give thc right answer.
That is matter which is left 10 be seen.
1 do rot want to comment on that. It
is abiwolutely ridiculous for this government
to justify this sort of action that they are
taking. They are hitting at the very roots
of our federsl and secular character of the
Constitution. Places where  communal
riots =re taking place, where there has been
inter-caste rivalry and clashes are happen-
ing, they are at the instance of Conpress 1
bosses in their States and they overlook all
these things. FEven ill now no comment
has been made by the Centre with respect
to what happened in Hyderabad? No
enquiry has been instituted. When it is
convenient to them and in non-Congress I
States, if anything minor happens, then this
question of law and order comes in, then the
question of mandate from the people
comes in.

Shri Mohan Lal Sukhadia as saying
that the undemocratic governments in
Bihar and Madhya Pradesh did not hold
elections to the Zila Parishads and Pan-
chayats. Is he also not aware of the fact
that in Andhra Pradesh also elections have
not been held ; and after the Chief Minister
came in, they had announced five times the
postponement of such elections. Then
again they announced that the elections
will be held in April, but now again they
haveannounced that the elections have been

postponed, whatever thc reason for that
may be.

PROF. N.G. RANG (GUNTUR) :
You cannot skip over the facts. Yon ex-
plain the full facts. The Court held that
these elections could not be held,

SHRI V. KISHORE CHANDRA 8.
DEO : T will tell you why the court has
given a decision as well as the full facts,
The infamous Chief Minister of Andhra
Pradesh has sought to reorganiseall the
talukas and panchayats. 1 will tell you
about the place from where 1 come,
my vi'lage is the tchsil headquarter,
Becaus: I wonfr. m my ¢ .mstituency and
the C ng (I) eandidate 1 st there, the
Chief Minister wanted t) change the tehail
headquarters from my placet an ther
viage as the MLA ~h, won there on
Janta ticket had defected - G ng (1)
We fi'ed a writ jnihe High G urt and
that is why the C wurt has . rdered . | ... .
(Interrubtions).

PROF. N.G. RANGA: Eicctions have
been postponed because of court decision.
Let him give full facts. Half facts are
as bad as lies,

SHRI KISHORE CHANDRA 5. DEQ;
I am not yielding to him.,..........
(Intirruptions) The government « f Andhra
Pradesh has become a den of corruption
il Chiel Minister had installed a telephone
exchange in his housc costing lakhs of
rupees, Anybody who goes with moncy
gots his work dome. These are open
secrets which nobody can deny......
(Interruptions) Members of the ruling
party have cxpressed concern at what
is happening 1o poor farmers in severa]
of these states,  What  happened
the other day in Pune, in Maharashtra?
The onion growers wanted a market {or
their produce; the police fired on them,
The Cong(I) M. P. talked to them when
they did not listen to him, at his instance
police fircd on them and thrie persons
died; that is the way this government at
Centre functions to bring abunt democracy
and protect federa'ism in this country.
I should like hon. Members to think
before they speak. This is a continuou®
effort that has been going on by the present
government. The vyears 1995-77 may
belong to history, as the Prime Minister
said the other day. But we must not
forget that there are less ns to Jearn from
history. It is a matter of tragedy that
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history is again repeating itself in the
return of the fascist regime of Mrs. Ganghi,
and her governm®nts authoritarian
ways, There have been transfers of officers
in the Centre and in all these states.
These transfers and the economic blockade
of Assarr only show this, , (Interruptions)

SHRI MALIK M.M.A. KHAN (Etah):
On a point of order.

MR. DEPUTY SPEAKER: There
is n» point of order; You can reply to
him when  your turn comes!

SHRI MALIK MM.A. KHAN:
There is a point of order. I want to
raise a point of order.

MR. DEPUTY-SPEAKER: Order,
order. He expresses his views; it is for
you to oppose him when you make your
point; you cannot stop him from expres—
sing his views; he has freedom to sprak
and he can express his views.

(I nterruptions)

SHRI AMAR ROY PRADHAN
(Cooch Behar): What is going  on
there? Isita House or What? Decorum
should be observed. The Minister s
showing his back to the Chair.

(Interruptions)

MR. DEPUTY-SPEAKER: Order,
order. Small things are made big. So
many times I have observed one member
speaking to another Member of the
ruling party or the Minister. If any hon.
Member speaks to the Minister, is it such
a big thin ?

(Inter uptions)

MR. DEPUTY SPEAKER: Please
take your seat. Pleasc sit down. These
arc very small issues. I am sorry that
such issues are made political. I am very
sorry. I am very sorry. Please carry

u.

SHRI M. SATYANARAYAN RAO
(Karimnagar): They also did the same
thing. Several times they spoke like
that. (Interruptions).

MR. DEPUTY SPLAKER: Do not
make small things as v rv big issues to

ivert the atteption of the House. These

e very small  lsues. , (Tnberuptions).
¢ must fight our political enemy in a
solitical way and in a noble manner.
(Interruptions). This is not the way.
Please carry on. These are very small
issues  (Interruptions). You must meet
your enemy in a noble manner. That is
all right. You carry on. (Inferruptions),
Order, order.

SHRI V. KISHORE CHANDRA 8.
DEQ: I have a right to express my views
in this House. We have also been clected
by the same people of this country through
whom they have been elected. May be,
they are in larger numbers. It is really
sad and pathetic to see the attitude of the
ruling party and the manner in which they
have been behaving on the floor of the
House. You can well imagine what
they would do on the streets. (Interrup-
tions)

SHRI SANJAY GANDHI (Amethi):
It is totally irrelevant from the debate.
That should be expunged. (Interruptions)

MR. DEPUTY SPEAKER: He has
made his speech. I shall go through
the proceedings in the evening and if I
find it is. (Interruptions). I willlo k inte
it. (Intennuptions). That is all right,

AN HON. MEMBER: There is

nothing wrong in it.

MR. DEPUTY SPEAKER: 1 am
nol gommg to expunge it immediately.
(Interiuption). I am not going to  expunge
it now. I have alicady said about it.
Please sit down. He is going to conclude,

PROF. MADHU DANDAVATE
Rojapur): Unless there is something
un-parliamentary. .

(Interruptions)

MR. DEPUTY SPEAKIR: That is
not like that.

SHRI V. KISHORL CHANDRA 8.
DEQ: Unfortunate part is, apart from
dissolving the State Assemblies, the ruling
party is even wanting to throttle the voice
of the opposition in this House.

1 have already said most of what I
wanted to say. Here is a Memorandum
(Interruptions).

SHRI SANJAY GANDHI: It is the

people of India who have a voice.

SHRI V. KISHORE CHANDRA S.
DEO: M:. Sanjay Gandhi, ‘a"””"ﬁ'
tions) that we are also elected by the
people of this country unless you consider
them foreignery,

1 have just now received a Memoran-
dum today wherein it has been stated
that in Karim Nagar District of Andhra
Pradesh the police has been used by the
landlords at the instance of the Congress(I)
and the ruling party to harass hari-
jans who have been looted, who have beea
nailed.
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SHRI M. SATYANARAYAN
RAO: I am on & point of order. On
the basis of the Memorandum (Interrup—
tions). It is not proper at all.

SHRIINDRAJIT GUPTA: (Basirhat) ¢

Why this is not proper ? Can the hon.
Meriber not mention the Memorandum
here?

(Interruptions)

MR. DEPUTY SPEAKER: He can
express his view on any subject.

SHRI M. SATYANARAYAN RAO:
He is citing the Memorandum. He is
misguiding this House?

(Intsrruptions)

MR. DEPUTY SPEAKER : when
you speak, you can oppose that,

SHRI INDRAJIT GUPTA : vyou
are trying to select new norms in this
House.

SHRI V. KISHORE S. DEO:
Hon. Member must be awareof
the fact that we do not have access to
Government files.

there are certain Reports and Memo
rendum that are given to us. It is upto
the Minister to contradict amd prove that
thig is not right. As a Member we have
every right to quote in this House.
(Interruptions)

MR. DEPUTY SPEAKER : Plcase
conclude.

SHRI V. KISHORE S. DEO:
I would like tosay ifthey do not
learn a lesson. I am sure that people
will teach them a lesson in the elections
to com> I comoletely disapprove of
this Resolution and I hope that the better
sense will prevail over them.

SHRI JAIDEEP SINGH (Godhra):
Sir, I have been carefully listening to the
debate that is being held in the House
today. First and foremost I was rather
gurprised to hear a learned member like
Shri Somnath Chatterjee make certain
references to totalitarianism and autho-
ritarian rule. He accused that the
Congress (I) party is indulging in these
things. But I would like to remind him
and his party members that in this world
where there is the Government of his
party, that is where the totalitarian rule
and authoritarianism prevail. He also
put forward a funny and most preposter ous
thesis that only sensible people vote for
the CPM because the said that the people
8 LS—g

in Bengal and Kerala are the only sensible
people., I have never heard such a pre-
posterous thesis because I think that
people who believe in democracy are the
people who are sensible dnd they are the
people who are not voting for the commu-
nist party in most parts of the country.
It is unfortunate that in some parts of
the country perhaps they are getting some
votes.

MR. DEPUTY-SPEAKER: I remem-
ber that Mr. Somnath Chatterjee said,
politically mature people, not sensible
people.

SHRI JAIDEEP SINGH: He said,
sensible people. The point is whether
the most politically mature people are
those who believe in democracy or not.

AN HON. MEMBER: Do you
believe in democracy?

SHRI JAIDEEP SINGH: Of course,
I do, much more than you do. The only
people who believe in democracy and
who are sensible are the people who vote
for a party which believes in democracy.
They talk of emergency. Em §gency is
a horse which is being whipped I think,
once too often. We talked of e,mergency
before, as a result of which the people
of India voted against the Congress Party
and we had to go out of power. But
after that what happened? In the -elec-
tion you again talked about emergency,
but it did not cut any ice. The Congress
was voted back to power. This shows
obviously to everybody that emergency
is no more a matter of importance with
the people of India, at all. They have
forg tten it and they have gone (ver jt.

Hon. members opposite are talking
of minority vote, This js a thing with
which we always juggle. We always
sjuggle with the figures. 1 would like to
cite an instance. There is huge dump
of bricks on the one side and there is
& house next to it. There are more
bricks in the dump and there are less
bricks in the House. Which you pre-
fer, the dump of bricks or the house?
We are the house; we give shelter.
The dump of bricks is of no use to
mnybody, So, because our party got
less votes somewhere, you cannot say
that our party is not capable of ruling
or entitled to rule this country.

So many instances have been cited
of the Government not being able to
provide essential commodities, diffl-
culties jn obtaining certain essential
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commodities in the country, law and
order and so pn. But after all, we
have only recently taken owver. This
is a disease which has been brought
into this country by the misrule of the
party sitting opposite. (Interruptions).
It is like this. There ig a patient who
was badly treated by a doctor and he
is about to die, You take that patient
to a good doctor and you say, “Cure
him immediately”. How js it possible?
Naturally, it will take some time. We
are on the right path and we are sure
that in the times to come—that also
within a very short time—we shall be
able to improve the situation. After
all the Janata Party took the decision
to dissolve the State Assemblies when
they had only 301 seats and that also
from northern India. "= have won
more than 351 seats. So, we have
better authority..Then there is the
question of achievement. What achi-
evements have the Janata Party or the
previous Government made? They
have been the cause for communal
riots, lawlessness ang all manners of
things, After all, this was the baby
that wag handed over to us virtually
‘and it is for us to see that we revive it
and we are in the process of doing
it. Let me say that I am in know-
ledge of the fact that in many instan-
ces where there are attacks on Hari-
jans’ homes and Harijans are burnt,
they are not spontanecusly done by
the people in the villages. They are
diabolically planned by the members
of a certain ‘secular’ group in that
party there. They are the people who
lare instigating these people to come
and create such situation where they
can malign the Congress Government.
But we are not going to yield to such
pressures and we shall certainly face
them.

I would like to say one thing. After
all, when the State Governments were
dissolved, obviously we all expected that
the Governments which were in the States,
should be doing some work for the people.
I am in a better position to cite the in-
atances of Gujarat because I come from
that State. What was the Government of
Gujarat doing? First and foremost, the
Government of Gujarat as it was, was

never elected with a majority in 19ys.
It wriggled and got votes from others who
were not in the Janata and managed to
form the Government, somehow hung on
it and it was a standstill Government. Even
Important matters which were to be
dealt with by the State were not dealt
with. Even in land reforms, they wanted
to turn the clock backward, We were
even told that in respect of land reforms,
they appointed a committee which, they
said, were looking into. I did not
understand what they were looking into
but they never looked into. They spent
all the three years and they were of the
intention of spending another two years.

We were telling them that since the
parliamentary elections were coming,
it was better to have the elections along
with the parliamentary elections and save
the bother of having another election
in Gujarat. But they wanted to have
another election. They wanted to remain
in power for another few months so that
this period could be utilised for propagating
their Party’s programmes and strengthe-
ning their finances. In Gujarat, the
situation was not like other States. They
knew even before the results of the parlia-
mentary elections came that they would
have to go to the hustings and so from
that time onwards i.e. about October
onwards, th8 began to do all manner of
things to prepare themseclves for the
Assembly elections. Very recently, it
appeared that the old Raj Bhavan in
Ahmedabad which was later shifted to
Gandhi Nagar, which was a protected
monument, was sold to a society by the
Government,

MR. DEPUTY-SPEAKER : Whether
that Raj Bhavan was without the Governor
or with the Governor.

SHRI JAIDEEP SINGH: The pro-
perty was worth Rs. 1-5 crores, But they
sold it for Rs. 50 lakhs and those 50 lakhs
were sanctioned by the Government of
Gujarat to the society. So, it was just a
paper transaction. I would  like
to bring this to your notice that these were
the sort of deals that were being made as
the preparation to fight the elections.

Have you heard of such a thing as the
Gujarat Vidya Pecth, the second home of
Shri Morarji Desai? This Gujarat
Vidya Peeth is supposed to be a university
of some kind or the other. This Vidya
Pecth only very recently got a grant of
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Rs. 50 lakhs in_one rm for bringing out
a dictionary. Luckily, the Government
was dismissed and, 1 i‘)e.hevc, this money
had been stopped. The idea was that the
Gujarat Vidya Pecth should get this Rs.
o lakhs from the Government and then
the Janata Party would use it for their

own purposes.

Every move that they made in Gujara}
was suspicious. Under the Urban Land
Celings Act, certain lands were reserved
for green belts around big cities. They
were de-notified and were given to people
for housing colonies and huge amount was
taken from those people for election
purposes.

I want to state that this is the way the
State Government was functioning. I
think it is not that we did the right thing
or the wrong thing in dismissing it. I
think it should have been dismissed long
ago. It was too late when we dismissed
it, because this is how they were func-
tioning.

After all, how can we tolerate a State
Government which deliberately confronts
the Central Government? When we
passed the Preventive Detention Act and
asked them to implement it, the Chief
Minister of Gujarat refused to doit. Then
what happened? When President’s Rule
was brought in, people about whom
we had informed him very definitely, of
being connected with hoarding, black-
marketing or smuggling, when they were
dealt with by the authorities under the
President’s Rule, crores of rupees worth
of kerosene, sugar and all sorts of other
commodities came out of them. These
people are supposed to have even admitted
that they have paid large sums of money
to the Government, and that is why they
were being protected. If this is the sort
of Government that we a were supposed
to tolerate in the name of democracy, I
differ very strogly. I think the action
taken is very correct and, certainly, it
has saved the people a lot of embrassment.
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SHRI INDRAJIT GUPTA (Basirhat):
Two fundamental questions have been
raised by the action of this Government
in getting these Presidential proclamations
promulgated. Of course, I do not con-
sider this to be primarily a constitutional
question, it is really a political question,
but nevertheless there ate some aspects
of constitutional proprietv and consti-
tutional practice and norms which do
arise,

The first question is whether within the
confines of this Constitution as it stands
at present, it is possible or not, and it is
permissible or not, for a Government to
function at the Centre which is in the hands
or control of a particular political party,
and governments in the States or some of
the States or many of the States or even
in a majority of the States run by other
parties which are of a different complexion.

My friend, Mr. Patil, was speaking a
little while ago. I hope I have not
misunderstood him. What I understood
from what he was saying is that he feels
that the time has come when such things
are no longer permissible. Of course,
then, the Constitution will have to be
changed.

SHRI SHIVRAJ V. PATIL: I did
not say that.

SHRI INDRAJIT GUPTA: I said
if T had understood you.
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He was saying that in his opinion it was
not possible for the Government to func-
tion in this country if the Government at
the Centre is in the hands of one party,
and in the States or some of the States it
is run by other parties.

1 am not such a big man and such a
wise man to give a solution to this ques-
tion. I understand the Constitution to
mean that such things are permissible
within its framework. If somebody
wants to decide that the time has come
when this is no longer permissible, that
everybody must fall in line, that there
must be only one party Government
throughout the country, at the centre
and in all the States, that no other system
will be allowed, such a change cannot
be brought about within the framework
of this Constitution. Something will
have to be changed.

I agree that this Constitution is not a
hundred per cent federal Constitution. It is
true that it is a quasi-federal Constitution.
And the second question, therefore which
arises is: how do we regard the Rajya
Sabha? Why did the founding fathers
of the Constitution provide for a Rajya
Sabha at all? Is it not a reflection of
this quasi-federal principle? Is it not
a House of States representing the States
as distinct from this House? I think it
i8 a misnomer that sometimes it is called
a House of elders.

SHRI M. SATYANARAYAN RAO
(Kariimnagar): All youngsters are there
now.

SHRI INDRAJIT GUPTA: Many
clderly people are  here like myself. In
any case, it is based on the principle of
representation of States. So, while it is
there, what should be our attitude towards
that House? Should it be one of respect, or
should it be one of claiming that that
House has got some sort of inferior status,
and that it is not a full-fledged part of
this Parliament of India?  There
are two Houses. But one is supe-
rior and the other one is inferior? One i3
just a show-piece. What is our attitude
going to be===I do not know. Is it permiss«
ble for the Rajya Sabha to have a majority,
which is not a majority of the party,
which is ruling the country and which
has got a majority in the Lok Sabha?
Such things are not provided for in the
Constitution in black and white. But
such situations have come to pass, as a result
of the verdict of the people and not by
any coupdetat carried out by anybody,
but by that, which is being correctly
stated here as  the will of the people.
But it is anly the will of the (ﬁeople, how-
ever expiased and whether they are cone

sidered to be sensible people or insensible
people, whatever it is, fam always amused
when 1 find Maharajas and ex-Maharajas
suddenly becoming such big advocates of
democracy; anyway, it is because of the
will of the people that the Rajya Sabha
has been constituted like that, through
the State Assemblies. Now the Rajya
Sabha passed an amendment to the
President’s Address. You may not agree
with that amendment. But it is an
amendment passed by the Rajya Sabha,
which “‘expressed concern against the dis-
turbing attempts to engineer defections
on large scale in the Assemblies in the
States under non-Congress—I Govern-
ments and even to arbitrarily dissolve
such assemblies in flagrant violation of
the federal principles”. This was an
amendment which was carried there,
Now apparently it creates a deadlock.
But when the Constitution provides for a
Parliament, which is composed of two
Houses and the two Houses take a con-
flicting stand on such an issue, it has to be
resolved some how or other. It cannot
be resolved by dissolving the Rajya Sabha.

The Rajya Sabha cannot be dissolved.
It cannot be broken, The Lok Sabha
can be dissolved, but the Rajya Sabha
cannot be dissolved, This is the Consti-
tution. But at least some respect should
be shown to it and I am afraid, what is
being done amounts to a contempt of the
Rajya Sabha. But there is no provision
for it, there is no provision for hauling up
before the Privileges Committee those
who have shown contempt to the Rajya
Sabha, That lacuna is there, I am no
supporter of the Janta Party and our
Party has, from the day the Janata Party

came to power, opposed it tooth and nail,
(Interruptions)

15.58 hrs,
[Surr SHIVRAT V. PATIL in the Chairs]

I know it very well that you were happy
when we supported you at one time under
some wrong impression that we had, I
know that, I am not aftaid of all thesc
things, I was here throughout that
period.  When the Janata Party came to
power, it drove the first nail into the coffin
of this spirit of the Constitution, federal
spirit of the Constitution and now our
Home Minister, our ted Home
Minister, Sardar Giani Zail Singh, in
justifying the step which this Government
ims taken, has said only one thing, 1

uote him, not from his today’s intro-

uct: remarks, which were so brief
that they cannot be quoted, but from
what he has stated outside : *“We have
only done what the Janata Government
did in 1977.” So, here in one respect it
scems, on all other matters, here we are
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hearing everyday that the Janata Govern-
ment ign two at};d a half years or three
years did this and did that, has spoil and
ruined ecverything and that they are
going to change everything, but here is
one democratic norm set by the Janata
Party Government that when you come
to power, use that power to steam-roller
all those Governments in the States which
are not run by your party and this demo-
cratic norm set up by the Janata Govern-
ment is welcomed with both arms by the
Congress-1 Party also. In this, there is
no difference, The modalities were
a little bit different. Asfar as 1 remem-
ber, the Janata Party Government had
asked the Chief Ministers of those State
Governments to submit their resignations.
They bluntly asked them to resign and
when they refused to resign, dissolution
or dismissal was carried out. Here, only
the mod.lities were a little different,

i issaries were sent out to try to
fnlgtr;csrm defections. They thought that if
it can,be done by defccgons then this un-
plcasa‘nt dissolution or dismuissal need not be
resorted to. But when 1t was found
that defections could not be done
on a largc scale, then it was decided
that it was better to go the whole hog,
So the secind nail was driven into the
coffin. It is a question of tweedleduwn
and tweeilledee. There is no Dbasic
difference in this matter at all.  We
had protested, at that time, against what
the Janata Government did and we are
unreservedly protesting, now, against WI}at
you are doing. You are only following

in their fontsteps,

Now, the {act that the s Supreme  Court
had u;;held ~legally and constitutionally
upheld—the right of the Central Govern-
ment to dissolve the State Assemblies..

16.00 hrs.

AN HON. MEMBER: Morally also,

SHRI INDRAJIT GUPTA: Well,Il
do not know what kind of a sermon on
morals we will take from the Supreme
Court but, certainly, we have to go by its
Jegal and constitutional rulings. But
that is not the point at all here.  Nobody
is questioning your right as far as this
book is concerned. You have got the
»ight : you have got the right to do so
many things. But I would like to ask,
arc there some conventions? Are there
some traditions? Before this Constitution
'was amended, when the dissolution of
State Assemblies or dismissal of State
Governments could bejustified only on
the ground of a report received from the
Governor, either of a breakdown of law
and order or of the inability of the State
Government to carry on the government
in aeccordance with the Constitution....

AN HON, MEMBER: Otherwise
also,

SHRI INDRAJIT GUPTA: 1 re
member that in this House several times,
over the years, although there is nothing
written in the Constitution that the report
of the Governor must be made public—
there is nothing written here —the Presi-
dential Proclamation used to be accom-
panied by a copy of the report of the
Governor which used to be cjrculated to all
Members of Parliament and therefore it
was naturally a public document. Why was
it done? It was not compulsory. It is
not laid down anywhere in the Constitu-
tion that the report which the Governor
might have sent in confidence to the Gentre
must be made public, but it was done,
It was a salutary principle, It was done
for this reason that if the Governor’s report
is kept secret or confidential, there is
undesirable ground for suspicion in the
minds of the public and in the minds of
everybody, that the action that is being
carried out is not above board. So the
Governor’s report also used to be cir-
culated.

Now, presently, apart from the Go-
vernor’s report, there is satisfaction of
the President ‘otherwise’. You can
again arguc that he is satisfied ‘other-
wise’ and it is not necessary for the Go-
vernment to say anything about the
grounds on which he is satisfied. If
you stick to that rigid interpretation of
the latter of the Constitution, well, of
course you are on safe ground. But I
will draw your attention to Art. 365 of
the Constitution which says, if I may
read it with your permission—

“Where any State has failed to
comply with, or to give effect
to, any directions given in the
exercise of the executive power
of the Union under any of
the provisions of the Consti-
tution, it shall be lawful for the
President to hold that a situa-
tion has arisen in which the
government of the State cannnt
be carried on in accordance with
the provisions of this Constitu-
tion.”

So, Art. 356 must be read along with
Art. 365. Art.365 says that the ground
must be there namely that if the State
has failed to comply with or give effect
to the directions given in exercise of the
executive power of the Union and if the
State refuses to comply with those direc-
tions, then the President can say that
he is satisfied that the government of that
state cannot be carried on in accordance
with the provisions of the Constitution.

Now, this Parliament, up to now, is
the highest body in this country, the
highest organ under the Constitution,
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a supreme body. Tomarrow, I do not
know what you will make of it if you have
our way, but it is still the highest body
in this country. And can we not expect
that, although there may be no report
from the Governor, just as the Governor’s
report used to be circulated, so also the
Government should at least come for-
ward and tell us what are those specific
directions which were given to the vari-
ous State Governments, these nine State
Governments, and which are the provi-
sions of those directions which they failed
to comply with, on the basis of which they
are satisfied now that the Government
cannot be carried on? There is nothing
absolutely nothing. All these are after-
thoughts, c¢ooked-up now to try and de-
fend a bad case. Somewhere it is said
that prices were not being controlled,
somewhere it is said that black-marke-
teers were not being arrested, somewhere
it is said that Harijans were being killed.
Of course, they were. But what is hap-
pening now? 17th February is the date
of these proclamations. Today is the 25th
March. What has happened now? Are
prices going down now? How many
people hare been detained under the
Preventive Detention Act for hoarding
and blach-marketing? Have no Hari-
jans been killed during this period? Have
no Muslims been killed in riots in
this periol ? So what kind of argu-
ment is this? These are all, as I said
earlier, very serious things which are not
going to ke controlled or cured simply
by a change of Ministers or Government.
They are deeprooted maladies in the
whole systemn in which we are living
now. But the whole thing is being
treated in this superficial way. I say
that if specific directives were given by
the Centre to any of these Statesand the
State Governments refused to comply
with those, you should tell the House.
A specific direction does not mean passing
an Act here, passing a law here. Some
friends have made a reference to the Pre-
ventive Detention Act and said that some
State Governments have not taken any
action under it or have even said that they
are not going to take any action under
that. But a specific directive does not
mean that. A specific directive can be

given by the Centre to any State Govern- °

ment saying ‘‘Our information through
our own Iintelligence agencies is that
so and so people, 2 or 3 or 4 or 10
or two dozen people in your State are car-
rying on, on a large scale, black-marke-
ting and hoarding operation, and we
are giving this directive to you; we
have alrcady given you the legislative
power to do it; so, please detain them”.

SHRI GULSHER AHMED (Satna): Do
you mean to say that issuing of directions
is a condition precedent to exercise of
powers under article g56?

SHRI INDRAJIT GUPTA I did not say
that. I have said, what ‘satisfaction of
the President’ means has been indicated
in article 365. In my opinion, if the Go-
vernment has any respect for this House,
it is morally obliged to tell the House.
This is, after all, a wholesale operation;
it is not a retail operation: it is an opera-
tion of nine States altogether being mas-
sacred. At least tell us one by one what
are those specific directions which were
ignored or violated or flouted by the
State Governments. Nothing is done,
because the Home Minister thinks thay
it is necessary simply to state that they
are doing exactly what the Janata Go-
vernment did in 1977. That is the big-
gest argument of all, ..

AN HON. MEMBER : No.

SHRI INDRAJIT GUPTA: That is what
he has said, If that is so, then I would
ask my friends on that side of the House:
why did you shout and scream so much
when those people did this thing in 1977?
Now you are doing the same thing. Why?

THE MINISTER OF EDUCATION
AND HEALTH AND SOCIAL WEL-
FARE (SHRI B. SHANKARANAND,) :
It has been upheld by the Supreme Court.

3HRI INDRAJIT GUPTA : 1 have
already mentioned that, Mr. Shankara-
nand. You were busy reading your file,

So, what I mean to say is that, when-
ever it suits the convenience of either the
Janata Party or the Congress Party,
namely, to impose or try to impose an
one-party rule throughout the country,
nothing will be allowed to come in the
way. And these very basic questions
which affect the federal principle have
arisen. They cannot be steam-rollered
like that. If T may say so, with allres-
pect, what you have said, Mr. Chairman,
while you were speaking from here led
me to believe that, logically, inevitably,
we are now approaching a stage in this
country’s development where the present
ruling Party would like to scrap this Con-
stitution and make it impossible for other
Parties to be clected to power in any of
the States. ..

MR. CHAIRMAN : A solution may be
provided by having elections for the
Centre and the States at the same time.

SHRI INDRAJIT GUPTA : We shall
see about that,

SHRI RAVINDRA VERMA (Bombay-
North): We had it before.
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SHRI INDRAJIT GUPTA: What I say is
that this argument about the Opposition
Parties being defeated in the Lok Sabha
elections, the same argument was used
at that time when you were defeated in
1977 elections, At that time there were
States when the Congress Party did not
win even one Lok Sabha seat. In UP
they did not win even one seat as also in
Bibar. That was the argument they
used to dismiss the Assemblies and dis-
miss the governments. Now you can
quarrel with the Janata Party and I
do not mind and they can quarrel with
you. This time they did not have a
clean sweep. The Opposition in UP
won some seats at least—I think they
got 36 seats. In Bihar they won 17
seats. I do not know what is going to
happen in the Assembly elections. Sup-
pose in any State, if your Party fails to
win a majority, then what becomes ac-
cording to this argument, of the MPs
who have beem elected from that State?
Have they to resign? What is this argu-
ment? It is a childish argument.

About the Opposition not co-operating
with the Centre, you have to show us
concrete instances. As far as reference
was made to that Bill for reservation for
Scheduled Castes and Scheduled Tribes,
I think the Opposition could not have
co-operated more. This was passed in
a record time in the Rajya Sabha where
the Opposition has a majority. It was
passed in a record time. We have
stated it hundred times without number
that on such measures which are pro-
gressive measures and which are good
measures, the opposition will support
you. Whicl: State Assembly was not
going to ratify that Bill? Everybody was
going to do it...

SHRI M. SATYANARAYAN RAO :

Madhya Pri desh and UP—not Kerala and
West Beng:l.

SHRI INDRAJIT GUPTA : You do not
need all these States. You need only half
the States.

So, the iramediate target of this whole
exercise, as ] can understand, is that there
are two targets. One is the Rajya Sabha
and secondly, to extend their one-Party
rule throujthout the country. Unfor-
tunately, there are one or two States
where they are not in a position to claim
that those Parties or those governments
have lost the confidence of the people.
They cannot do it. So other methods
are being employed there.  We have
got grave misgivings. Situations are
being created or sought to be created
in West Ecngal. Unheard of things.
I do not think in the history of indepen-
dent India w ¢ have ever seen this spectacle

where two States of the Indian Union
are being a sort of driven into a kind of

a mutual confrontation or civil war against
cach other ...

AN HON. MEMBER: By the Centre.

SHRI INDRAJIT GUPTA : ..and the
Congress I unit in Assam is backing that
agitation which is going on there and
which I think nobody in this country
can support | the way it is being carried
out and a section of the Congress I in
West Bengal is carriyng out the so-called
counter-agitation leading to economic
blockade. In so many years of our
country’s history have we ever seen a
spectacle like this—an economic blockade
by one State against another State?..

AN HON. MEMBER : Itallstarted
whe 1 you were in power.

SHRI INDRAJIT GUPTA : This is
not a matter to be brushed aside. This
is being done in order to creatc a situation
of embarrasment or that left- front
government there, to create condit ions in
which it can be said thatthere is a law
and order problem. of course.1 am not
s0 panicky as* some Of my friends are.
I think the left-front government is quite
capable of looking after law and order in
West Bangal. Butwhat is being dore
in the name of championing the cause of
the Bengalisand the minOrities in
Assam? 1 ama Bengali. You think
we have nofeelings and sentiments  for
what i8 happe ningin Assam ? Are we
to take it up ..... 1;nterraptionr) .. So,
you are doing it. That means ycu are
doing it.

SHRI JAGDISH TYTLER : Itall
started when you were in  power. You
cannot become wise now .

SHRI INDRAJIT GUPTA : Now
Mr. Chairman , everyday we are trying,
to raise thisissue in the House but un-
fortunately we have failed sofar. 1tis
an extra-ordinary situation where the
Prime Minister times and agian has stated
on the floor of the House thatshe isnot
in favour of any action or anything beirg
done or said which add to this tension.
But, nobody listens apparently. Arewe to
treatit assuch an innosent matter ?

What I say is that we feel—deeply feel—
that what is being engineered and done
in West Bengal today by a section of the
ruling party, fas from safeguarding the
intersest ofthe minorit jes in  Assam.
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particuarly, the Bangali minority, .wi.H only
expose them to greater dangers, will jeopar-
dise still further the security of their lives
and their properties because there are
such ultra-chauvinist elements who are
leading these elementsin Assam and who
only take advantage of this counter-agita~
tion in Bangal and try to whip up the
feelingsin Assam now again and say that
these people are putting pressure on us by
8o called cconomic blockade and incite the
people to carry further the atrocities and
repression on the minorities there. But,
it seems that some dangerous kind of irres-
ponsible gamble has been undertaken. I
think the hon. Minister shoud tell us
here when he replies what is behind this
gamble ? You cannot entirely dissociate
yourself from the responsibility for it.
Nobody is such a simpleton as to believe
that this Government wanted to, but they
could not, stop this agitation. Qbviously
it is being done with their approval cven if
itis surreptitious approval. (Inferruptions)
Why should we not have misgivings that
a part of this plan is certainly to creat a
deifficult situation for the left-front
Government and then to try to get it dis-
missed somehew.

My friend, Shri Ghani Khan Chaudhri
is sometimes a little bit crude—shall gay
this—in his utterences ? He let the cat out
of the bag by saving that ‘we will not rest
till we have thrown the Left.fiont Govern-
ment into the Bay of Bangal’,

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
AND DEPARTMENT OF PARLIA-
MENTRY AFFAIRS (SHRI P. VENKA-
TASUBBAIAH) Yvsterday, when
Mr. Chaudhuri was here, he said gthat if
this type of misrule of the Left-front
Government continurs, the prople of the
West Bangal will throw this Government
into the Bay of Bangal. That is what he
said. (Interruptoins)

SHRI INDRAJIT GUPTA : Anyway
I donot mind. If they are thrown into
the Bay of Bangal, itwill turn intored
sea  (Interruptions). It is better than
yellow, So, Sir, what I wish tosay is that
we are totally against the Presidential
Proclamation. They are only following
in the footsteps of the Janata Government.
The Home Minister scems to be quite
proud of that, Therefore, what shall I
say ? I want to end with some Hindi
words :

#fee agt g,

. 9 q@d T,
Waﬁf**

oft whow oqw. @w. g. & (qen)

AUTH WRT, 9g O LT A qEIEA
g1 Nt o o IR e
Al g d@7 ¥ 3g Iwile gt &<
1 f& g a1 Tieaw @ HTT)
g FAUEIE eq T, TWHT U
P @

I did not expect this from a very senior
Member like him.

SHRI INDRAJIT GUPTA : Itwas
not said by me . It was said by somebody
else,

MR. CHAIRMAN : Just a minute,
This matter will be looked into by the
hon. Speaker and he will deide about
that.

H UF g oW TEdr g1 Peaer
IR T A9 qg9 g, Teadt TiK fow
AT GG FE W § 31% q a7 %
S€ FT T9q wg aW g, T W
ghagre wr g2 g FT I & O
fag qqu @ @ & 9 % ™ & fq-
faee waf #1 aofw 99 gfagw &
ﬁam{ummmmazg

A g¢ &, Fg Fie 94U =T T/
g AT AT A W AT AET uT
#IT Fg wfgq o fo A W@
g @ a8 gt 1 T g1 qwA A
SR I Tl A
WA g I AR AT @ €
gt o fiw @ @ g @A, (@)

**Expunged as ordered by the Chair,
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SHRI NARAYAN CHOUBEY (Midna-
pur) : Mr. Chairman, Sir, I risc on a
poist of order, T bcg to submit thatit s
most unparliamentarv to sav  that the
members  sitting here are  ‘jaso0s’ . He
has meantthat.

Q& WA WAE : § VST Fg qEG
T?
MR. CHAIRMAN : As far as my
understanding gose he has not referred
tn anv  memb r (Interruptions,

We did not attach any importance to
¢gonnda’ and ‘gali’ (Interruptions).

SHRI KRISHNA CHANDRA HAL-
DER (Durgpur) 2 If I say Congress-I)
prople are *J1s00s8’ of American Govern-
ment !

=t Aty FEET: AW AT g, I
FaC | T @ @ oTe g ) #t A
% M e 0. ... (mEww) L L

qaaty ﬂ!’h‘l‘: Wil the bon. Members
pay attertion nlease ? G TLH FIT &

Fgaw g 7 wmiqd, N 4¢ *fg
TRl # F T e W GO
g Py g Vel ag s o @yt
g dfew I 99 g I I aq T
g, Ig R A g

@ ot femw'dy &1 ok wer-
W F1  Fgd & & qg Pewwiew
R’/ & AR AHERIOE & T®
FAW Wit 3T AT g Pewrwdl &
a a9 gl g ! wne @ A g,
qE TN WE A T AL T @ IEHT
& Tig @ oPomr g--TadRe A6
fe Aiqer, s fa diga, @x fr dige;

SHRI NARAYAN CHQUBEY:
Government of the Congress (I) by
the Congress (I), for the Congress
(I).
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[+t g WA wmETd

w W9l FT WS T H qHE I
HFIAT LN

SHRI FRANK ANTHONY (Nominated
Anglo Indians); Mr. Chairman, it is not
unusual in politics what is sauce or the
goose not being accepted as sauce or
gander. If I may mix my metaphors what
was very much sauce or the prime Janta
goose the then Prime Minister who was
a goose in more senses than one today is
being vociferously condemned by the
persons who have now assumed the role
of Janta ex-geese.

You may remember on the goth April
1977 the then acting President Mr. B. D.
Jattidissolved the Assembliesin nine Con-
gress ruled states. That is not all. There
was a lengthy official release by no less a
person than Mr. Morarji Desai and the
reason he gave was that kecause of the
near total rejection of the Congress candi-
dates in the Lok Sabha elections an un-
precedented political situation hezd arisen.
That was his main reasor —and 1 ot to be
outdonc the then Home Minister sought
to assume British legal featheis and
went (0 the extent of quoting Hals-
bury and this was what he said: ‘“Where
the Ministry still retains the confidence
of the House but the Crown has reason to
believe that the House no longer repre-
sents the sense ¢f the electorate, dismissal
of the Ministry is perfectly constitutional
even though it may continue to have the
confidence of the House,” These were some
of the arguments that used by the then
Prime Minister with the Home Minjster.

The various rumps, my friend before me
said that he had forgotten what number
they are now the various rumps of the
erstwhile Janata motley—referred to them
~are now s1ffering from /convenicnt poli-
tical amnesia. My friend, Mr. Jyotirmoy
Bosu is not here. He usually resents my
referring to his indulging in crocodile‘s
tears but they are shedding tears, because
the present Ruling Party is emulating to
some extenit but with much more reason
what they did when they were in power.

The present Law Minister gave some
reasons; he could have given many more.
On the 18th February, some of the reasons
he gave was thaton the day the 45th Con-
stitution Amendment Bill was passed in the
Rajya Sabha, that was the 25th January,
the Home Minister addressed personal
communication to all the Chief Ministers
requesting them to pass by the third week
of February that amending Bill as it was
most urgent. He sent them reminders.
No response was forthcoming. Obviously,
they had made up thier mind to try and
stall it for as long as possible. Another
reason he gave was the likelihood of their
blocking all progressive measures that were
to be adopted by the present government.

I feel the reason for the dissolution of
the present Assemblies is a hurdred-fold
greater than the reasons that were used by
Mr. Morarji Desai and Shri Charan Singh.
As 1 had said more than once, the Janata
Victory—1 referred to it as a North
India Hindi-belt motley—was a
fortuitous circumstance. They were
rejected  completely by  the  South
yet they dissolved the Houses in the South
where they were rejected then and have
been rejected completely, again in the
present elections. We have to remember
the sweep of the present Ruling Party—I
bavenever been a member of the Congress,
and am not likcly to be, butthere was a
uniform sweep except for one—or two poc-
kets. My friend, Mr. Jyotirmoy Bosu,
quoted figures. My other friends also
quoted figures. Butl may tellyou that
this banding of figurcs does not help.
They pointed out, and they quoted
some figures; and they mentiored some:
that Janata got g3 per cent in 1977 while
the Cong. (T) got 42 per cent Or 43 percent.
This time my friend Jyotirmoy Bosu quotes
only what is convenient for him. Even in
West Bengal he and bhis fcllow Marxist
communists were  very cock-a-Foop.
But what has actually happened?
Looking at the figures we find that even
there the Corg. (1) got7-1 million votes as
againstthe Marxists7-7 million:itwas rot
an overwhelmirg dcfeat vis-a-vis the
Marxists. What s the position cf the Corg.
(1) in other states, in Gujarat, Punjab and
so on ? The opposition groups barely got
one seat. As I said the other day, I am cer-
tain whatwould havehappened if Morarji
Desaihad stood from hisown constituency.
A person like Asoka Mehta we knew him,
we were friends with him, he was a person
with considerable position in public life,
he lost. 1f Morarji Desai stood, I am sure
that he would have fofeited his deposit.

My friends talked aboutthe U. P. and
Bihar. AllT can sayis thatthose govern-
ments should have been superseded a long
time back by the Janata.—of course they
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were not a government, I am saying this
with all respect, only a knave or fool can
suggest that law and order had  not
completely broken down in the U, P. and

Bihar. There was no semblance of the .

rule of law. Butchery of minorities, law-
lessness—these were not only endemic,
but pandemic in the U. P. and Bihar
under the  Janata Ministries.
The greatest reason for dissolving nine
ministrics, I think, is this. It can be said
that there has been a general constitu-
tional breakdown in the country. The
credit or discredit must go to the Janata
non-government.  Morarji Desai and
his motely precipitated utter chaos, and
near disintegration. That was compo-
unded by the caretaker government.
They cannot invoke article 356. Itis
not only an argument of desperation;
it is thoroughly  disingenuous. Yes,
article 856 postulates a federal structure
but my g‘icnds do not seem to realise that
it postulates federalism of a different
kind different from the United States.
Here, we have advisedly——I happened
to be in the  Constituent Assembly,
my friend, Shri Ranga was there--and
deliberately we retained residuary po-
wers with the Centre. After the genera,
constitutional breakdown which we have
today, the country on the verge of chaos
and disintegration, if those ministiies were
allowed to continue, this goverrmert
would be guilty of the grossest dereliction
of duty wvis-a-vis the Constitution. That
is the way I look at it.

Letus look at what is happening-=-deli-
berate, unashamed confrontation. 1
can understand a federal structure, fe-
deral machinery working if there is a
certain modicum of harmony between
the Centre and the states., They may be
different politically. But when there is
deljberate, unashamed confrontation,
how does the Centre act, especially faced
with a general breakdown of the Cons-
titution that the country is facing today ?
What do we do ?

Letme give ore example. My friend was
trying to give it, he did not give it com-
pletely. Take the Preventive Detention
Bill against hoarders, blackmarketeers and
profiteers. In my view the runaway in-

ation and the shortages with regard
to essential commodities are man-made,
they are made by the profiteers and black-
marketeers and hoarders who are mainly
the constituents of the Janata Party,
especially of the Jana Sangh.
We know who they are. I do not have
to name them. You know them. They

long to a particular  community.
Profiteering is endemic in their blood.
I would not tell you whata good friend
of mine said. He belonged to that
particular community. Under Janata
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protection they had a Roman holiday
(Interruptions)

SHRI NARAYAN CHOUBEY: Your
nomination is. . .. (Interruptions)

SHRI FRANK ANTHONY: I do not
worry. A cheap....**

MR. CHAIRMAN: Thiswill notgoon
record, This is something which is not
expected of a Member.

SHRI NARAYAN CHOQUBEY: They
do many things which are not expected of
Members. They do many things. (Inter-
ruptions) They have been indulging in
profiteering, black marketing, hoarders
they are. (Interruptions)

SHRI FRANK ANTHONY: What
happened? As a lawyer I have been
from the beginning against Preventive
Detention in times of peace. The other
day when I supported it, I said, itis a neces-
sary evil. But what amazed me was thisthat
blind and un-reasoned confrontation ; 1
found the Members of the former, I think
they call themselves Lok Dal, now they
call themselves Janata (J) or Janata(S).
Now, I understand that Shri Jagjivan Ram
is setting up the Janata (J). They walked
out. They had irtroduced this Preven-
tive Detention. They putit there as an
Ordinance. Yet because cf this blind and
unreasoned corfrontation they rejected
that handiwork. Thev all walked out.
(Interruptions).

How is the Government going to begin to
restore stability, with regard to prices ?
There is onc way to bring down the prices.
Lock up, on prima facie evidence eve
person who is profiteering, hoarding, blax
marketing. That is the only way. The
Essential Commodities Act is not going to
make the remotest dent. They will get bail.
After five years. Either my friend Jeth-
malani or I will ‘efend them and they are
likcly to get off (Interruptions)

SHRI RAM JETHMALANI (Bombay
Nortb-West) : At jeast you have the ho-
nesty to bracket vourself.

MR. CHAIRMAN : Should this House
request you not to deferd them.

SHRI FRANK ANTHONY : They
come to us. We are on the professional
rank. But what]I am saying is thisis the
only way you can control black market-~
ing, hoarding and profiteering, through
preventive detention. What the people
who indulge in this are terrified cf is jail.
They wil] give six to seven timcs our nor-
mal fee to gctthem bail. They are terrified
of spending even a week in jail. Under
preventive detention three months Ceten-
tion will have the most salutary effect.
It will terrify them. Put a thousand
tradersin Delhiunder preventive detention
and overnight you will fird essential com-
modities coming on the market.

-

**Expunged as ordered by the chair,
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'This is the only way to deal with them,
There is no other way. They do not under-
stand any other way.

SHRI NARAYAN CHOUBEY: Do
it. Why have you not done that? (In-
terruptions) you are terrified. You require
clection Funds, therefore, you do not do it.

MR. CHAIRMAN: If the hon.
Member wants to speak, he will also have
.an opportunity to speak. But for God’s
sake do not interrupt.

SHRI FRANK ANTHONY : I only
want to say one last word. Somebody quoted
this ruling, that was handed down by the
Supreme Court in 19%7. The heart of the
ruling was that the satisfaction of the Presi—
dent is not going to be adjudicated upon.
In this matter, I think it was Mr. Justice
Bhagvati who gave the longest sort of deci-
sion; he said it is political thicket and it
is for the ruling party to decide when to
dissolve and what to dissolve,

SHRI R. R. BHOLE (Bombay-
South-Central): I rise to support the
approval of the proclamation regarding the
dissolution of the nine Assemblies in our
Country. I am of the view that they have
done so with very good grounds.
Some of the grounds, or probably many of
the grounds indcluding the forfeiture of
confidence of people were mentioned here
in the house by the members or by the
Minister on this side . The first point I
want to make is that the satisfaction of the
President of the Union regarding the break-
down of the general provisions of the Cons—
titution 1s not only subjective, but also that
it cannot bear any judicial enquiry or
scrutiny. I think that is now as good as
settled. I'tis the settled law of our 1and Jaid

down by the Supreme Court and there need
not be any quarrel on that point. The only
issue, therefore, 1s whether the President
'was satisfied or not satisfied and whether on
his  satisfaction, he dissolved all
the nine Assemblies. It is  ne-
cessary for him to see whether there is
general breakdown of the provisions of the
Constitution in cach of those states. It is
not a question, Sir regarding the letter in the
provisions. The interpretation of the pro—-
visions msans and includes the democratic
spirit, the political conventions and also
the fundamental assumptions on which
our Constitution is based. It also includes
litical expediency. If the President is satis-
ed that the democratic spirit of the Consti~
tution and any other letier or spirit of the
Constitution is violated and if it was shown
to him by citing some instances then 1
think he is hundred percent right in disso'ving
those nine Assemblies. He has constitutional
powers above every thing to do so. What

were the conditions before the dissolution of

-those Asserablies? The prices rocketed high.
Everybody was shouting that there was
hoarding and there was smuggling across

the frontiers of other countries. Smugglers
and hoarders were let loose all over the
country. Lawyers here know how difficult
itis to establish the issuc of smuggling ina
court of Law. Good lawyers are
very clever toshow some infirmity in the
Chain of evidence and get the smuggler
out,

SHRI RAM  JETHMALANI:
(Bombay North-West) But we succeed only
before clever judges like you!

SHRI R. R. BHOLE: The point is
that it is very difficult for the prosecution
to establish even a good case. We know also
that the agencies who try to collect evi-
dence are not free from corruption.
Many of us know that while collec-
ting the evidence against these big smug-

lers who have crores in their possession,
in their custody, some good loopholes are
deliberately left so that the court is left with
no other alternative but to acquit the
smuggler, the judge in his heart of hearts
however knows and perhaps morally convin-
ced that heis the fellow who has commit-
ted the offence. So Sir, because the preven-
tive detention for reasons well known was
not used in those States by the Ministries,
the smugglers were let free.

When I went to Bihar and UP I saw
really no law and order. Coming from
Bombay as I do, when I was in a place
like Patna itself and also other towns
of Bihar I saw passengers in large numbers
climbing on the top of the buses which were
coming and going from one place to ano-
ther. If there were 40 passengers inside the
bus, there were 200 passengers on the top
of the bus. Today also, same is the position.
In the villages, villagers belonging to mino-
rities, the backward class people, the weaker
sections of the society were actually moving

with langoti and there was nothing to wear for
them and they work on the agricultural
fields. This was the Government; this was
the law and order in these States.

SHRI A. K. ROY (Dhanbad) : What
has it got to do with the law and order that
pepole were climbing on the buses?

SHRI R. R. BHOLE: I am in pos-
session of the floor of the House. there is
another thing which is happening here
on the floor of the House and the same
intervention, probably of the same kind
and disorder is being raised here. I never
saw our Professor Madhu Dandavate
doing that. He comes from our institution
and he was brought up in our tradition
and that 18 why, he does not do that, other-
wise, umpteen hon. Members get up

at one and the same time and take posses-
sion of the House and almost force the
Speaker to change the ruling which he
has already given before. That is breach
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of all rules.

I was trying to say that there was
no law and order in those States. The
smugglers were out and doing anything
and everything.

There is another important thing which
1 wanted to bring to the notice of the Ho-
use—the atrocities all over. When the atro-
cities were committed on the poor villagers
and village women in Narayanpur, the
Prime Minister was naturally shaken.
She wanted to visit the village and the
Chief Minister had the audacity to advise
the Prime Minister not to visit. Sir, at the
outset, I could not understand the 1esaon.
But the only reason why he did not want
the Prime Minister to personally come and
witness what had happened, perhaps, was
to conceal the truth from the world, from
the parliament and from the Central Go-
vernment.

That would have happened if that
matter was not raised here and if the Prime
Minister, the Home Minister and other
Ministers did not go to Narainpur and to
other places where the atrocities had been
committed. So, where was the law and
order!

So far as Maharashtra is concerned,
the less said the better. There was no sta-
bility. The party that ruled was a conglo-
meration of parties, one party with one
ideology, another party with an altogether
contradictory ideology and a third party
with no ideology. When the Cabinet wanted
to implement some programme, enact legis-
lation to give some benefit, the Jansangh
group will say “no, our ideology is dif-
ferent, we do not want to assist the minori-
ties, we do not want to assist the Muslims,
we do not want to assist the Scheduled
Castes, the Buddhists and others, because
we believe in the caste system”. When
members of the Socialist party, like that of
Shri Dandavate, say ‘“we want to do this
programme’’ other parties said ““no, we will
not allow it’’. How is it possible for such
parties with contradictory ideologies and
contradictory programmes to run a stable
Government? It is impossible, That is
one of the important reasons why the
Janata Party instead of running Govern-
ment for five years, went phut in 2} ycars.
These khichdi parties could never have
survived they could never have given a
stable government to the pepole; if that
18 not the breakdown of our Constitution,
what else can, it be, it was not in the in-
terests of the pepole, it was certainly not
according to the praovisions of the Consti-

tution, because the Constitution demands
that there should be stab'e Government.
It also lays down that certain legislation
must be enacted for the purpose of bring-
'ﬁﬁ about a socialistic pattern of society.

these Progammes could never have been

even started by so many parties combin-
ing together and quarrelling every time
they met.

SHRI M. RAM GOPAL REDDY!
(Nizamabad): They met only to quarrel.

SHRI R. R. BHOLE: As my friend
says, they were mecting only to quarrel.
Therefore, there was no possibility of a
stable government by the conglom-
eration of Kichdi parties. There was
also breakdown of law and order
and there was gross mismanagement of
the affairs of the State. Therefore, I think
the President was quite satisfied, perhaps
more than satisfied and so he proclaimed
the dissolution of all these ¢ State Assem-
blies. 1 support it.

SHRI MAGANBHAI BAROT:
(Ahmedabad) ; Sir, though it is exactly
aftcr three years this House is discussing
the decision of the Govirnment on the
dissolutjon of the State Assemblies, theie
is one differcnce. Some of the opposition
friends alleged that we are trying to follow
a wrong precedent and that what we said
agamst the Janata at that time, we are
comg 1t now ourselves, Well, to such
f icndsI wanttosay only onething,namely,
that between the last incident and now
much watcr has flowed down the Yamuna.

Afler the Janata Governmentdissolved
9 Statc Assemblics, this House debated
the question and many arguments were
given by diffecent parties. At the same
time, this matter went to the highest court
in this country, namely, the Supreme
Court of India, and the decision of the
Supreme Court on the right of the Central
Government to dissolve the Assemblies is
laid down in its Judgment in Rajasthan
vs. the Union of India, which is being quoted
be fore this august House. I will read
only two paragraphs from that Judgment,

Onc is to answer the contention raised
by our friendslike Shri Somnath Chatterjee
and Shri Indrajit Gupta. Their conten-
tion is that in a federal system such an
action by the Central Government is not
legal, is not constitutional and, according
to them, is not moral. The other conten-
ion is that if the Central Government can
dissolve the Assemblies in the name of
fderalism, in fact the unitary system is
working. The two points illave been
answered by the Supreme Court in that
Judgment,  which 1 will quote.
1 beg t0 quote them from the Supreme
Court Judgment. The Supreme Court

says in Rajasthan Vs, the Union :

“In a sense the Indian Union is federal.
But the extent  federalism is largely
watered down by the needs *of progrems
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and development of a country which has
to be nationally integrated, politically and
cconomically coordinated and socially,
intellectually and spiritually uplifted.
In such a system, the States cannot stand
in the way of legitimate and comprehen-
ngclK planned development of the country
mn the manner directed by the Central
Government- ... .If the special needs
of our country to have political coherence,
national integration and planned economic
development of all parts of the country, so
as tobuild awelfare State where‘Justice—
social, economic and political’ are to
prevail and rapid strides are to be taken
towards fulfilling the other noble aspi-
rations set out in the Preamble strong
Central directions seem inevitable.”

Sir, this strong Central directive
which 18 recommended by the Supreme
Court has one more thing to say. It is
alleged that the Centre wants to impose
its decision on the States and, Sir, the
answer is given by the Supreme Court not
on the iegal aspect, but on the political
wisdom of the Central Government. This
is what the Supreme Court says 3

“If the Union Government thinks
that the circumstances of the situation
demand that the State Governments must
seek a fresh mandate to justify their moral
rights in the eyes of the people to continue
to exercise power in the interests of their
electors, or else the discontentof the masses
may have its repercussion not only on the
law and order situation, but will also affect
legal responsibilities or duties which the
Union Government has towards a parti-
cular State or towards Indian citizens
in general, all of whom live in some State
or other, it cennot be said that resort to
artical 356 oo the Constitution is not called
for.”

Here are two quotations from the
Supreme Court Judgment which say that
such a thing is a moral duty of the Union
ofIndia because the aspirations of the
peoblc are in conlfict,

Now I will refer to a State whose
Assembly has been dissolved and from where
I1come. AboutGujarat,whosc Legislative
Assembly has been dissolved and as the
hon. Member, Mr. Baria rcferred to
rightly, I want to recall a situation. Only
three months have elapsed since the Elec-
tion Commission have requested saying ¢
“Please go for elections along with the
Lok Sabha elections. Otherwise, Rs.
g crores will be a tax to be imposed on the
people of Gujarat if you hold the clections
separately.”  And yet, calling in the name
of democracy, this Janata Party thought
it proper to impose on the people of Guja-
rat the taxes of Rs. 3 crores rather than

go to the polls with the Lok Sabha elect-

ions, which were being held at that time
and three months have elapsed. That
is the matter and the story does not end.
They lost and lost heavily. They lost
in the seats and they lost in the votes
and if I may say so, out of 26
seats, 25 seats went to Congress (I). One
seatwhich they retained wasthe one where
the margin of two lakhs of votes in 1977
was reduced to 17,000 only. This is an
absolute majority and a feeling of shame
wasprobably felt by the Janata Minister for
a moment perhaps, which is what we call
Smasan Vairagya and he thought of resign=-
ing. He came to Delhi and these leaders
of the Janata Party, t hese democrats, these
prople talking about the Second
Liberation, met together, they advised
the then Chicf Minister of Gujaratsaying 8
“Don’t resign. Go for a confrontation.”
He then went back and started what is
called confrontation, and declared for
the first time ¢ ¢ 'We shall not abide by the
law and direction given by the Union,
weshallnot exercise the powers of Preven-
tive Drtention Act. we shall not arrest
and put behind the bars the hoarders.”
A situation of confrontation was created
in the State of Gujarat. NoUnion Govern-
ment worth the name, if it wanted the
people’s will to be reflected, when the
people had rejected the other party, when
a law and order problem would have
arisen as the Supreme Court had said,
when there was necessity for intervening,
could keep quict, and they had ultimately
to dissolve the Gujarat Assembly for a
few months. How can you question this ?

We have seen in this country three
years of Janata rule. Day in and day out
they said that in 1977 the people h:d re-
rejected us. It is true that the Congress
Party was suspended from power for a
fcw months, but so far two things have
happened. We appeared beforethe people,
not before their commissions, they were
not the real test of the people’s view, not
in their trial courts where Mrs. Gandhi
herself and her family were harassed, where
Mr. Sanjay Gandhi was every day being
dragged under false charges, but we went
to the people, and we obtained the verdict
of the prople. What is the verdict of the
prople? They not only acquitted us
honourably, but they reinstated us fully.
While we were honourably reinstated,
the Janata Party was summarily rejected.
They were dismissed and God willing,
they will be permanently rejected by this
country.

Mr. Naini Palkivala, who was celeb-
rating the Janata Party’s victory wrote a
so-called open letter to the then Prime
Mr. Morarji Desai, in which he said that
the sun had been rising or a second libera-
tion, that Mr. Desai was one among mill-
ions, that the people were looking to him
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to save the country from Congress rule
and make history. What history did

they make ?

I want to quote an article from
India Today, written not after our victory
but on Ist Jan , 1980 on the eve
of the eclections, This is what it wrote
about the Janata Party, how this new
liberation worked :

“The moralistic inanities of Morar-
ji Desai, the blundering attempts
of Charan Singh to acquire
the premiership, the clownish
antics of Raj Narain and the vaci-
Hinations of Jagjivan Ram have
done more for Mrs. Gandhi than
what she could have ever hoped
for.”

About 1979, which was the Children‘s
Year, it observed :

“The United Nations declared it
as the “Year of the Child” but
in India, it was the politician
who played children‘s games.
The Janata Party set the scal on
its waning credibility by announc
ing the death of Jayaparakash
Narayan, while the party's founder
was ailing, but very much alive,
1 a Bombay hospital.

This House passed a condo-
lence resolution when the ailing man
was still alive in a Bombay hospital.—

“An unprecedented power  shortage
crippled industrial production ;
communal riots convulsed the steel
city of Jamshedpur in April, and
the guardians of the law laid down
their iathis a} over the country
and staged a wildcat mutiny.”

The police rose in mutiny against
their rule in this country. Such a thing
had never happcned in g0 years of
Congress  rule.

It continues

“In retrospect, it turned out to be
a period more devastating than
any other in India's history. A
period when political and social
morality touched rock bottom. It
wa'l tragically, a  period when
turning the c'ock back  seemed
more desirable is than opening the
Pandora’s box of the eighties.”

_This is what they did to the
nation when they were ruling at the
Centre and in the States. I read one
d.(a_i\{1 in the Times of India a head line :
“Charan meets Morarji”. They were
members of the same party, Minister§

of the same Government. A meeting
between the Home Minister and the
Prime Minister was news in this country,

This is how they were trying to
rule this country. Their writ was not
running beyond Agra or Delhi city,
as in the days of Moghul emperors,
in the last and fina! days of their Em-
pire, it was confined to their political
intriguing, the palace intriguing, the
khatpats of each of the three who were
in a hurry to become the Prime Minis-
ter ; each one was in a hurry, each
one thought that that was the last opport-
unity and the country was going to the
dogs. It is in thesc circumstances that
we came, 1980 elections came and the
people recalised the situation ; it is
true that they could succeed for some-
time (o make people believe that the
Congress rule was a little bitter, but what
was their rule ; they said that the Cong-
ress rule was a misrule, but the p-ople
rcalised that there was no rule when
they were in power. In Congress rule,
there was at least a rule, a Govern-
ment. But here, there was no Governe
ment. If T may quote a Urdu poet's
word, there is a difference between
non-Government aud a  Governraent
which has a littlie discipline in its rule,
It has been sad by dAkktar Gwaliori :

4Tt T BT § TS § W W &,
YT W HW § HH DT @ A9 I

In Indian life, at lcast after thirty
years, we can sce ourselves, we can
believe, we are Indians and we can
go abroad with our head up and some-
body will say, here is a nation, whose
leader liberated Bangladesh. They
were a Government, whose External
Affairs Minister was in China, probably
sleeping  after his good food and he
learns from a message received from India
syaing '’come back because while you
are there, they have attacked another
small country”. They went to Havana
and they contested a seat and got a
single vote. I do not think that any-
where in history anytime in the
history of India, the credibility of the
country had gone down this much had
touched this rock bottom, as the Janata
rule has made it. These are the last
residues, these nine States were the
residues of that specimen. The country
wants a clean slate, a clean atmosphere.
The country would not be content
with the Janata being cleaned out
from the Centre, the country wants
that our houses rooms and all corners
be cleaned. Here is 3n open opporty~

nity.
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AN HON. MEMBER : You too wiil
be cleaned. .

SHRI MAGHANBHAI BAROT :
We will do it, but with one difference.
Whereas the Congress will do it single-
handedly, the Janata party will do it
with the help of CPM., We shall do it single-
hardeldy. My friend will remember that
while cleaning the nine states and cleaning
the country and creating favourable
atmosphere for democracy, we shall also
clean those two states, which is required
if they do not cooperate.. .. (Interruptions)
This is the people desire that the progress
of the country should not be halted
and that is why the people of this
country have given a verdict, an absolute
verdict upon which the Supreme Court
has given its seal, that we should now have
in this country a Union and the Statss
a federation working progress 1aking place-
the debacles of the last three years are clcar-
ed, the arrears are removed and the house
is cleaned and the nation is put on the path
of progress, Congress will do it. Congress
has done it in the Centre and we are sure,
let the hon. Members on  the Oppos.tion
aslo know thatin the nine states, the results
are written on the walls and it will be the
Congress which will be ru'ing a | the nine
States and ’ike the slushes of an orange
with a pcel being taken out. they have
shown that they are nothing and history
will record that somewhere in India, a party
called Janata was born one line shall be
given by history to them and history witl
forget them and that is what is going to
happen.

st wRaw e (FTHw):  wWAE
awrata Y, 9 Twal &1 Pay awta
ﬁwmﬁm‘.maﬁm-

g & ag Fdagl 939 F1 WA §
F AL | 9 T H @ X WE-
P v W @l o, I &1

1977 A wafE W7 TET H1 &

ft .. (wawmw) . . T ww W

::@'?m@mg‘nmfﬂ?a;ﬁ
|

=ft sfees g &  (FAR)

IS W W HB AT, T I Wb~
e s st g ) . (TEwT). .

ot wae ol c W R FT @
g ) ag 79 Aftem 1 qw S W
eg | uist yw <PaEm
.. MR, CHATRMAN : One minute ;I
will hetp you. I will advise those Members
first. In the same fashion I will advise

y}(l)_u . Then I will tell them not te act like
this.

it =T e gl S, 7 @
TITFEE G, ¥ W & I FF
@ & AT & IET F1 914 Fg QT
T FEeR # ag Pawen g

“Harijan beaten to death in Police
lock-up”

I FFHIER FHT AT §, ToACT BT
W g AT gt g P 3@ gaw -
Ifd AT § AL EH T N 5O @ @
g, 9% A9 B WA g AE  gAh
TR g 1 W R A ghram #ik
feume s &1 Pauw @t &7
AT HE &1 A AT HgiT T&HT B
IHAT q, FATAT A A 9L 9T B G
& Paumst &7 amae Pagr, dar faar
HX FIZ T I § qAaRA HEAT | g9
TE & |/ FH1 a@T H99 @l AT
IAHT TR W T fFan Immw 7
W T & FHA A TATA T8 AT AT A
F@aCY | g g ot Fw  faw
e P& s 7 o Hvw () *1
&R & @ § |

Wt afve wge & @ Paeww-
W AT & LA FL W § | TG
AFH g HT ATH T FH &A1 @AfeT
Tgr, shwm 3g 91 €

wft TR e ;o ¥ 3@ §9e 6@
mwﬁqga‘mg:’un’w#mm
g T g . . (wEuw) ..

MR, CHAIRMAN : Generally we
avoid using such words,
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off wraTw Werlh: tad s sf-
WE WX TR &g & | W9 WE T
oo T FE |

sty WETW T FNE T
tHamegn fTgagyg fs @
THT ® TE FEA-GECOT A
Tow 4 THAW g HF@ T 1T
qffam e € a1 FauiPdam e, I[|
AW A AT GAT, TIC TE gk g
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FredY w7 yraT ') 6 WHE R W ®
W W Ag 9% g1 § Poww 99-9:
Y O 99 fow 9@ g WP @

Toe N ET ST I gE § | ag 9
AHS T LATE |

7C 77 & fual & wefue Pt 8

#
3
3
3

o g wEET ©F ] T FEwTT oy ?
(srxurw). a7 & ot FF, AT ITB
weTE W g qE g ¢ (W) ...

MR. CHAIRMAN : Please do not
interrupt. This is not good.  Suppose
you stand up and he interrupts, you will
ask the Chair to see that he doer not
jinterrupt you. In the same fashion,
let me request you not to interrupt bim.

it wAww der . i o,
g TTeg el @ agw & fawt
78 Fgr P& oiw o ® Tl 7 &
At g8 & 1977 W At 9 Pavw
Tt &T H P oy o7 Al AR
=t} weor Pag oY @ Pasgr um1
% #Q gmF FT F 87, IT T,
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o= JEut 7 wwer faeww qmw g wr
WA d SO H 85 H
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" ag T I & P 1w A w5
T STEAT HE w31 1T J8T & |
Tg FE @ gL Agr g A auT-
P o ot TRT ' (mm)g

SHRI BHAGWAT JHA AZAD
(Bhagalpur) : We are sorry, But law and
order has improved.

it wauTe et : SEEl Ty o
g T W § AT 9T |
g # qfew foat waw g, Pt
ufees g, ot @@ g fo aoft
g% Wt a8 gIT # 94T AgT S q
g 1 ® amwar g P& < WY FCAE
HIT HT G § 987 Hi A& & TG
g 9EE X WETT § WwE GO
ITIH TZT HET ITET |

T H FTJ A AN g9 H A¢
R FEER G W g | TG T
feeft @ fodft g3° T &) @ @ TE
wagg Par smar g Paw Paw sreamRy
7o ghwat sft srfeetfeat g sremt-
ST @1 I 9ed & 4 Dwer et gf
YT &ZF H- EF TSATAY Al AT TR &
W T OHET K@ ET | W AT @
Ser 97 @ § s 3w f@ gL
ufearell I agrt @A g A HA
uTRT TAT @Ay g AT it W ouw q

| ¥ guwaaT g fs @
fawg o~ =g’ Wt 3’9 wTEE JWw
TN FE h (T TBL & | W 4 97-
weaT @i Pefa ST a9 T T°QT &1 AT
WIE ) 999 7 W &S A gAT 98 o
Paey & PocT g 78T § | ag @
HFIW TEHT & AT I ST & |
oY off e, wifwar, o2, ==F -
faar, =R & W &8 S9r  Ium,

afes ¥ PrEew g s o9 o1 &
SAGT qAA T, dg WU el §
TR TET TG HGE AT )

SHRI BRAJAMOHAN MOHANTY
(Puri) : T support the motjon for approval
of the dissolution of the Assemblies,

(Interruptions)
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Mr. CHAIRMAN: Now you please
realise the Jdifficulty.

SHRI BRAJAMOHAN MOHANTY:
‘Sir, questions involving the constitu-
tional nicety are being debated here. Now,
the principal question which ought to be
taken into consideration is whether the
norms of democracy, the norms of cons-
titutionalism and the norms of rule of law
are being viglated by the dissolution of the
Assemblies. that is the principal question
to be considered.

My submission would be that, as a
matter of fact, the norms of democracy
have been restored; the norms of constitu-
tionalism have been respected; the rule of
law has been respected.

Mr. Chatterjee, while speaking here,
said that we did not believe in that. My
sabmission would be that the experience
ofrursis otherwise. I would place it before
the House. If it was the constitutional
authority of the Union Government to
see that the State Government sare canied
on according to the provisions of the
Constjtution, then it is obligatory on the
part of the Union Government to act.
1f 1t was the constitutional obligation, my
submission would be, Mrs. Gandhi can .
no longer ignore it. So far as dissolution
s concerned, 1 would submit that it had
been rather delayed. It should have been
done the day when the Government came
to power. I would submit before you the
observation of the former Law
Minister, Shri Shanti Bhushan in the Spot-
hight programme. I would quote it. It
was put to him categorically whether it
was optional or obligatory on the part of
Government of India to exercise that
power. His reply was very eloquent and 1
would place it before you as it would be
of much help to us  Mr. Shanti Bhushan
ywas asked : whether the Centre would
not be failingin itsduty .f ‘t did not exercise
1ts power at the crucial juncturce to test the
legitimacy of a State Government. He
replied that :

“after all whencver the power was con-
ferred by the Constitution, it was not
done simply ar the sake «f conferring
it QYviouslythe Constitution contemp-
latrd the circumstances under which
that power should be exercised. When
those circumstances arose it was obliga=
tory on the part of the Centre to
exercise that power.”

So, my submission would be that if it was
notthe obligation onthe part of Government
of India, it would not have dissolved the
Assembly; and I would have said that the
Govem'mrnt of India would be shirking its
Fesponsibility because of some shoutings

here and there. I say that this is the cons-
titutional obligation which the Government
of India has exercised. I would like to place
another observation of Shri ShantiBhushan.
He said: he failed to see why the State
Governments objected to going to the
people to seek the mandate. 1 quote :

.

“If we recognise the real sovereignty
and supremacy of the people there cane
not be any possible objection. It someone
claimed a divine right to rule whether
the people wanted him or not, then of
course, there could be an objection to
go to the people.”

So, it was a constitutional obligation which
the Union Government have exercised.
My submission would be thatitshould have
been done month earlier because during
thisone month the State Government has
done a lot of mischief and they had put
the administration into the difficulty.
They had done a number of corrupt pra=
ctices. I do not want to go on multiplying
them because on some other occasion I had
given some illustrations of corrupt act that
was done in Orissa during the course of
this one month and ten days. I would
submit that so far as dissolution of & demo-
cratic body is concerned, it is not a pleas-
ant work but certainly it has to be done so
as to restore democracy. I would put one
question to my C.P.M. friends. Whathave
theydone in Calcutta ? Calcutta University
had been superseded ; Secondary Board
had been supperceded and, during these
years, they could not hold any elections.
Only nominated bodies are functioning
there. The academic freedom has been
crippled there. The entire system of ours
was being characterised by sume people
as bourgeo’sDemocracy. They are now the
protectors of democracy : they are the
protectors of the rule of law. What is tha;
rule of Law ? The Rule of Law isnow being

usy by these parties to wreck the demoderacy.

You should understand this. Day before
Yesterday, we were discussing the Centre
State relationships. Articles 256 and 257
of our Constitution categorically give power
to the Union Government to compel the
State Governments to act and to give direc-
tions to the State Government to act
according to the provisions of the Law.
Articles 256 and 257 categorically
give power to the Union government to
compel the State Government to act and to
give directions for imlpementation of the
Central laws. If that is scrapped from the
Constitution, as is being demanded then
the entire constitutional arrangement will
be imbalanced. That is for what now is
being agitated.
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I would like to point out another aspect.
No doubt, at gne stage we were opposing
dissolution of State Assemblies in 1977 but
ultimately when it was judicially thrashed
out and settled on various
grounds--they examined not only the

uestion of satisfaction which is beyond
the scope of judicial scrutiny but on other

ounds-the dissolution was upheld by the
Supreme Court. In that background we
have to consider the question.

Mr. Chairman, Sir, some hon’ble
Members are very much afraid of the Presi-
dential type of democracy. My submission
is that there is nothing strange because
Presidential typc of democracy is
also a democracy. If parliamentary demo-
cracy does not survive in India then there
should be a trial of Presidential type of
democracy. Mr. Kamath who was a mem-
ber of the Constituent Assembly had said
that so far as parliamentary democracy
is concerned, it has lust its utility in  India
and we have to try another form of demo-
cracy and that is Presidential form of
democracy. I do not say that we are going
in for Presidential form of democracy but
we  should nst be allergic  to that.
Now, a challenge has been put and
we have to sec whether this system can
successfully work out in India: whether
this constitutional arrangement can
be worked out in this country or not.
If we fail to do it then we shall be con-
demned in the history of India. My
submission would be that we have to evolve
some norms and the norms which are
being evolved during the course of time
must be respected both by the party
in power and the party in opposition.

Now, a word about dclinking. So
far as the question of delinking is con-
cerned, I would like to point out as to
why the State elections and the Par-
liament elections were delinked. Earlier
both these elections were done simul-
taneously. Now, it has been delinked.
When the elections were delinked it was
thought that different issues are involved
but in the course of our experience we
have found that both these elections should
be done simultancously. Shri Morarji
Desai promised that henceforth all
elections would be done simultaneously.

Mr. Chairman, Sir, w cannot
allow a government forfeiting the con-
fidence of the pcople, function there
as ultimately it may lead t) the collapse
of the administration and collapse of
the democratic form of government
in the States.

Another aspect to be seen is that a
rty which has come in majority in
arliament and which made some ‘clec.
toral promises and in the States the power

is held by a party opposed to the very
promises made by us then will it be
possible to fulfil those clectoral pro:msu?
That is a geustion to be considered by
the House. I would like to submit
that nobody should be very much emotional
or irrational about it. Let us decide
the norms. I submit that for the govern-
ment of India there was no al'ternatwe
but to dissolve these Asseml':;hes. My
submission would be that it should
have been done a month earlier.

Sir, we are talking of democracy.
Is it democracy that we will not respect
the directions of the Speaker! Is it rule
of law ? Can the system survive ?
I remember during the days when Dr.
Dhillon was the Speaker he said that ear-
lier he was taking one aspirin pill a day
but during the course of time the House
became so troublesome that he was
required to  consume two  aspirin
tablets a day. I remember the public
statement which was made by him.
Gherao is being done. Is it part of tht
trade union movement ? It is not
so. The Calcutta High Court has said
that gherao is not a democratic form
- of protest. It is not permissible, Yet,
people are doing it. The time has come
when we should consider this. Sofar as
the party in power is concerned, a hun-
dred days of honey-moon period should
be allowed to that party in power. No
comments should be made in this period.
No comments or criticism ought to be
made about their performance or achieve-
ments, about their commissions or omis-
sions, as the case may be. My submission
is this : Nobody would expect the
New Government to do everything
in a day, overnight. So, I am making
this submission, The opposition should
not create troubles when the Government
has just been formed. And, so far as
the opposition parties are concerned,.
there also, I want that they should have *
a hundred days for reflection. What
happens in the Court? The court
gives 24 hours for reflection to the
accused person, if he wants to confess
and so on. So, the opposition when
suffered total defeat should have at least
a hundred days for reflection and to
evolve a sound policy so that they may
strengthen our democratic system. This
is my respectful submission. Apart from
considering this issue on any partisan
attitude, we should all wunanimously
adopt this Motion. This Motion should
be approved by the whole House un-
animously.
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“Eminent Constitutional Experts
have long been of the opinion
that when a legislature no lon
reflects the wishes or views of gt:
clectorate and when theie are
reasons to believe that the legisla-
tures and the electorate are at
variance, dissolution, with a view to
obtaining a fresh mandate from the
electorate would be most appro-
priate. And in the circumstances

revailing in your (C.M. concerned

tate, a fresh appeal to the Poli-
tical Sovereign would not only be
permissible, but also necessary and
obligatory.”

MR. CHATRMAN : The hon. Member
may continue tomorrow.
18 hrs,

The Lok Sabha then adjourned til} Eleven of
the Clock on Wednesday , March, 26, 1980
Chaitra 6, 1902 (Sa{a)





